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LEGISLATIVE ASSEMBLY 
TU6.day, 9th NQrmb6T, 1943 

The Assembly met in the' Assembly Ohamber, of 
Elqen of, the Clock, Mr. President (The Honourable 
the Ohair. 

,the Council House at 
Sir : Abdur Rahim) in • 

MEMBER SWORN 
Mr. M. Ranlachalldrll Rao Nayudu, M.L,A. (Government of India: Nomi-

,'nated Official). • 

STARRED QUESTIONS AND' ,A.NSWERS 
(a.) ORAL ANSWERS 

Sarciar 1Ia.ng&l Sillgh: Question No. 24. 
JIr. President (The Honourable Sir Abdur Rahim):, Is the Honourable Mem-

ber in his place? He o,ught to be,? " 
Sardar lIang&l S1Dgh: I do not know. 

, JIr. President (The Honourable Sir Abdur Rahim): If' there haa been reallot-
JUent of seats by the Party, of ~  no intimatioIl has been given to ,me,. the 
old arrangemer..t will stand. • 

Mr. . ~ Qaiyum: In half an ~  we will furniSh the new seating arrange-
ment. 

DEATHS DUE TO STARVATION tN BENGAL AND ASSAM AND FOOD PosmoN IN INDIA. 

24. *Sardar lIangal ~ Will ~ Honourable the Food M ~ please 
state: I • 

(a) the i;(Ital pumber of deaths due to sta,rvation in Bengal and Assam from 
the 1st August ~  the Blst October ~ IDd . 

. (b) ~  the Government of India has been sending reports' .regularly to 
HI,S Majesty s ~  about the food position in India with particular 
reference to' Bengal; If not why not? . 
~  Honoura1:4. Sir ~ ~ Piuad Srivasw.v.: (a) I l11gret that 1 am not ill II 

posItIon to supply figures whIch'I can regard as complete and lIccurate. Further 
reports have been called for. 

(b) Yes. 
Sardar Kanga1 Singh.: May I 'kpow if the Government of India 'in their 

reports to His Majesty's Government said that the Punjab Government had 
hoarded foodgrains? 

The Honourable Sir oTwala P1'8I8d Sriv.lava: That does not arise out of the 
question on the order paper. . 

Sardar K&DgIl Singh: It does. 'When the Honourable Member sayR that 
they have been sending reports regularly to His Majesty's Government, it dpes 
arise whether in the reports they have sent they said that the Punjab has' 
hoarded foodgrains. ' , 

The Bonourable Sir oTw&l&Jt,ruad. 1Irivutava: -No; the ~ ~ is specially 
to Bengal' in the question-not to ~  Punjab. . 

Sardar Jla.ng&l Singh: 'The reference is ,not only to Bengal, ·but whether the 
Gove-rnment 'of India has been sending reports regularly to His Majesty's Govl-ernment about the food Rituation in India with particular reference to Benga . 
Obviously the Govp,rnment of India has said sOlllevrherein thOse reports that 
the ,PunJab is hoarding foodgrains or withholding from Benga) , because il& the 
House of Lords it hl;ls been said that the Punjab is not coming forward with 
their foodgrain1'l. I want to know what was the foundation £Ol' that report 
which the Government of India Bent to HiA, Majesty's Government? ' 

The Honourable Sir oTw&l& Prllaad Srivastava: 1 would like to have notice 
,of the question. , ' , , 

¥'to GovlDd V. Deahmukh: HaB this,.,Government been Reniling any reporta 
regarding the food situation in India or not? . ' . 

( 47 ) 
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. 'l'be ~  Sir hlala Pruad ~  Yes. I have answered that 
lD the adinnatlve. L . 

Dr. Sir Zla U'dcUJi .Ahmad: Js the Government in a position to lay those 
reports on the tIlble? ' 

The Honoura6le Sir oTwala Prasad Srlvu\ava: No; the reports are confiden-
tial, I am sorry . 
• ' JIr. E. O. _eOlY: Can we take it that the statements made by the Secrc-
tllry of State or other official spokesmen in Parliament from time to time are 
b!lsed OD. such reports? 

The Honoarable Sir oTwala Prasad Srivutava: They may be partly based on 
/ '. those reports. . 

• JIr. It. O. _eoiY: Have they any independent sources of infonriation, til 
the knowledge of the Honourable Member? 

.The JIoIlourable Sir oTwala Prasad Srivastava: I believe so: I could not say 
definitely; but' he has got so many sources of information. \ . 

lIIaulvl Jluhammad Abdul Ghani: Will the Government be pie ned . to lay 
. oil' the table that portion of the report wlnch has been' used in the Parlilunent? 

'!'be Honourable Sir lwala Pra8i4 Srivastava: I an'. 9.fraiji not,; I do not 
lalow what report he has used. 

Jlaulvl Jlahammad Abdul Ghani: About the food situation in ~  
'!'he HCIIloura.ble Sir hlala Pruad Sriva8tava: We have been sending to the 

Secretary of State weekly telegrams about the food situation 'in India; and 1 
do not know which of these telegrams or what portions of them he 'has lised and 
what other sources he has drawn upon. 

Sir ",. B. lamel: Will the Honourable Member say how it was, at any rate 
in the eaW§er stages of this crisis, that the Secretary of State made ,SUM grossly 
inaccurate statements in regard to the food situation, which every one in this 
country knew was not in acc,ordanOie with the facts? 

'the Honourable Sir lwala Praa&cl Srivastava: That question 'ought to be 
addressed to the Secretary of State, I am afraid. 

Pandlt Lakabmf E&nta JI&ttra: Will the Honourable Member kindly enlight-
en the House since when he started giving His Majesty' Government informll-
tion about the food situation in India? 

"!'he HODOurable Sir Iwala Prasad Srivastava: I would like to have notice 
of the questio,n. This has been going on for SQme time; I could not tell yoU 
from what thne we have been sencHng him reports. 

JIr. K. O. 5eogy: Is the Honourable Member in a position to indicate in 
regard to what points the Secretary of State or other official spokesmen of the 
GoYernment departed from the reports sent by the Government of India, parti-
cularly oh material points? 

fte Honourable Sir lwala Pnaacl Srlvaltava: It is very difficult to answer 
that question. 

JIr. E. O. _eoo: Is the Honourable Member in a position to supply this 
House with a copy of the recent White Paper on the food situation in india? 
Has the White Paper been received in India? • 

The Honourable Sir Iwala PrUad SrlvaItava: No; we have not yet received 
it. I have not. seen it yet. .• 

JIr. K. O. lfeogy: Is the Honourable Member in' a position to say whether 
tlie White Paper is based on the information ~  by the Government of 
India? 

"fte Honourable Sir Iwala Prasad Srivutava:No: I am ~  in a position to 
say whether it is entirely based on it, or not. 

JIr. K. O. -eogy: Did the Government of India supply information for jn-
corporation into the White Paper,particularly the appendices to the White 
~  . 

\ . 
'!'be Boqoarable Sir Iwala Pruad Srlvutava: I have not Been the White 

~ . ~ , " 
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Mr. X: O. Neogy: Do. l' ~  it then thai the Government of In,dia was not 
. Ilmlted in regard to the issuing of the ~  Paper or asked specmlly to sup-
~ . mu.terials for the Pirpose of· enabling His Majesty's Gove1'DfllElllt to issue 

the White Paper? •  .  . 
The HODDura.ble Sir Jw&la. Prasad Srivastava: Statements were gIven from 

time to time and the Secretary of State may have based the ~  Paper on 
those; but I could not say for certain; I have not yet seen the WhIte Pa.per and. 
I do not know what it contaiDR. . • 
Mr. N. K. Joshi: May I ask whether the Government of India propose .to 

lay before this House a ",:hi't.e 01" ~ paper or a ~  ?f whatever colour, gIV-
ing information to this House regardmg the food sItuatIOn? 
'!'he Honourable Sir Jw&la PrB8ad Srivastava: Yes; it will be done in a day 

or two. . 
Mr. Lalchand. Navalrai: Will the Honourable Member tell me if the. reports 

thL'lt are sent to England are based on reports received from the provmcei\ or 
from the public of India? . 
The Honourable Sir Jwala Prasad Srivastava: Reports received from the 

provinces and also our own appreciation.' . 
Kr. X. O. lJeogy: As regards the I'eports of deaths from starvation, ~  .it the 

practice of the Honourable Member to submit such reports to ~  scrutlt;ly ?f 
Mr. Conran-Smith before they are sent to the Secretary of State for IndIa? 
The Honour&ble Sir Jw&la Prasad Srivastav .. : No. • 
Mr. X. O. Neogy: How does the Honourable Member then assure himself 

that such reports do not suffer from overdramatisation of the situation? 
. (No answer was given.) 

REOOMMENDATIONS OF THE LONG RANGE FOOD POLICY COMMITTEE,-

25. ·Sudar Kangal S1D.gh: Will the ~ ~  the Food Member ple&H' 
~~~ . 
(a) what recommendations of the Long Range Food Policy Committee have 

oeen accepted by the Government of India; and .. 
(b) whether, in view of -{He seriousness of the food situation, Government 

propoo;;e to allot a day or two for discussion by this House of the food situation 
during thifl !'essiol1; if not, why not.? 

The Honourable Sir Jwala Prasad SrivastaV&: (a) The Government of India 
have generally accepted all the major recommendations of the Foodgrains Policy 
Committee relating to the Basic Plan, Procurement, Price Control, Rationing 
flnd Imports and Exports. All the subsidia.ry recommendations are being ex-
amined .and many of them have been accepted. 
(b) Government have already agreed to allot two davs for ~  of the 

fwd situation. ," 

. Mr. N. 'J[. Joshi: May T fisk whether the Government of India propose to 
CIrcula.te to Members of the Legislature the report of the Long Range Fooq 
Policy Committee?, _ • I 
'!'he Honourable Sir Jw&la. Prasad &rtvastava: We have not vet been able 

to. get sufficient copies printed, I think, but 'I will endeavour to supply Members 
WIth as many as I can. Three capies of the report have been placed in the 
Lihllrv of the House. 
Mr. Jr. O. Neogy: Is the Honourable Member aware t:hat the proceedings 

of th':l First Food Conference which was held I suppose in December 1942' are 
not available in the J.Jibrary of this House although proceedings of the Second 
and Third Food Conferences are available, and that, although requests have 
be.en ~  by. the Librarian as well as by non-official Members for being sup-
phed. WIth copIes, no response has yet been received? . 
The Honourable Sir Jwala ~ . Slivaatava: I will look into the matter. 

It may be due to scarcit.v of paper, 
Dr. P. Ii. Banerjea: Is the Honourable Member prepared to place a COpy 

on the .table of the House" or in the Library-I mean the First Food Conference 
. ~ -

~ 
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ft. Honourable Sir Jwala Pl'Pat Srivastava: I ",ill endeavour to do, so. 
, Sardar lI&DIal Singh: !\:lay I kuo.· if, the ~ of India ure import:ng 
half a dozen experts 01\ food, because that Wl\S 01je of the recommendations of 
the COlluuittee--thst, eXpel'tfO t;hould be illlported from .Ellglulld'! '. • 
The Honourable Sir Jw&la Pt'-&4 Srivastava: No. We ure not illlporting 

any just now 80 fur as I know. 
SardU Jlpgal Singh: You tire lIot importing HOW. Then next ~  

• The Honourable Sir Jwala Prasad Srivastava: No. 
Sard&{. lI&DIal Singh: PeopJe want food, not experts. 
Sir Muhammad Yamin 101a.n: WiII the HOllouraQ1e l\1ember ldndl;y f,xplnin 

what he nienllS by just 110W:' 
Thl) Honourable S4' Jwala Prasad Srivastava: Well, lit prel'ent. 
Kr. JIooseinbhoy A.. LaUjee: Has ~  indent been mode? 
The Honourable Sir Jwala Prasad Srivastava: Xot thnt I 0)11 ['ware of . 
• r. LalchaDd Navalrai: Mu.," I ~  when t.ho);£:' two days ~  ~  
. The Honourable Sir Jwala Prasad Srivastava: The LeRder 'of t.he House will 

~ an announcement about it. 
o Mr. Lalchand Nava1rai: MIlY I know whut al'l' thol'e two !lnvs so that, we 
may be pl'epared?' . 
The Honourable Sir Jwala Prasa4 Srivastava: The Leuder of the I;iOllf>l', will 

. make. an announcement. 
Ill. LalchlDd Navalrai: It hat' not vet been announced. 
M:r. G. ltaDglah Naidu: Mn;v I lroo\\,' from the Hono\11'ohle Membel' if thei'e 

are any food experts in India? . 
An Honourable Kember: ~  01' exports! . 
The.Honourable Sir Jwala Prasad Srivastava: T expect nil Honournble 

MemberR nre. food experts. . 
Mr. G. Jtangiah Naid'll: Ma:v I know ft'om tlu: Honourahle Memher whetl1l'r 

there are any food experts in India . . 

IIr. President (The Honourable Sir Abour Rahim): 01'0£:'1'. oi·der. Kcxt 
question. 

HOLDING OF A SECRET SITTING OF LEGISLATIVE ASSEMBLY DURING. ClTRRENT 

SESSION. 

28. ·Sardar Kanlal Singh: Will the Honourable, the Leader of the House 
pleap.e state whether, in view of the fact that the. secret sitting of. the Legislo.-
tive Assemhly dUl'ing the last session was adjourned after the lunch interval 
for wo.m of a quorum,' thereby depriving the non-official members of ~  

oppC'Ttunity to f'licit:'valuable information from His Excellency the Commande.r· 
in-Chief "bout the war @ituation, Government propose to allot a doy for n 
secret sitting ~ this House during this session? If, not, wby not? 

The ~  Sir Sultan Ahmed: ~ . Hif;' Excellencv the Commnnder-
in-Chief's 'speech on the occasion to which the ~  Member refers was 
fullv infOl.math·e and I have nscertained· thnt H's ExcelIencv hRs no fllrt,hel' 
information of importance to impart to thl' House ot this juilcture. In theRt' 
cil'cun'lstances Government do not consideJ' that ~  useful purpose w0l11d be 
servelii hy 'a continuance of the debate. 

HOLDING OF hESH ELECTIONS OF THE CENTRAL LEGISLATURE. 

27. ·Sardar KaDg&l Singh: wni the, Honourable the Law Member please 
qtate: 
(a) wheJl t.he electoral rolls of the Central Legislative Assembly were pre-

pllrp.d l'aElt time; 
(b) when Gc,vernmellt propose to hold fresh elections of the Central Legisla-

turc: and -
(c), whej,he1' Government,.propose to continue ~ ~  to the present 

Lf'gislative A!lsembJy till the. termination of the ~  .. 
The Honourable Sir Sultan Ahmed: (a) The preparntion of the cllrrent 

erectoral rolls waR completed on dates vnrying in different provinces from the 
1st September, 1941 to the 31st October, HWI • 



STABRED QUESTIONS AN'O ANSWERS 61 
(b) 'l'he ~  Membe! is referrtP to: 1mb-rule (1) of mle. 27 of the 

C011l1cil of State und Legislative . ~  IWles, fl'OIll. wInch he will 
observl;l .that a general ele.ctioll to each Chamber must necessarIly, be held on 
tone f1Xpirution of the current extension of the Chamber, or, if further extensions' 
are etlected, on the expiration of the lust extent!ion so ~ ~ 

(c) Undel' clause (b) of the proviso to sub-section (1) of section 68D of the 
Governme.nt of India Act as set out in the !giuth Schedule tothe Government 
of India Ayt, 1935, the decision ~  l'eference to the effec,ing or ~  
of further extensions will rest w:tk the. Govenlor-G-eneral, and I um not m a. 
position to anticipate the 'decisions at which' His Excellency may from time to 
time urrive 

REPORTS BY M ~ . H. R. ~ ANDIA. K. CHANDA o,",THE'EVACUATION 
OF INDIANS FROM BURMA. 

28. *Sardar Mangal Singh: Will the Honourable· Member for Indians Over-
seas pleuse stute: • 

(0.) whether the reports of l-Ir. H. R. Hutchings and -Mr. A. K. Chanda 
~  the eva('untion of Indian'S from Burma will be placed on the table 

<Jt thi" Hou:,:e; and 
(b) ~  Govel'l1ment. have ,taken or contemplate taking any nction' 

thireon; if so, what? 
The BODDurable Dr. N. B. Qare: (uJ and (1)). At! the House h; aware, ~  

GovernlJlent of lndia have rp.ceived it 11Il1n1>er of reports on the eVllcuation· \)f 
Burma. As promised by ruy predecessor, . these l'eportswere collated and. 
·scrutiniH·d Ilud the prepurution of Ii consQlidated rC'port undertaken, the work 
heing 'l:ntl'usted to Mr. A. K. ehunda. As ,this v\'ork neared completion, it 

~ appareut thut it would b,e impossible to, present a clear picturll of the 
whole operHtion without including' matter that might be. of great value to the. 
enemy. The question has' therefore been re-exumined in the light of ~ 
<!xisting ruilitar.y s:tuation and /,Ifter ~  considerution the Government of 
]lldia huvt' decided not to 'Publish any report' 011 the subject foi' the present. 

Pandit Labhmi Kanta K41tra: Did the Honourable Member say that this 
l'eport would not be publit!hed for the duration' of 'the war bel'aU"se i't will "give 

- infOl'lIllltion to the enemy? , ' 
Th& Honourable ~ . N. B. Dare: I soy for the 'present . 

. Pandit Lakshmi Kanta .altra: When Mr. Chnndll wus appointed specifi-, 
cully for dmfting the report, did not Government Ilnticipate ~  the report 
whhl l1:ade might be of use to the eueroy? Why did it not occur to the 
(Jovenllnent at' the initial ,stage? 

The ~  Dr. N. B. Khan: It is for the Government to decide. It 
is cO!lfidential. 

~  Lakshmi Kanta Ka1tra: I wllllted to know whether it did not occur 
to the ~  at the early stage that such tl document would not be 
w(.rt.h .publIcatlOn, that the report lleed 110t be drafted at all when it was not; 
gOil}g to be ptibIished as it WaR likely to' give information to the enemy? 
.'. ~  Honourable Dr. N. B.Kha.re: Governlllellt could not anticipate the .W6r 

snu/hion. ' 
Pandit Laksb,mt ~  lIraitra: When Mr. Chllnda was deputed to under-

take this work of ,drafting the report 011, evaculltion froUl BUl'mn; did it not 
'oceur to Govemment that it woulcl not be ndvisable to hltve the report drafted? 

The llonoJU"able Dr. N. B. Khare: It is u mntter of opinion. ' 
. lIIr. ~  A.. LaDJe.: Muy I ~ it that the repol't :s I'endy und 

'WIll. remll.Jll \\'lth the Government? 
The Honourable Dr. N. B. . Khare', Of CCllIl'S? 
PandJt I.&kihml ltanta .,aitra: Is it, the case of the Govel'tlllJ('nt that the' 

fnct of )lublicat':on. of' the Hepol't should not be Inude ~  to the enemy 
though hE, knew the wuy in \\'hich Indians were e,racuated from Burma? Is 
that lho contention of the Govenlment? 

, , 

'. 
• The Boaourable Dr. N. B. Khare: That is also a matter of opinion. • 



52 ~ ~ ASSBMBLY 19TH Nov., 1948 
CONTBOLON P p'JIIB OTDB THAN NJIIWSl'BINT. 

29. *Kr. Lalchand lIavalrai: (a)IIWill the Honourable M ~ for Industries 
and Civil' f)upplieij be pleastld to state whether any cOIltrol exists on paper othell . 
th,1on the newl\!>rint? If so, what a.re its main features and what poweti have 
. beeu delegated toO the Provincial Governments'/. . 

(b) Is ita fact that Provincial Governments requisition paper for their use 
as wWl as for sale on permits issued and for assisting essential consumers? If 
so, under what provisions are tpesefunctions carried out? 

(c) Has thd' term • ~  consumer' been defined? If BO, where? If not, 
are registeltd associations essential consumers.? . 

(d) Which assooiations in Sind -have been given permits or otherwise assist-
, ed in obtwning their paper requirements durmg the ourrent year, and which 

associations have been refused such assistance? 
(e) \\ het. ill the controlled price of paper ~ Delhi, Karachi, Lahore, Bombay 

and Calcutta? . " 
The Honourable Sir M. Azla1l1 Jluque: (a) Yes; statutory Control exists on 

lll8ximuni wholesale prices of certain varieties' of' paper. Provincial Govern-
ments are competent to fix such retail prices in tOOir areas as they may oon-
sider reasonable. . . 

-(b) Yes, some l'rovinciai Governments have had oocasion to requisition 
paper under the Defence of India ~ ~ for Govenuuent use and for assisting 
oertain essential consumers. 

(c) No, Sir. 
(-d) The Central GovenlmelJt. have not issued any permits or given any 

specilll assistance to any Association in Sind. 
(e) .n'hE' attention of the. Honourable Member is invited to the Notification' 

of the Government of India in the Department of Commerce No. Econ-Ad. 
(p.e.) 16/41, dated the 16th January, 1942 as amended from time to time, 
'copies of which are avaUable in the Library of the Legislative Assembly. The 
controlled prices· at places other than those mentioned in the Notification a1'8 
fixed by the Provincial Governments conoerned ~.  

.». Lalched' lIavalr&l: May I know from t!e Honourable Member if there 
if! any price control over the paper which· is required for courts, professional 
advocates and others who want t,o make applicationl!l to courts, etcl? . 
. The Honourable Sir ][.. AIlzul B.uque:I have lost sight of the professional 
advocates' requirements for some time ani I have not been able to find anv-

-where in t,he file that there is anv such. . ' 
1Ir. L&lchand lIav&1ra1: May'I know from the Honourable Member if the 

Government do not propose to have any control over that paper whioh is 
required for the courts and that -sellers can charge any prioe they like? 

The 1![oDourable Sir K. .AzIzul HlIque: Government has made its position 
q,uite clear and I have made it quite clear, that' we exercise a certain amount 
of control only and not fro the fullest extent, and as such any' individual 
item is a matter which is not under consideration just now. 

Puldlt Laklllmi Kanta IbItra: wm the Honourable Member tell the ·House 
what l.ercentage of Indian out/put of 'paper haa been released for civilian con-
sumption in India? 

The Honourable S1r K . .uinl Huque: 30 per cent. . 
Pandlt Lakshm1 Kanta Maltra: Is it the policy _ of the Government to 

review the needs of the civilians from time to time and to increase the quota 
of release? • 

The Honourable SIr It. AlisDl Jluque: I may say that this 80 per cent. is 
8S & result of the review of the whole position. I can assure Honourable 
Members that the position is being watched from day to day and if at I1DY 
time Government feels that, oonsis.tentl;y with other requirements, it ~  possible 
to increase the quota, Government would certainly be prepared to· do BO. 

P&nd1t. LaJrabmJ Kanta Maltra: Is the Honourable Memb'er aware that last 
year a similar figure was quoted by the Member in oharge tha.t only 80 per 
cent. of the Indian produce of paper has heen' released for civilian u'Se. If 

• 
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so, will the Honourable Member tell UE: .. whether any further improvement has 
sincl3 been made? , 
~  Honourable Sir •• AIiJul Jluque: If my friend wants the actual date, 

I .equire ~ . ,. 
K&ulVl lIuh&mm&d Abdul Gb.aD4: May I know what kind p£ consumers of 

papers are inoluded in the list of essential consumers? . 
The Honourable Sir •• A.liJ:ul Huque: I have said that there is no defini-
~ of the term 'essential consumer' and as such I am not in a position to 

enlIghten the Honourable Member except to say that they are required tor 
essential consumers. 

Pandl' Lakshml Kanta Kaitra: Will the Honourable Member take note of 
the lequests of Universities and educational institutions for increased quotas of 
~  • 

The JI.oDourable Sir •• A.Ilnl Buque: I am aware that certain Provincial 
Governments have taken special consideratien of the requirements of the 
Universities but that is a matter lor the Provincial Governments. So far 
8S the Central Government is concernad, we have left it entirely to the Pro-. 
vincial Government to function. ,\ 

Mr. HooaeiDbhoy A. L&llJee: Will the Provincial Government supply the 
list ? 

. The Honourable Sir •• Alblul Jluque: The work is tOG vast for a. ~ 
tinent like India. ' 

BOMBAY GOVEBNMENT'S Al'l'LICATION FOB MANUFACTURE OI"SULPHATRIOZOL. 

30. ·Kr. GovlDd V. Deabmukh: Will the Secretary for Education, Health 
and Lands please state: 

~  if the application of the Bombay Government to the GoveJDment of 
IndIa about a yea; ago for the manufacture of sulphathiozol waich was 
referred to the High Court of Calcutta has been allowed; jf not, the reasons 
for rejectil),g it; and . 

(b) if the Government of India. intend to move in the matter instead of 
leaving it to the individual provinces; if not, why not? 

The Honourable Sir •• AzlJlul Ruque: (8) The application was referred to 
the Cl\lcutta High Court, but as the Bombay Government decided not to pro-
ceed with the case it was dismissed with costs. -

(b) As the m'anufucture of ~ ~  in this country would require .the 
tmportation of a. number of chemlCals, whlch would greatly exceed the weIght 
of the manufactured product, it is not considered desirable to ut.iJise' the limited 
transport available in war-time in importing the raw materials instead of, the 
finished product which will occupy much less space. I may a'dd that the ques-
tion is now being examill'Cd in connection with the Drugs Committee, as to what 
drugs we should try to develop in this country: 

Kr. ·GovlDd V. Deab.mukh.: Last time it was said that the Government 
was making attempts to manufacture this and that it was a question of ~ . 
Now that the war situation has improved,' cannot the pfant and the chemloals 
be ordered. now with a view to ll.lanufacture this important drug? 

The Honourable ~ •• ~ Huque: It is very diffioult to answert the 
question with reference to an individual item. The Government has to take 
into, consideration the dema.nds of the country as a whole. I can Bssure ~  
Honourable Member that the whole question is being examined. In many 
ca.Res it is not merely the m(Lnufacture of raw materials. We have ~ to 
manufacture ~  machines, tools and plants and that makes the position 
E'xtremely difficult at times but we shall certainly carefully consider the situa-
tion. 

Kr. GoviDd. V. Deabmukh: 'Is the Honourable Member aware that this is 
not one of those things or articles which are required by everybody lor ordinary 
comlImption. It is one of the most essential drugs . . . . ..- '. . .xr. PresIdent (The :aonourable Sir Abdul' Rahim): The Honourable Meni- .. 
ber is arguing. " ' 

IP 
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Mr.Gov1Dd V. 'Delb.m.ukh: I amr:putting the question. Having regard to 

~~  may I know whether the . ~  Member will give serious attention to 
tillS and try to secure all the necessary chemicals and plants? . 

.. (No answer.) C 

MANUFAOTURE OF ' ATEBIDN ' IN INOlA.. 

31. ·Mr. Govind V. Deahmakh: Will the Secretary for Education, Healtk 
and Lands please state: 

(a) if . Atebrin' is ~  now in India; if so, on whtlt scale; and 
, (b) if it is Dot manufactured, what are the obstructions in manufacturmg it.; 
and what steps Government have taken to remove. them? 

Mr. J. D. Tyson: (a) It is understood that two private firms in Calcutta 
manufacture a drug which is an exact equivalent of atebrin. Their monthly 
output is estimated to be a. few pounds. .. 

(b) ~ mam. difficulty in the way of manufacturing atebrla. in India is the 
fact that It reqUIres the importation of a. number of chemicals which are not 

. ~  ill India und which together weigh a.bout ten times the weight of the 
fimshed product. In view of war-time difficulties of transport 8I1d the- fact that 
the . . ~  which occupies much less space than the required 
chemIcals, IS avaIlable for export both in the United Kingdom and the United 
~  Qf. America it ~  .considered desirable in the interest of economy in ship-

pmg, to l1llport the finlShed product instead of the materials required for 
manufacture. 

Mr. aovtnd V. Deahmukh: Whut is this drug which is equivalent to 
Qtebrin? .Does the Honourable Member know about it? 
. 110'. ~ D. 'l'y1OD.: I do not know anything more about it than what I have 
said. 

lIf. GoviDd V. Deahmukh.: What is the name of the drug? 
JIr. J. D. 'l'y1OD.: I do not know what they call it. 
Mr. Govind V. Deehmukh: Is any such drug which is equivll'lent to at.ebrin 

manufactured? 
(No answer.) 

AFFILIATION OF FORESTRY TRAINING INSTITUTE qll' DEBRA DUN TO UNIVERSITY. 

3.2. "Mr. Govlnd V. Deahm.ukh,: Will the Secretary for Education, Ht'ulth 
and Landjj please state if the Forestry Training Institute of Dehra DUI1 can 
be aftiliated to any university in the United Proyinces? If not, what 'ue the 
object;or.t'lto ~  ' 

Kr. J. D. 'rY1IOI1: There are two :Forestry training Institptes ~ Dehra Dun..l. 
the Indian Forest College and the Indian Forest Ranger College. The question 
whether either can 'be affiliated to any University in the United Province8 has 
not been considered before. They are Government institutions designed pri-
marily to train candidates selected for appointment to the Superior and Subordi-
nate :Forest Services of the Provinces and the Indian States R.nd, if pla(Jes are 

. available, private students, who have a. guarantee of appointment in a province 
or State after successfully completing the course. . Fo.restry is a specialised 
subject and· no University in India h.as on its staff the technical -expertE'l 
required to . control nIl aspects of Forest Education. The Colleges at Dehra. 
Dun, on the other hand, are self-sufficient, and staffed b:vpractical forest 
officers on deputation from the Forest Services of the :provinces and by 
research officers of the Forest Research Institute. under the control of the 
President of the Institute. It is not obvious what advantage would accrue to 
the Colleges from affiliation to a University and .it is not proposed to parstle the 
matter at presellt. . 

Kr. Govind V. Deshmukh: Was any inquiry made as to whether tller!' ~ 
,nny competent technical ~ to manage the school' Elrnd college? I 

Kr. 1. D. Tyaoa: There are competent staffs for mannging . both ". the 
colleges. 

'-...: 
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Xaulvl KuhalDmad AbdUl Ghani: ~ any University is prepared to make 

arrangements for' training in forest'ry to rIte satisfuction of the Government, will 
~ . be pleased to give the' sanction? , 

• 1Ir. I. D. Ty.cm: ~  a hypothetical ques.tion. ~  that situation 
arises, we shall consider it. 

FRAMING Oll' RULES TO ENFORCE RECIPROCITY ACT. 
as. -Jlr. GoviDd V. DeShmukh: Will t)1e HOD.ourable Member for Indium; 

O"erseas please state: '. . • 
(a) if all the necessary lules to enforce the Reciprocit.)' Act have been ham· 

.ed; and, . , 
(b) it measures have been adopted to enforce ~  sanctions, where 

. ~  against the Colonies and Dominions ill-treating tbe Indians livin:; 
therein? 

The Honourable Dr. N. B. lthAre: (11.1 Draft rules have beev llrepared 
governing certain matter!:! covered by the Heciprocity Act. 

(b) No llleUItoUres have yet been adopted designed to opel'ute as economil!. 
SallCtions ugainl:lt any donlinion or colony. 
• Mr. GOvind V. Deahmukh: In ,Sllite of so llIuch demund from the public, ill 
the 1:'l'ess and Oll tile. platform. why has the Government not been alert enough 
to devise weuns for enforeing e,conolUic sllllctioDs '? 

The Honourable Dr. N. B. Xhare: 1 have said that the druft rules have 
already been prepared. I may add that the question of economic sanctioDs hI 
under active consideration. ' , 

Kr. GoViDd V. Deahmukh: When are the rules likely to be put into ~ 
The Honourable Dr. N. B. Ehare:' Certain lIltltters have still to be examined. 
Mr. GoviDd V. DeahmuldJ,: Ha.ve the rules received .theappro""-l of the 

Government of India? 
The Honourable Dr. N. B. Kh&re:. I have ~ . that the draft rules have ,been 

~ . . I 

Kr. GoviD4 V. DeBhm.11kh: When are they likel;y to be approved by the 
Government? When will they come up for cons)deration before ~ ~  

The Honourable Dr. N. B. Khare: I want notice of the question. 
Mr. N. X. Joshi: When will the HonoUl'tlble Member bE: in a position to 

enforce these l'ulel:l '? . 
The Honourable Dr. N. B. lthare: I cannot give the exact date. 
JIr. N ..•• Joahi: I do not want the exact date. . I want to know approxi-

matelv? 
, The Honourable Dr. If. B. Dare: As soon as the other 'paraphernalia is 

finished. . ' 
JIr. N. X. JOI!hi: May I ask whether he can state whether they will be 

'finished in a month or two months or three months? 
The Honourable Dr. N. B. lDlare: I cannot sav that. 
, PROPOSAL FOR ~ M  OF AN IXDIAN' COC<0AXllT BOARD. 
34. ·Sir 1'. :I. Jamea: Will fho Secretary for Education, Health and Lands 

be pleased to state: .• ..' 
(a) whether the' establishment of an Indian Cocoanut Board on the lines 

()f the . Ceylon Board was recommended by Dr. J. S. Patel, who' was deputed 
by the' Imperial Institute of Agricultural Research in 1984 to Dlake B.n 
t!l1quiry into the cocoanut cultivation; 

. (b) whether ~ recommendations have been made by the present 
Dlwan of Travancore m recent years m the Travancore Legislaturd; 

(c) whether, in view of the present shortage of cocoanut products and the 
necessity for inc'reasing production, Government .wou1d· give their urgent 
consideration to such a proposal; and . 

(d) whether definite proposals have been circulated to. various Provinces 
tlnd States, what stage they have' ,now. reached, and when the Govenlment of '. 
lndia will be able to establish the Board? , • 
• ' Mr. J. D. Tyson: (1\) No, but a proposal for th'e cstnbli!o;hment of:1 CoeonIll1t. 
~  Board was mnde by the Dewan of Cochin in 1936', , • III 
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(b) Government have no informati,on; t 

(c) Bnd (d). Yes, proposals regArding the ~  of an Indian 
Cocoanut Committee are considered urgent and have already b'3en ~  to 
Provinces and ~ . Further action in the matter will be taken as ROot;. as 
their replies are received. 

PaOVINOIAL STOOXS OJ' WHlDAT, RICE, ETC. 
8&. *J[r. .A.marendra lfath Obfl'OpadlLJap.:. (a) I Will the ~  

~  for Food be pleased to state the stock of wheat, rice, maize, millet 
and sugar left in each province in India. on the Slst March, 1945, including 
the provinces under the Central Government? 

(b) What is the number of civil population, province by province, which 
r;ad to be fed with the stock left in each province from the 1st of Aptil, 1945? 

(c) What quantity of wheat, rice, millet, maize and sugar was produoed. 
province qy province" in India between thE> 1st April and GOth Septembel', 
1948, \ndicating separately the totaJ stock of the aforesaid cemmoditiell left 
in each province in India on the BOth September, 1943? 

(d) What total quantity of foodstuil was supplied to the military popula-, 
tion, p.rovince by province, between the 1st April and the BOth· ~  
]948? 

The Bonourable. Sir .Twala Prasad Srivaatava: TAe information required for 
a complete reply te the Honourable Member's question, in tl'!e form askeiJ., is. 

, not readily available with the Central Government, and they consider that their 
collf'ction would involve an amount of time and money which would not be 
justified in present conditions, but statements are placed on the ta\)le showing:· 

(a) P9Pulation according to the 19041 Census, province by province. 
(b) Normal requirements and production and surplus/deficit position of all 

provinces in respect of foodgrains. . 
(c) Total queDtity of foodgrains supplied to the Defence Services for the 

period in question: 

Statement 8110wing population and ,he ~ and tleftcit P08iHoft oj each prooince in re8pect 0/ 
principal eerealll in 1948 tJ/J compared toil'" ,he nannal. ' 

*Average total 
quantity of rice. 

millets, wheat 

Total 
and gram available 

within the trade Production Net position. Name of province. popula. block for human of Surplus. Deficit. surplu8 (+) tion., ~  and 1942·43. or deficit (-) 
seed purp08e8. 

(In '000). (In '000 tons). 
Ajmer.Merwar.. . 584 76 18 58· 
Assam 10,205 1,808 1.688 110 
Bengal ,60,314 9,278 7,080 2,198 
Bihar 36,340 4,157 4,323 166 
Bombay 20,858 3,844 2,90f ., 942 
BaluohitAan 502 66 - (a) 66 
C. P. and Berar 16,822 3,337' 3,130 S9S 
Coorg 169 56 60 4 
Delhi 917 109 37 72 
Madras 49,342 7,431 6,181 1,2110 
N.·W.F."P. 3,038 342 " 3117 15 .i. 
Ori_ 8,729 1,362 1,2119 103 
Punjab 28,419 4,234 5,919 1,6811 
Sind 4,IIS7 760 1,074 314 
U.P. 511.021 7,,()49 7,698 649 .. \ 

~ 

TQTAL 2,95,797 ~ 42,S92 3,226 4,743 -1,1117 

• Th_ pre-war yean' production (+) or (-) net imports or export.. " 

(a) Estimated, actual net,available. 
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'Statement 8howi"g tilt dtlivery ojprincipal/«'pgroin8/or tM Dtjence StNJiCt.8jor Ihe ;period 18t 

. April, 1943 to ;JOt" September, 1943. ' . 

Wheat 
ltice 
Millet" 
Gram 

• 
(In'OOO toQ.8). 

184·6 
.' 75'3 

1'0 
3b·} 

Dr. Sir Zia lldcUn Ahmad: May I ask whether the Food Department can. 
work effiejently without the .information that is asked for in this question.· 

The Honourable Sir .... "al& Prll&d Srtvlf5tan: Certainly. r 
!Jr. Sir Zia Uddin.Ahm&d: I thought that if anyone frames a food policy,. 

then'the· statistics which are 8.sked in this question are the first essential Mfore· 
... allY poliey can be framed. , 

Kr. PraI1dent ('{'he Honourable Sir Abdur Rahim): Next question. 
" STEPS FOB BELIEVINO FOOD BoAROITY IN BENOAL. ; 

36. ·1Ir. Am&telldr& .ath Oh&t.toptdhlala-= (0) Will the Honourable· 
Member flJr Food be pleased to state approximately the total civil and mili-
tal'Y population, separately, which had ~  fed in Bengal during the 1st 
April und the 30th September, 1943, and what quantity of rice, wheat, millet 
alld maize had to be supplied for the purpose? 

(b) . What is the number of men, women· and ~  separa.:tei!, ·,who. 
expired on the footpaths and streets of Calcutta, Dacca, Chlttagong, Dma]pur. 
Rungpur, Rajshahi lind Khulna between June and September, 1943. on account 
of starvation, how many were sent·to hospitals during the.t period, how many 
died in the difterent hospitals, and· how many were cured and Hnt back to 
theil' homes? " 

(c) What special steps did. he take to stop such deaths in Benpl? What 
were the causes that led to such a scarcity of food specially in Bengal, aneL 
why was not Bengal declared fiG be a province under famine condition? 

(d) What is the total quantity of ~  in rice, wheat, millet anJ maize 
in Bengal, separately, and the quantity of the aforesaid commodities supplied 
to meet Bengal's deficit? . . 

The HOIlOIlrable Sir. 'Wallo Pruad Srivastava: (a) The -civil population in 
Bengal is e.stimated at 63 millions. It is not in the public interest to reveal 
the siz\.! of the military ~ . The requirements of this population for 
srx montht-: .are estimated by the GO"ernment of Bengal to be of the following 
~ . 

Rioe. 
Wheat • • 
lIilleta and .Maize 

~ milIiOll toOl. 
!I,oOO toDi. 
!,OOO toDII. 

of Bengal and this is their (b) An enquiry was made from Government 
answer: "No accurate figures are available". 

(c) Arrangements were made by the Central Government for the despatch 
to Hengal by rail and sea, ~  from overseas, 8S quickly as possible, of large· 
quantities of foodgrains. In addition the Bengal GQvernment have opened 
freo kitchens, orphanages, papr houses and chl:lap foodgraiil shops for destitute-
persons, and have arranged for the free distribu1r.on of fooagrnins, ~ and 
milk for such persons. Arrangements have also been made for the treatment 
of destitute persons in hospitals. Test. relief schemes have been started fo!." 
able-bodied persous, aud loaus grunted. 

ThE scarcity of food in Bengal ~ due to many caUE\es. 'amongst which may 
be mentioned the destruction of crops caused by ~  Rnd floods. loss of 
inlports from Burma, increase of populMion and refugees, lack' of confidence 
caused by war conditions which led to. Hoarding both by traders and consumers:..: 
. All districts of Bengal are not equally distressed. The question of appl:viuR 

th.e }i'tlmine Code to certain districts is under the consideration of the Pro-' ... 
vincial Government. Meanwhile. special relief measures havp been undertaken. 

; f!.' 
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(d) 'fhe deticits estimnted by the Be\tgnl GoverJ;lment were us follow!;: 

Tons. 
Rioe • . 450,000 
Wbeat, •. " 112,000 
Millets and lotaize 2,000 

. 'The quantities of foodgruins supplied frol}J. outt,;icle the province to Bf\}lglll 
,tIming the 6 months April to September, 1948, were us follows: 

.. Tons • 
204, '00 (including arrivals dur-

, , ing the Free Trade 
peIiod). 

Wheat and Wheat Products 187,200 
Millets and Gram 411,500 

Jlr." It. C. lTeogy: With reference to the Honourable }lclUber'ti answer 
-to plll"t (b) of the question that there is no at'curate ~  as regard!' the 
l11UUUt'r of deaths froUl sturvatioll, wJl the Honourable Membtk be pleuse,l to' 
stute 'rbdher un.y ~  WIIS made to obtuill ~  ~  with 

.regard to this mutter ~  Government? ' 
'l'h'e ~. Sir Jwala Pras&d Srivastava: As I huve statlld, we m.lIle 

IIIl .mquil',Y from the Governmeht of Bengul and they suy they hnw got no 
UCCUl'Utp figures. ' , 

Kr. It. 0,. Neogy: Did the Govcl'lll1lent of lndin try to illl1)reSs UPO'lI the 
-<:overnment. Ji Bengal the necessity of getting accnrate informntion on )o;uch 
,.an .important' matter? . ' 

The . ~  Sir Jwala Prasad Srivastava: Yes. 
Kr. E .. O •• 8OIJ: With what result? 

(No answer.) . ,. 
I JIr. ~ O. Heagy: With regurd to the frce kitchens whidl tIl(' HonoUl'nble 

, .Member has referred to in 'answer to part (c) of th;:: question, if; the HOllour-
able Mt!mber aware that Ilccording to general opinion the gruel ~ ~ ~  the 

.destitute 'f)'om tbese free k:tchens is not sufficient to keep II fll1r SIzed rat 
alive? 

• The HODourable ~ Jwala Prasad Srivastava: That is ,n matter of· opinion. 
I am not lIware of thut .. 

lIIr. It. O. N80gy: HilS the Honourable Member tal(en the trouble of gettiLlg 
-expert. oI)inion for his own satisfaction on this point '! 

The Honourable, Sir Jwala Prasad SrLvastava: Yes; when I visited Calcuttn, 
I did look into the tnatter and 1 was told it wus quite ~ . In fact, it 
WIlS too much :11 some cllses. 

Mr. It. 0.' Neogy:, Does the ~  Member remember the coinposit.ion 
'imd th/J quuntity of the' b'Tuel nHowed? ' . 

The Honourable SlrJw&la Prasad Srivastava: I had the recipe. 
Mr. K. O. Neogy: Will the Honourable Member try it on hilllHelf for a day 

,tc find out how he flourishes on it? 
. The Honourable Sir Jwala Prasad Srivastava: I have eaten it. I 

lIlr. X. o. Neogy:· But has the Honourable ::\fember triecl to Hubf;ist 011 it 
.exchu.ivflly? • 

The BODourable Sir Jwala Prasad Srivastava: I CUll live on verv little, 
Mr. Pr-.deDt (The HOll.oul'oble Sir Abdul' Rahim): Next question. 
Dr. Sir Zia 'Uddin Ahmad: May I put a question? J have beengettiHg up 

,so many times. # 

Xr. 'President (The Honourable Sir .Abdur nilhlm): The food situaH0;) is 
gnirlg to be discus!!ed very, shortly Rnd J cunllot nllow further ~  

'<juest:olls, 
VAOILLATING POLICY ,AS REGARDS,.PRICE CONTROL OF WHEAT, R.ICE, ETC.' 

" 37., .M.r. ~ Nath Ohattopadhyaya.: (0) Will, the Honourable 
~  for Food he pleased to state the ,dates on which control onprlces of 

~. 'wheat, rice and sugar was announced, under the Defence of ~ Rules? 
"What was the Elflect o.f such announcement" and what led to the, withdrawal of . 
~  control of prices from time to time? 
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(b) Is it a· fact that with the- all.10UnCement. of controlo! pri..!tlS the 

, modi ties vanished fr6i:n the markeii? If so, did the Honourable Membe!"' 
~~~  any step to find out how and where the stock vanished? .. Did he. take 
ulty step to puni£lh the traders responsible- for such ~  If not" ~  ~  

(c) Is it a. fact that. the Provincial Governments did n&t ~ with 
th& Oentral Governlllent with a view to meeting the food emergency due to, 
which the' Centra.l Government failed to Gope wibh the situation 1 If so,. 
what steps have the Central Government in view to meet the situatioll? 

(d) Is. it a fact that the consumers or :the . ~ C6-operative ~ . in' 
the United Provinces have' proved to be the effectIve mstruments for stoplJmg. 
black-market transactions ir. the Province and a ~ relief to the people'! Jf 
bO, why have not such peoples ~  Oo-operative Stores been ~ . 
by the Government of Bengal, or, for .the matter ~  that, .by the Central 
Government by ordinances in other provmce'S and particularly ill ~ where 
thE:' situation is so serious? 

The Honourable Sir jwala Prasad Srivastava: (a) A control 'price for ·whea!". 
for certain markets in Northern India was first notified on the 5th of DtlceI1lbct, 
~ . 'The price of sugar was first fixed on the 14th of April, 1942. No contror 
price for rice has been, fixed by the Government of India. Control in the. ~  
of (!ereu.is was only partially successful and It:d in SOlUe cases to the com-
modity ~  from the mar,ket. The control of sugar has been cont.inued 
with Sllccess. Statutory control on the price of wheat was withdrawn in· 
Ju,lUury, 194B owing to proC'urement difficulties. 

(b) In order to deal with the situatiotl created by the disappearance of 
controlled foodgrains, the Government of India prollluigated the Foodgra:ns 
Control Order on the 21'st of May, 1942. The object of the Order is to enable-
Provincial Governments to ascertain the locution and amount ot stocks of 
foodgrains and to penalise the holding of stocl,s in aontravention of the Order. 
The Order is administered by the Provincial Governments, ana has been 
applied with YUryillg degrees of energy and BucceRS. PNsecutions Ullder the-

~  have been instituted by Provincial Governments. 
(c) There have been differences of opinion ~ ~  the Central Governmellt 

and certain l)rovincial Governments over various aRpects of measures which' the-
Central Government confiidered necessary. These differences are being' pro-
greRRively removed. I . 

(u) Coopera·tive Stores ·in the United Provinces have proved successful· aH-
a distributing agency. The strength and efficiency of the Coo'perative organi-
f<:t1ioll in nifierent Provinces varies ~  and it is not considered suit-
ubi') that t.he Government of Indio. should prescribe uniformity all over India 

. ill this mutte)' bv means of an Ordinance. 
Pandit Lakslimf Kanta Kaitra: Will the Honourable Member Bay why price' 

C(Jntrol 01\ rice was· not instituted by the Government of India? 
Tbe Honourablt Sir oTwala Prasad Srivastava: It. is very difficult to impose-

('011(,1'01 on rice. There are so many qualities of rice, and the prices vary in 
(lifferent localities enormously. ' 

Pandlt Lakshml Kanta KaJ:t:a: Does the Hon,ourableMember say that 
",hent hlln n Htandardised price all over India und therefore it was eusy of 
('ul1trol ? 

The Honourable Sir oTwala Prasad Srivastava: Yes, the producing ~ 
/ '\.·inceH r.rtl somewhere near the standard. 

'Pandit LakshmJ Kanta Xaltra: ·Have ~  considered,. that as no, 
-jlr:Ce control WUH imposed on rice, it brought on the heavy increase in price 

fmd con-;cquent. Hcnrcity? 
Mr, 'President (The Honourable Sir Abdur Rahim): The Honourable Mem-

h':'r is arguing', He must put specific questions. .' . 
Pandit Laklhmi Kanta Kait.ra: May I lmow whether Government have" 

~  taken steps to enquire whether price control ~ rice could, be imposed'?': The Honourable Sir Iwala Prasad Srivastava: We did ~ . We looked' .. 
into the matter. First, of all there were difficulties of which I have spoke" 
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.ann thl'll the Provinces themselves did not agree. 'l'hey found it very difficult 
to illstit.ute Control. . 

Kr. Hooseb1bhoy A. Lalliee: Is there ~  price control on rice at present? 
The Honourable- Sir .Twala PraIad ~  Yel>, in some. Provinces. 
Mr. HQQlelD.bhoy A. Lalliee: How was that arr$nged? 
.'I'he Honourable Sir Jwala Prasad Siivastava: By the, Provinces themselves. 

If the Provinces want they can do so. 
Kr. Abdur B.uheed Ohoudhury! Is it not a fact that in Bome Provinces, 

they have enforced price control? 
The Hou.ourabl. Sir Jwala Prasad' Srivastava: Yes, some of the Governments 

·have done. . 
][r. Abdur Rasheed' Ohoudh1U)': Assam and Bengal? 
Tho Honourable Sir Jwala Prasad Srivastava: Yes, Assam ~  imposed it. 
JIr. AbdUl Baliheed Ohoudhury: Is it not a fact. that though the maximum 

:plice fixed for rice in Assam is Rs. 25, 'yet the selling price is as mM-eQ as Rs. 35 
.and this' h8lppens in the presence of 'high Government officials? 

~ _ (No .~ , 
Mr. X. O. IfeoU: Will the Honourable Member indicate the nuture and 

~ of the success ~  by the admi:nistration of ~  Control Ordei; 
referred to in answer to part (b)? . 

The Honourable Sir lwala Prasad Srivastava: May I- delll with this point 
in the course of the debate on food 'which is coming on. I will have to give 
a lengthy answer. 

Mr. X. O. IfeoU: May I draw -the attention of the ~ Member to 
the statement made 'by the Director General 'Of Food in his own presence in 
Bombay on 1st October, that the scheme had failed in Bengal? I have a. 
copy of thl' press report in my hand. . 

The Honourable Slr .Twala Prasad Srivastava: That has beelJ contradicted 
since .It was a . case of misreporting. 

J[r. Govb1c:l V. Deshmukh: Was it misreporting cir was it a mis-statement? 
The Hou.ourable Sir .Twala Prasad Srivastava: It was misreporting. I was 

present at the conference. - -
l'OOD CONFERENOES AN'» STANDING FOOD COMMITTEE. 

38. ·Mr. Amarendra Kath OhattopaahJaJa: (a) ,Will the Honourable Mem-
ber for Food be pleased to state how many Food Conferences were held fron. 
tUne to time in Delhi, Bombay and Bengal, separately, and what scheIDt's 
were adopted in these Conferences, and to what effect? 

(b) What was the total expenses incurred 'On thes.e OonfereICces? 
(c) Has the Standing Food Committe'B, which W''I.B formed under the 

Chairmanship of the Commerce Member at the end 01 the Budget St'lssion in 
1948, been. convened even once during these six months.? If not, Why not? 
Why were . the members of the said Standing Committee not invited to attend 
the Food Conferences? Why was the Food Conference held without any 
representative from among the non-official members of the Centra.l Legislature? 

The Honourable Sir .Twala Pruad Srivastava': (a) No Food Conference was 
convened by the Government of India. .either in Bombay' or Bengal. Altogether, 
four All-India Food Conferences were held in Delhi. A summary, of the main 
concll1sions reached in the Conferences tis laid on the table. 

(b)· The information is not readily a.vailable and ~  do not con-
- sider !;hat the. labour involved in collecting it would be justified. 

(c) One meeting of the Standing Advisory Committee of the Central Legis-
lature for Food and Commerce Departments was held on 7th November, 1943. 

The members of the sftlid Committee were not invited to attend the All-
India }'ood Conferences as those conferences were for the purpose of obtaining 
~.  among representatives of the Provincial and State GQvernments. 
For the same reason no representative frOIQ amonggt the non-official membets 

_ of the Central Legislature was invited. 
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A b1l1otMARY OF THE MAIN CONCLUSIONS ~  THE ALL-INDlA FOOD CONFERENCBS. 
"',:r,t Food Co,.ference (December, ~ .~  Conference was ~  immediately 

afller the creation of the Food Department, with a vIew to make contact WIth the representa-
tives of Provinces and Stites on food matters. The Conference was merely exploratory in 
chara:tter.' .  • 
Secont;l ~  (}onference (February, ~ .  Conferenc.'" was callid ~ ~  p,urpoIe 

of diBcuBstIig the Central ~  Scheme and the ~ Plan for dlstrlb!-1t.l0n of 
foodgrains amQDg surplWl and defiCIt areas. The Conference dId not agree to the mtroduc-
tion of statutory price, control. Provinces were directed to ~  and improve their 
procurement machinery. 
Third /t'ood . ~. The' ~  should be continued 'with sllch . ~ . 

adjUl'tmenta to figures .. are necessary. 
2. In execution of that plan the operations of procurement shall be ~ out b,J 

Governmen't or by agencies under the full ~  Government.--State Or Provmcial. 
3. Action to control prices mut be taken. Action on a. regional baais appears to he 

favou1'\ild with co-ordina.tion between regiona.· 
4. Energetic steps mUlt he taken 'to esse and facilitate transport for the distribution plan. 
5. As an inatr11lDent for control both in respect of pbysical control a.nd of derting an 

influence on prices, the ~ .  Control Ord13r must be given vigorou application every-
where and IiQt food drives in execution of this should, be carried out. ' 
6. As a mea.na of securing equitable diatribution and of controlling prices in uban 

areas, the rationing of such areas in a Prolr.assively increasinl measure mua't be resOrted to. 
1. To fa.cilitat.e supply, trausport and administration, the financial settlement for 

supplies should be direct as bet.ween 'the surplus' and deficit Governments and without the 
intervention of the Centre. " . 
.. 8. Metal coina.le and conswu.er goods should ba made mere freely availa'ble .. the meana 
O! ee<'unng greater surpluses from the cultivator. , 
. With the Compliments of the Principal Information Officer, Government of India. 

UNOI'I'IOIAL NO'fII 
Un-official Notes are issued for the informat.ion of'th13 Pr.ell. 

as worded or used a8 background material. 
Un-official Notes are not communiques and are issued ouly on the 

their source will not be r.eftarred to in any way in what is published. 

They may be published 

understanding that 
• 

Palled 1M Pllblicatio,.. . 

J'ourtb. :rood OoDference. 
CONCLUDING DAY'S PROCEEDINGS. 

~  _non... 
STAlVIORY PJUCII: CONTROL, R.\nONING, AND PROVINCIAL PB.octllI.Do:NT. 

Announcing the decisions of the Government of Indi' today, Mr. Hutchings, Secreiary 
of the Food Department laid, , 

, BASIC PLAN.' •  _  • 

Subject to the use of a common formula 'th13 Policy Committ.ee had recommended that in 
C81e of differences of opinion over the target figures, the matter should be, dealt . with by 
an arbitration committee. Calcula.tion of tarpt figuMs a1'\il to be  made half',Jearly and 
provinces and, states must lesve entirely to the Centre any queation concerning allocation, 
the ute of ,the CeD'tral rea.erve and the conduct of special rQlCUe operations. ' The main dill.-
culty which emerged in the Conference was the feefing of certain administrat.ions that they 
had DOt the requiait.e a'tatistical basis to work tlwl proposed formula and they were afraid 
coDlII'JueatJy ~  the formula, if adopted, would lead to unreal relults; The Government 
of India agree with the 'Commit 'tee that a common formula is deairab19 and that the formula 
proposed by the Policy Committee is, having regard to all the circumstances, the moat 
suitahle that has 80 far been devised. W.a accept the recommendation that we should 
continue to improve upon it. We realise that to proceed merely on the basis of a formula 
without taking into accoun't lpecial or local conditions is likely to produce serious anomaliw. 
\V8, therefore, propose to proceed .. follows in two ltages, First to devia8 a plan of 
distribution as between the different deficit areas, in the light of the declared surplul!Ies 
of provinces and states for immediate operation from the beginning of the relevant crop 
year, the actual movements being adjuat.ed to the harvesting, periods of the state or 
11rovillC8 conce1'Jl8d. This plan would, in effect, be in the nature of a. "budget estimate" 
calculated on the basis of the beet information then available. This preliminarr plan 
weuld be circulated to the provinces, and movements could begin in accordance WIth the 
'allocationa. W8 will then pass to 'the second .tage using the formula propoll9d by the 
,Committee for ~ the target. deficits and Burplules of the provinces and statel 'to 
serve as the basis of dIscussions bat.ween the Cen'tre and provinc.el or states concerned. 
In applying the formula regard will be had to all the relevant fac.ts luch ~ . actual crop 
conditiona, harvesting periods, abnomat.l increases in ~  'and statlstic!;.!,f past 
import. and export.. The first edition of the plan is expected to be in opera-tlon from 
November. 1. The information on which 'to check the first stage in the light of the fonnuls 
and otber relevant factors will begin to be availabM in January. The revised or final 
edition of. the plan would be issued ,in April, and begin to be operative froJ!l ~  beginning. 
of Mal. The Government of India acoapt the views of 'the Conference re)ect.lDg ~  pro· 
pdald Export Arbitration Committee. Consultations between the Centre and proVIDCM or 

• 
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statt'a \vill, nOrIDltlly be conuucted dil'ect. bet_n the Centre and 'the adminiat.ration ~
cerned. but. the Uovernment of India will ue willing to invoke in allY Cli8e preaentmg 

~ . .  difficulties, Buch 8ICpart opinion u may mutually be aareed 1lpon by the lOvern-
lw'nta ' concel'Ded, 

PBOClJll,I:IlBNT. . ' 

• ''I'M Government agree ~  the Policy COlQII1ittee that the Cent rill OOV8L'IlmNIt food, 
,grains monopoly is in' principII! the only completely satisfactory solution.,' but consider that 
it is uoto a practical propoiition to establish 8uch a monopoly at present. It is intended 
however to pursull actively_the examill/!ot.ion of thia quest.ion. At. present pl'oeurem81lt both 
'Qn behalf of, the provine-CIS for themlllives whether for t.heir. own consumption ~ for export 
tc!' deficit. areaa, 01' on behalf of the Central GO"fl'I'1lJ1lent. muat.; contillue to he carried out 
by ~ ~  or, stat:e agen,ciea. In view of the Cent.re'a responsibility for the 8ucc('e8 of 
foad . ~  1D India u a whole, procurement operatiolllt canDot be reiarded &8 .. 
matur which Bolely coucern provincee 'or states. Although procurement ia delegated to the 
pl'Ovinces, the Government of India feel that. it is incumbent upon them to exerciB!l that 
degreOl of direction, superintei:ldance and control which is neceaeary to secure the effective 
dillCharge of the function. This does not however, mean that t.he gOV'arnment intend to 
intel'f,:-e a't evel'y spag.e in the day to day adminietration of th" subject of\procurement by 
tilt. provinces. N'OI' does this mean II. uniform pattern of procurement machin\lry or procedure 
in every pilrt of Indial as conditions vary in ditlerent provinces. 'Generally spellli:ing, ~ 

'favouli a single, procurement agency in a province, which should be 688l!ntially a,goverDDUlllt 
pro.:uriug agency but which associates with itself, and utilisea to the ,fuUast extl:lnt. 
pollt,ible, e(ll:isting trade organisations. We do not, however, wish to insist on tile utilization 
of trada agenciBs if 'the Pl'Ovinc'ial government decides agaiifst it. If pI'ocurement is to be 

. ~  however, the provinces and atates' adminiatra£ions must, bl'ing to bear upon it 
the whole resources of their administrations and it is upon' the d'CIkrmination of the, 
admiuistrations concerned to use their resources to tha full ,that ultivtatl' SUCC811l1 depends: 
'1'h(.re'is no desire to interfel'8 with procurflJDent machinery that is adequate to tht' purpORt! 
and functioning 8ucceIBfully, but the Central ~  must be, ~  iufort,ned ~ to 
!tow procurement is pI'ogressing and mnst have the rIght to make Buggestlons or III the luTo 
resort to i88U41 directions. 
The G3vernment airee that requisitioning should be resorted to with caution, that it 

"hiluld ~  of the CI'OP seasons .and ~  it should be a weapoll to be held in reserve. 
Thelc IS no deSire, however, to rtlstr8lD prOVlDcell and itates from resorting to requisition 
ing, , "hen they consider it, essential ill the public interest. to do so. The Government of 
Indi. deiire to stress the importance of eliminating as far ,as possi!>l!' cQmpetitive buying .. 

ISTATUTOlI.l' PlUCE CONTRoL. 

Thr. Government accept t.he l'ecommendations of t.he 'Conferonce that statutory price 
control should be ineti'tuted for all major foodgrains in all provinces, and a similar control 
III I'C"peCt. 9f an ~  .number of non-agriculturaJ commodities, ~  ' thOlle 
ne('Plllary 'to the cultivator. The Government are, however, of the opllllon that in the 
T,reaeliL emergent conditions all-India statutory priceB for all foodgrains are an, impossibility. 
They C'Onaider that, thiB will become pORsible by building up' p'rice control first 'on a 
Pl'ovilldal, then on a ~ basis and 8.s dl.cient distribution arrangements supported 
\>y imlXlrt& from "hl'oad, euble the goveJunent to regain control of all 8tocks or sufficient 
stOcks to influence the marketa. PelldblJ the enforcement of statutory contr01 of prices 
thl'Oughout India, euch province.t ae, deSlre to enforc(' statutory control or ceiling prices 
will be permit.ted to' do 10. Special forma of price control are at present in operation which 
81)' dl'siFd by a descending aeale to reduce pl'ie-CIS. Such forms of 'pl'ice control may be 
8 necesslt.y in the present, emergenc), l,ut our ultimate conoeption of statutory ?ricil-!' control 
ill a price fixed for a crop, which Will rcmain fixed throughout that crop seaeon. It s!tould 
be fixf'd on t.he basis of a fair nturn to the cultivator. We agree 'that stat.utory pricae 
for foodgrainll JUuet be fixed with regard to' variations in other commodity prices. We 
r.onlider that It mUll. be tile fUDction of the Centre to co-ordinate atatutor)' prices through-
out. India with a view io ~ eventual building up of an all·India pnce control. For 
1.hat purpose IItatutory pl'it-e,s cannot be fixed without the consent of the Cent.ral Govern-
ment and the Centre must have the right to auggeRt changes of prices both lIpwardR and 
d\" wnwards. The Government accept the recommendation of sett.ing UI' of a small Stand-
inl( Price. Committall at the Centre Bnd that disputes relating to price changes which, 
mBy arise b.twePIl the provinC('8 and stateB ancl, the Central Govprnment should be referred 
t.o thit. -commit.t'at>. 

RA.nONING. 

The Govemml'nt of India regard recommendations relating to urban raHoning &I a 
~  part of the co-ordinatecl food plan. We recORnille that. the implrmentation of 
these ~ involves the nC'ceptance of a con8iderable ~  burden' and 
expense but we do not IIcc-ept the view, thflot the BCCI',ptance of these, hl1rdens ill hevond the 
c8pllrity of, ditferent aclmini8'trations in India. The' Government of India. realise that 
nlann.nll; and orl{&nisation of ~ Bchemes must take time, but we urge all adminietra.-, 
ti(lni. ~  already enj[aged on, the task. 'to take it up at once., '. .  . 
.•. Il provinces and Htat!'8 ara urgl'd to, prepare planA for the card ratlomaq; of thel,r 

'town" with a, popula'tion of one IRe Bnd over, and to int.roduce &II' quickly, as ponihle the 
eS!lential preliminary fprms of food control, Butm ali 1I0ning the areas in a cit.y, for 
c!<'centratised cnntrol ndminist.rntion. !'ompilinl[ i'nformation relating to atreetR' and houles: 
'.,'!JIforeiDg the Fooel GrainR Control Order, preparing the schemel! for eard,ratioDing, the 
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... tabliahment of ~ grain shopa wherj! neCe.lary and . ~  officers and aenid 
.staff for the duties of food control administration. In .80me c&1IIlII province" !lore ab·ead) 
.operating, or haw 'made detailed plana for, limited rationing schemes which are leu 
6Xtensive than those recommended by the Policy Committee. The Central Government are 
.pl'\lpntt:d to allow luch administrations to continua the operation of: the,e lichemes, provided 
1bey are satisfied that the schemes are aIIIOCiated with an effective apphcaUon of tli.e Food-
grains Control Order measurea to check private hoarding, and to aecure effective limitation 
·of the overall demand.. Such limited Ichemel .hould not be regarded as final but as • 
bD8is f01' the eventual introduction to fu'l urban rationing. . 

Sir J. P. Srivastava in hi,concluding remark8 informed the Conference that the first 
.8hip of foodgrains from abroad waa already unloading at an Indian port and the seCOJad 
ahip was expected to arrive at any moment. The. Food Member congratulated the. 
·COUfl'NnCe for having evolved an integrated food policy for all India. Unless Illdia was 
treated a.. one edonomic waole, he maintained tha't the solution of the food problem woul i 
1Ie e:ttrbmely difficult. Sir J. P. Srivastava 8we889d the importance of public &ssocia'ti9A 
with all schemei of fooll control. In the cour8e of hil remarks he made a special appeal to 

:the Punjab ~  to give their ut.inOlt in thi8 hour af national crilis, and asked 
for the co-op.erafion of all in this vital problem of India'. food. 

Pandlt Lak8hml Kanta Kaitra: ;How many people attended this conference 
:and to what extent were they themselves responsible for the shortage of food· 
.in thfl country? 

The Honourable Sir Jwala Prasad Srlvutava: I have alrea.dy said· that 
thiR conference wa.s attended by representatives of the Provincial and the State 

-Guvel'l1ments. . 
JIr. N. K_ Joshi: M~ . I ask whether there is any truth in the report 

·which has appeared in the newspapers that the Government of Indio. propose 
to strengthen the Advisory Food Council? Can the ~  give us. any 
~  on that point? 

'l'he Honourable Sir Jwala -Prasad Sr1Vutava: I am considering the matter_ , 
Kr. Abd1lr _luted Choudhury: Is it not a fact· that the reprelentatives 

'of profiteers were· in this' conference;· directly or indirectly? 
The Honourable Sir .Twala Prasad Srlvutava: No, Sir. That is news toO 

me .. 
Pandtt t,aJrahml Egta JIaltra: Were any representatives of rice trade 

.invited to this conference? 
The HdIloura.bJ.e Sir JWala Pruad' Srlvutava: No, Sir, official representa-

't.ives only. _ 
Xr. Amaren.dr& Bath Ohattopldhyaya: What was the result of this con-

.ference? . 
The Honourable Sir lWala Prasad Srivastava: A report has been laid on 

-the .table giving the main conclusions. ' 
Ill. AbdUl Jl.aBheed Ohoudh11l1: Is it not a fact that these conferences 

"tended to increase the price ·of r:ce? 
The Honourable Sir hila Prasad Srivastava: Certainly not. 

\ AWARD OJ' ExEXY PBIzlD SBlPSTO iNDUe 
89. -Mr. 1t. O. :&'801)': (a} Will the Honourable Member for Commerce be· 

-pleased to state whether any prize ships from the enemy have been awarded 
-to the Government or to the nationals of India? If so, what are the pani-
.culars about the number and ~ of such ships? 

(b) Are such prize ships being operated on the coast of India or outside. 
and through what agencies? 

(c) If no prize ships have been awarded to India, what is the reason -for 
it, when such ships have been awarded to some of the Dominions like South 
Africa? 

(d) Have Government made any representations to IDs Majesty's Govem-
'lllt'nt in tJ:(lS connection, and, if ·so what was the nature of such represent.,-
tiona and the replies received by them 7 

The HonoUrable Sir •• AI1Iu1 Huque: (a) The Government of India -- and 
~  ~  Governments have come to a wol'lking arrangement with His 

M!I']esty s ~  whereby the ultimate disposal of the net proceeds of 
pn?e accruJDg in all parts of the British Commonwealth will be a matter for 
~  at the end of the war. There is therefore· no question of any immediate' 
.award of prize ahips to· India. . 

B .. 

.. 
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Since the outbreak of war, l,rize proceedings have been instituted in Indial 

in rt:spect of 11 ahiops wit1l an ·aggregate gross tonnage of po,oo8. Of these, .. 
three were seized in Indian }.Iorts and the remainder were seized elsewhere and 
brought to India for prize adjudication. 

(b) At the request of His Majesty's Govenlment, all sW-Ps in respect of 
whidl prize proceedings were instituted in Indian courts have been placed .t 
the disposal of the Ministry of War Transport in view of the very heavy 
demands 'made on Un:ted Kingdom ships.. for war purposes. I regret that no 

~ .  caD be given 8S to where ~  ships are em'Ployed. ; 
.. (c) flnd (d). The Government ol India have not asked for the 8wBli of 
any prize ship, and are not aware that' prize, ships have been awarded to any 
qf the Dominions. . 

1Ir. E. O. lflOl1:Was there any request from His Majest(s Governmen'-
for being allowed the loan of these prize ship!!' that were seused in Indian 
waters?' 

fte Bonoiarable fbr •. AIIul Huque: It waR the request. of His Majesty's: 
. Government. 

Ill; T. T. JtrIlbnamacbarl: With refer:ence to pan (b) through what ~ 
these prize ships are being operated? 

fte BonourableSli •• AIIIUl Buque: They were placed at the disp08al of 
Hi. Majesty's Government by the Indian Government and by' the Oo,;em-
ments of the Dominions. 
QonUQNT Co-OnU'1'ION '1'0 NON-OJTIOIAL RBr.DlI' OBGANISA.TION8 IN BBNou... 

to .• 81r Abdul Ba1bD GhUD&v1: (a) Will the Honourable the Food Member 
be plea.al'd. to state whether it is a faot that in· the District of J'aridpUl' in 
Bengal the District Magistrate informed the organisers of the non-oficial' relief 
organisations and committee'S that no ~ would be provided by local 
offioials to any such non-official organisations. especially those with wlJ.ich the-
Opposition is associated in one form or the other? 

(b) Have the' Government of India enquired whether the Government of· 
Bengal are helping or hindering the activities of the non-official relief OZ'gllnisa-
tions in Bengal? If the answer is in the affirmative. have the Go.,emment of 
India pointed Otlt to the GOVeTnment of Bengal the above specifie case of 
hindrance to the activities ot the non-official relief organisations7 

(c) In what circumstances will the Government of India contemplu.t8 over-
riding the powers of the Provincial Government, and controlling the supplie_: 
anil. distribution of food in the Province of Bengal? 

The Honomable Sir l.wala Prasad Srivastava: (a) I have no informatiC)D. 
An inquiry has been made from the Bengal Gove·rnment and a reply is await-
ed. ' 

(b) The Government of India have specifically drawn the attention of all 
provincial Governments to the importRHce of enlisting the co-operation· of non-
official organisations in Food and Relief organisation. 

(c) It is not possible' to ~  circumstances which will justify the exer· 
eis,> by the Government of India of their. stattit,ory over-riding powers. 
TUNSI'ER OF POWEB TO INDIANS OVZR.9BAS DEPARTMENT TO GRANT OB WITHDRAW 

VISAS TO EVACUEBS 01' FOBEIGN NATIONALITY. 
41. ·Sir Abdul 1Iallm Ghumav1: Will the Honour,ble Member for Indians 

Overseas be pleased to state whether in pursuance' of Notification No. 8785-D/ 
48-Public (c). Government of India. Home Department, New Delhi, dnted the 
9th Ort.ober, 1948. by which 'the subject "Ev8ouees of British 'lnn foreign 
'1atioriulities" dealt with by the Home Department was transferred to the 
[ndians Overseas Department witb effect from the-· 1st October, 19411, the' 
power to grant or withdraw transit and permanent visas to . the evacuees of 
foreign nationalities is nbw being transferred to the Indians OV6'1'Scas 
Dep"rtment? , 

The Honourable Dr ••. B. Khare: The answer' is m the negative. This. 
.power remains with the Home ~ . 
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SUPl'LY OJ' ESSBNTlAL' C01l!1I!ODITIBS ~  LIJ'B TO CIVIL POPmiTION. 
41. -ltbaD Bahadur II1an GAulam EadJr Jlullunmad IUIaIlbID: Will the 

Honourable the }t'ood Member be pleased to ~  .  . .. 
(a) the detailed measUl"es taken to make available to the CIVi1,.popula.tion ID 

India;' supplies of all essential commodities 'Of life at controlled. rates; . 
{b) what steps have been ~  ~ the ~ .  distri.bution of indispens-

able articles to the people of Ind18 With a view to rendenng the food front. 
impregnable to enemy attack or propagande.; .  . 
(c) whether civilian needs will be fully and adequately met before ~ 

fJXport of foodstuffs is allowed out of India.; and .  . 
(d) whether import of foodgrains into India. from abroad will be arranged ~ 

meet any deficit; if so, when? 
Tha lImlourable S1r hala I'rIIad Srtvutava: (a) and (b). Un respect at 

foodstuffs: I. •  • 

A plan 'for the distribution of ~ .  from. surplus ~ ~  areas lSW. 
operation. Distribution to consumers IS the functwn of provmcla1 governments. 
and urban rationmg is being progressively introduced. .  .  . 
(c) YeH, the, export of foodgrains from India has already been prohibIted. 
(d) The import of foodgraiIl'l into India has already ~  ¥Tanged and several 

.hip-Ioads have arrived.' ....... 
1If. Muhammad .A.lbar Ali: What are the ports at which the 'ships have 

arrived ? 
The Honourable Sir lwala Pruad Srivutava: For security reasons I am 

unable to'disclose that information • 
• r. Muhammad Azha.r All: Is it still a secret aft.er urrival here? 
The Honourable Sir lwala PraIad Srlvutava:' Yes, certainly. 
Kr. Muhammad ,Uhar Ali: What happened to the foodgrains which have-

come? 
The Honourable Sir Iwala Prasad Srtvutava: I shaH want notice of that, 

but generally I CUll say that they have been made over to the Provincial Gov-
ernments which want them most. 
Kr. OOViDd V. Deahmukh: Do not Government have any information ~ 

to I,he number of ships that have come and the  quantity of food received? 
The BOIDOurable Sir Iwala Pr88&d Srtvastav.: We have the infotmation but 

for security reasons it cannot be ~ . 

Pandit ·Lakshml Kanta Jlaitra: What is the tO$a1 4uantity of foodstuffs that 
~ ~  so far? 
The Honourable Sir Iwala Prasad Srivastava: Six ship-loads aggregating 

abont 30.000 tons have already been delivered and more is coming shortly. 
JIr. K. O •• eogy: When did the Government of India first· realise' thO' 

ne('essity of arranging for the importation of foodstuffs from abroad? 
The lIo1lourable Sir .Twala Prasad S:tvutava: We have always r,ecognised 

the need for it but shipping difficulties intervened. 
Kr. K. C! •.• eogy: But is the Honourable Member in a position to indicate, 

even approxImately, the timE!'-when they first impressed upon His Majesty's 
Gov:erm,nent the need for arranging shipping space for importing foodstuffs into 
India? 

~  Honourable Sir Iwala Prasad Srivaatava: I shall require notice of that 
questIOn.. . 

• ~~ Jluhammad IJaquat AU Khan: Are the foodstuffs that have 
COnlfl into India still lying at the ports or have they been seni; .to these variOlls 
provinces? . 

The Bonourable Slr'lwala Prasad Srivastava: They have been deIiverE'd tc. 
the provinces . 

• awabzada ~ . Llaquat Ali Khan: Have the v been delivered at 
~  :ports or have .. arrsngement.s been made te, trBIlI!port the" stuff to the various 
proVlllces? What does the Honoura.ble Member' mean by "delivered"? 
The HODOUl'&ble Sir Iwala Prasad Srivastava: I understand they hav'J 

already been cleared by the provinces. 
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out of the ~ or Bawablada "uhammad. Ltaquat Ali -Khan: Cleared 

~  they been cleared out of that particula.r port? I 
The BOIlGUrable Sir Jwala Prasad 'Srivastava: They have been taken over 

by the provintes in any case' but I cannot say definitely whether some of it is 
not lying in the' port. ' 

~  Muhammad Liaquat A11 XbaD: Do I understand that the Hon-
()uroble Member has no information on that point? 

The lIonourable Sir Iwala Prasad Srivastava: Yes. 
t, Mr. 1:. L. O. Grit:· May I know at what price wheat from Australia is 

, beir.g landed in India? And if the Honourable Member feels that he is !lot 
'Prepared to give the preeise price, will he be good enough to state whether it 
is E;ubstantially less than the price at which wheat can be purchas,d by t.he 
Government of, India from the wheat producing provinoes? ' 

'!'he Bonour&ble Sir Jwa.la Prasad Srivastava: Yes, that assumpt.ion is 
(lorrect it is substantially less. . 

PRIVATE IMPORTS 01' I:NDUSTBIAL PLANT AND MAos:mOY. 
43. *Pandlt Laklhmi Kanta JIaltra (on behalf of Ill. B. B. Gupta): Will th,e 

Honourable Member for Industries and Civil Supplies be pleased to state the 
total value of the' industrial plant and mli.chinerJl'j including Prime Mover and 
Electrical Generating Equipment, that has been imported into this country on 
'Private account since the outbreak of the present war, and indicate industry-wise 
:the importation that has taken place? 

'!'he Honourable Sir II, AItnl Buque: A statement showing, in such ~  
as is practicable, the value of machinery and oolwork imported into India 
from September 1989 to July 1943 is laid on the table. 

. (1) 

Serial 
, No. 

Artiel •• 

1 Prime-mover&-
Railway locomotives, enginea, etc. 

, Other locomotives. • 
Other than ~  • 

• 

Total Prime-moven 

~ Electrical machinery inomding generators,a1temators, etc. 
3 Aerated water making machinery 
4 AgrieulEura,l machinery . • 
., Boilers , . • . • • 
~ Boot and shoe manufacturing machinery • 
7 Leather tanning and ~ machinery • • 
8 lIIetal working machinery moluding machine tools 
9 lIining manhinery • . . 

10 Oil oruahing and refining machinery 
11 Paper mill machinery 
12 Pumping machinery, • 
11 Refrigerating macbinery .' 
l4. Rice and flour mill machinery, • 
16 Saw mill and wood working machinery 
18 Sewing and knitting macbinery and pan. 
17 Sugar machinery 
18 Tea machinery . • • 
19 Te:lttRe ~ 
~  Tenile machinery-Jute). . • • 
tl Telttile maohinel"Y,-Wool. • • • 
22 Telttile machinery"othen including ahuttlea • 
23 Typewriters and partII. 
t" Unenllmerated maohineriea 

(3) 
Total importe 
from Septem-
ber '1939 to 

July 19'3. 

93,21 
"8,80 

2,01.22 

3,"3,03 

7,82,27 
33 

73,96 
1,98,69 

6,88 
3.27 

2,32,0&7 
1,18.88 

39,88 
9",09 

1,19,73 
6",82 
14,0&1 
37,80 

1,86,68 
96,36 
67,40 

6,67,28 
1,83.36 

16,37 
1,"6,07 

84,66 
8,93,20 
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hn>oBTS OJ' AIDIOliIA SULPIUTB AliD OTJUIIB SYWHBTIO FBBTILISBBS. 

44. -:Mr. B. B. Gupta: Will the Sec:etary of the Education, Health ad 
Lands Department be pleased to state the quantity and value of tJ"e ·Ammoni.a 
Sulphate and other synthetic fertilisers Vfbich have been im-Por;ted ~ tWa 
coW1try dUl"ing each year of 1940-41, 1941-42 and 1942-48, tll.e importa.tion of 
each· chemical compound beini shown separately? 

Jrr. J. D. TyIlOD: A statement is placed on the table of the ~ . 

8lGUmmllllaowing the qllan,u1l and valUil oj B1JftIhMicJmtlHMIl imporled imo Indi'aduria,lhe ,1. 
- 1940·41, 1941·.' mad 1941·43. . 

Manures. 
194.0·4.1. 

Tone. 
~. 

liitrate of Soda . S,IlII 
Sulphate of.Ammonia 3J,164. 
Otb8l'l 900 

PoIturic •. 
Muriate of Potluh 1,685-
OUlen 14.0 

~. 
8.732 Superpboapba. 

0theriI. . 337 
~. , 

1,389 

Quantity: Value. 

194.1·42. 194.2-4S. 
-ToDB. Tona. 

J,639 J 
1,8J7 1,381 

JO 

. 100 896 

2,7l1l1 
210 

260 

194.0-4.1. 
Ra. 

4,85,173 
64..88,702 
1,69,043 

2,02,839 
lI3,On 

10,49,898 
42,260 

3,38,209· 

1941-U. 
Ra. 

7,13,831 
3,69,On 

8,467 

28,6156 

4,69,677 
1,104. 

63,700 

~ 
Rs. 

338 
.~ 

2,tl,918 

Ammonium boapbate 
<>then 1,015 1,202 2 64,234 66,316 10& 

Total 47,403 8,680 _ lI.081 78,4.3,375 17,03,773 6,4.8,21615 

• 
RATION PBBJlITS J'OB PuBmusB OJ' AlJ'tJIOIUSBD . ~. 

U. -llr. I,IlCbnd ••• Ilral: (a) Will the Honourable M ~ for In· 
dustries and Civil Supplies be ~ to state if it is a fact that! ~  at 
Itllpplying newsprint quotas to newspapers ~ India, . Goyernment DOW 188ue 
rat jon permits for purchase and use of authonsed newspnnt? . 

(b) Is it a fact that the allotteg ration of newsprint has to be purchll8ecl m 
a calendar month, and if not BO obtained the permit in regard to that. montll 
lapses? 

(c) What arrangement have Government made to enBure the Bupply of new .. 
print to be regularly made in accordance with ration permits? If none, why? 

(d) Have any instances come to the notice of Government in which' the' 
rationed newsprint bas not been supplied to the newspapers? 1:f BO, what actionl 
have Government taken to ensure ~  rationed Bupply? If none, why? 
~  HoDourable Sir II. Aslzul Haque: (a) and (b). The reply is in tbe aBlr ... mahve. 

, (c) ~  of ~  whether with dealers or with newspapers, are 
~  alid. ~ be Issued m so far as the ~ are concerned only againSt 

rRtion pr.routs Issued by the CentrBI Government, and in so far as the latter 
!,rd ~ .  against use permits given to them or. &g&nst Itpecial 

.~  g'lVen by the Govel'Qment which are issued only when stocks witla 
• Df'WSpnnt dea.lers Bre. ~  Tbu8 the Central Government has complete 

control over stooks WlthlD the countrv Rnd to. the extomt that thevare ~ 
factor.y, supplies against ration ~ too will J?e satisfactory.' • 

(d) The reply to the first. part is in the affirmative. Action in such cases-
haR been taken as ~  in trie reply to para, (c). 

,Mr. ~ :Ravalrai: Is. it a fact that very often these people go with 
ration permits but no newsprmt is available? 

The Honourable Sir •• .binl Haque: That is not correct. 
Kr: "1'. "1' .. ~  May I kno,,! if the freezing order applies to 

stock unported mto thiS country after the date of this order or stocks held by 
newspapel'fl prior to that date? 
• ft.e BOIlOurablt 8fr II. Aanl Euque: So far as lltacks in possession of • 
newspapers are concemed, they are frozen and we are in complete coDboJ. of 
any stocks that are brought into the country by import • 
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INDIAN SBAMBN BNGAGBD ON THB UNITBD KINGDOM RBGISTBlUilD SHIPS, JaTO. 

iI. -Mr. B'. K. 10lhl: (a) Will the Honourable the ~  Men;iber be 
pleased to state the number of Indian seamen engaged on ~  Uruted Kil;lgdom 
registered Bhips 'm (i) the' coastal and (ii) overseas trades of India during the 
last four years since the commencement of the present war? 

(b) Were any Indian se&mE!n employed by the ships of any other member 
of the United Nations? If so, which, and how many? 
• (c) what is the total number of Indian seamen engaged by ships on the 
~  Register during the last four years? 

The Honourable Sir K. Asiaul Huque: The information is being 
collected and will be laia on the table of the House in due course. 

EQUALIZATION OJ' RATBS OF ALLOWANCB FOB MBN AND WOMIIN UNDBB THB INDIAN 
WAR ~  SCBBD. 

47. -Mr. B. K • .J0Iht: (a) Has the attention of the Honourable the Labour 
. M .. mber been drawn to the fact that the diflerence made between the ratoes of 
allowances paid to men and women under the War Injuries Schemes,in Greai 
Britain has been removed some time . back so that men and women receive 
allowances at the same rates? ' \ 
" (b) If the reply to, the above be in the affirmative, do ·the Government of 

India propose to make 8 similar change in the Indian War Injuries Seh!!me, 
and t.o bring the rates of allowances paid to men and women on the same level '! 

'!'he Hono1lrable Dr. 'B. L Ambedka.r: (a) Since notice of this question wall 
Teceived, I have Bscertained the position in Great Britain. It is B fd.ct that 
thll distinction between rate, for relief for men and women hali been abolished 
in Grent -nrite.jn. 

(b) The question will be considered. 
BSPTIOlJ IN GOVIIBNMBNT CoNTRACTS OJ!' CONDITION FOB J!'AIR TBlU,TMBNT OJ' 

LABOUR. 
&I. *Mr. B, K. lCl8hl: Will the Honourable the Labour Member be 

pleased to state whether the subject of the need for insertion in Governmen. 
contracts of a condition regarding fair treatment of labour was discussed aii 
one of the Tripartite Labour Meetings? If so, what aotion do the Govern-
numt of India propose to take on the subjeot? 

'!'he BoIlourable Dr.B. Jr.. Ambedkar: Yes, it was at the third meeting 
of the Standing LaboJlr Committee. To be precise the subject disl'ussed was 
need for ~  of a condition regarding fair wages for labour in Government 
contracts, Qnd not fair "treatment" of labour. Government ha.ve a.lready 
accepted the principle 80 fa:." as the Central Public Works Department is COll-
eerned Rnd the necessary preliminary steps for enforcing such a provision are 
under active consideration. The .question of the introduction of such a clause 

. in the contracts of other Government Departments will be taken up soon after 
the scheme has been introduced in respect of Central Public Works Depart.. 
ment labour. 

Mr. HbOIetnbhoy A. Lalljee: What is the meaning of "active-considera-
iion "? Is there any time limit involved? . 

'!'he JlOD.Ourable Dr. B. Jr.. Ambedkar: Yes; I see quite clearly the differene& . 
between a matter being under consideration and under active consideration. , 

Mr. J!oOeelnbhoy A. LIllj .. : Is there any difference of time? 
'!'he HODOlll'able Dr. B. Jr.. Ambtdkar: That means that the matter is really 

nearing completion. . 
RULB8 OONO:mBNING .. OUT OF CLAss II ALt.oTTIIBS IN NIIW DBun. 

te. -Ka11lvi M1Ihammad Abd11l. ClbaDl: <a> Will the Honourable the 
'Labour Member please state whether it is a fact that before the introduction of 
tho revised rules for allotment of residenoes in New Delhi during the war • 

. -persons who were allotted quarters were allowed as a ClOD0888ion to remain in 
C)ccupation of thoee quarters after they became out of cla88,' when no *om-
modation of the .class to which they were entitlec1 wu available? 

4. 
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(b) If ~  answer to (&) is in the a8irmative, what are the re.ons for 

penaliaing the same occupants by the' introduction of the proviso below rule . 
_ , (2) (Q) by relegating them to a junior ~  by ~  the dates on which 

$hey became out of class as the da.tes of thell' postlDg? i 
(c) Is iii not a fact that by the operation of the proviso .eferred to in (b} 

above, the persons remain longer in occupation of the lower olass of quarters 
and thus great hardship is caused to persons who are entitled to those quarters 
under revised rule 4 by compelling them to wait longer than it would be 
necessary had the proviso not been in operation? ' • 
, (d) Does the Honourable Member propose to reconsider, and to remove the 

grievances of all: concemed by deleting the proviso below rule 7 (b) under liSh 
II and III. 

(e) Does the Honourable Member realise tha.t by the introduction of the n6w 
policy .,i •. , determination of seniority as regards the claim for quarters by the 
total length of service, prBctidally -all new entrants to whatever class of 

, qUllrters they were entitled will have to go without quarters and be put to ,reat 
,.)Jardship? , . 

(f) With a view to redressing their grievance, does he propose to consid8f the 
feasibility of amending the rule so as to allow the counting of seniority from 
the date of posting in the case of new entrants who have not been allotted ,any 
.~  so far ~  in the case of 9thers from t1;ae date on which they became 
-out of class? 

(g) If the amendments suggested were accepted, will they be given 
inlmediate effect? 

The JlDDourable Dr. B. .. • .&mbedbr: !a> Yes. 
(b) The penalising arises more from the shortage of accomm<¥latiQn . thaD • 

from the proviso to rule 7 (2) (bj: . ' • 
(c) Yes, but this cannot be helped uncier the existing circumstances. 
(d) No. Nothing can remove the grievances unless there is inc!eBsed 

accommodation at the disposol of Government, which does not· seem to be 
possible so long os the war lasts. 

(e) I do not· consider that this is the case, but so long 8S the accommoda-
tion Bvailable is short of requirements, whatever rules Rre made, BOIDe persolls 
are bound to be put to ba.rdship. . 
, (f) This is already provided for in the rules. 

(f) Does not arise. 
(b) WRITTEN ANSWERS. 

8UPPX.ms OJ' IRON, STEEL, CB:MDT, ETO., TO CIVIL POPULA.TIOll(. AND FUNCTIONS 01' 
HONOBABY ADVISEBS 011' CEIDINT, IRON AND STlIIBL. 

GO. ·lbulvt lI[uJwnmad Abdul GhaDl: ' Will the Honourable Member for 
Industries and Civil Supplies please state: 

(a) how the needs of the civil population in matters of iron and steel and 
Ct'ment, coal and paper, are met; 

, (b) what the functions are of the Honorary Advisers of Cement and Iron 
a,,1i Steel; who tney are, and where their offices are located, and who deals with 
Bihar cases; . . . . , . 

(c) whether the' Honourable Member has any control over these Honorary" 
Advisers; , 

. (d) ~  .an Honorary ~  is paid any allowance; if so, how much; 
What hIS ~ charges arl and how they are met; . ! 

(e) whether the Honourable Member is aware that there is acute soarcity 
of cement in Bihar, and black marketing is rampant there and· ceftlent cannot 
~ had for less than :as. 12 per bag an<l that, too, not without much difficulty 

-and the help of black marketeers; and 
. (f) the quantity of cement, iron and steel supplied to the population' 
in Biha.r last year, and whether the persons supplied 'with, cement, iron and 
-only 'Rajas and Maharajas or middlemen? . 

'f!1. BoDourable sar •• Aalsal Huque: (a.) to (f). I lay on the table of, the' 
Bouse a statement showinS- the information requi1'8d by the Hon ~  Kember . 

• • 
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<al WiUl regard to iron and steel, the :'ystem of. OOl1tl'Ol enforced undel' t.he Iron ~  
Steel (Control of Distrillutionl Order and the Iron and Steel (Scrap Control) Order, provldel. 
for civil needl by (1) the allotment 'of a ~  to the ,IndUitriu and .Civil S\lppliu ~ 
ment for distribution to various civil appbcalltB for licences to acquire steel; (2) ~ ~ 
c.rtkin quant.i.tiel of ltal to be .acquired and dispoaed of ~ licenee ~  to ~ . 
fized by the Indu.triel and Civil Supplies Department. The Indu.trles and CIVI} . ~ . 
Department allot. a portion of ita quota to the Iron and Steel Colltroller fer dl.trlbatms 
to .tack·holdera to meet theae unlicenaed 181e.; (3) allowing the Iron and Steel ~  
and hi. Deputi,u 'to meet important civil need. from rejected and defective ateel. . 

W4th regard to cement, the needs of the civil ~  ~  met from quota. allott.ed. 
each month to the five Regional Honorary Cement Advlaerl .ltuated at Bombay, Calcutta, 
tAwn;X»fe, New Delhi and Labore. , . 

With regard to coal, the nwdl of the civil population are met under what. is knoWDO 
al .th" Provincial Coal Control Scheme_ which was introduced in January, 1943. UDder 
thia IK'hllll1e, the Cont.roller of Coal Distribution fixe. monthly quotaa of the number of 
waguna of coal that he can make available for \!Ich Province to meet the requirementa ~  

, domestic .consumption and of linall industriel not dir,ctly ~  on war work after-
. meeting the priority reqUirement, of essential industries, loco. and shipping coal, etc. lie- ,. 
also ~  out for each Colliery the quotaa that a' colliery can supply to each Provincial 
area. . The detailed distribution of the Provincial ~  different l:onsi1mera wKhiB' 
the Province i, the responsibility of the Provincial Coal 'Controller ~  by the-
Provincial Gove1'nment. In October 1943, a coal rationing scheme for aU·Ind;.a wa. pat 
into operation under which quotas have ·heen fixed ·for consumer. of coal of every category. 

With regard to papet', 30 per cent. of the Indian mill prO!Iuction of paper hal beeD! 
relealtea for eon.amptlon by non·Government ulers of paper in India. An organiaatioll 
kaown a8 the Paper Control and Drat·ribution ABsociation· conBiatinll of repretlentativltl of t.b8-
paper indll8try baa been let up at Calcutta to arrange fol' equitable diltributiolP 10 all IlGD-
Government l'OIUlumera of paper at controlled rates. 

(1I) . ~ (c). The functiolUl of the Regi?nal Honol'ary Cement Advi.era are to i.IQ8' 
autJ.orll8tlonl for the aupply of cement agalnat the allotmE'nta received by them from.· the .. 
OfliCtt of the Honorary Cement AdvilK'r 'to the Government of India N!'w Delhi .... 

, IIIODth. F.ollowipJ are the Honorary Cement Adviaera ;- • , 
.4dvi'er/ll.:-r.Mr. H. E. Orynerod, lent by the Cement Marketi.g Co. of India Ltd. , 

Bombay-Honorary Cemeat Adv1ler, New Delhi. ' 
. 2,. M.r. C. W. Fowler, lent. by the Cement Marketing Co. of India, Ltd. Bom_1-
Be,rional Honorary Cement Adviser, Bombay.' , 

3. Mr. S. E. Sara, lent by Me88rl. Balmel' Lawrie &; Co" Ltd. Calcutta-RegiCllllltt 
~  Cement Adviser, Calcutta. . " 

4. lIr. J. C. F. Davidton, lent by Me8111... Bh'd &. Co., Labol't"-Regiolla.l· Hono .... y 
Cemt'Jlt Adivser, Lahore. -

5. Mr. C. J. L Stokoe, lent by Mellrs. Bird &: Co .• 'New Delhi.-Regional HonorarY' 
Cement Adviaer, New Delhi. . 

6, Mr. D. H. Peelyate8. lent ·by Mes8f8. Bird &:. ~.  Cawnpol-e-:-Regional BollOr&ry' 
Adviser, c.wnpon. . 

The Regional Honorary 'Cement Adviser, Calcutta. deala with Bihar ('aBel. 
There is no Honora.rV Advi8er for Iron and Steel. The· Honorary Cement Advil'el'll are· 

under the con'trol of the Supply DepartlDl'nt. . . 
(dl The \ Regional Honorary Cement Advisers receive no allowancN. and their eltaltlilh.:· 

lIlent charges arl' not met by Government. Th.e Honorary Cement Adviller to the Govern. 
ment of India, New Delhi, i8, bdwever, paid a cal' allowance of Ra. 100 p. m. -and out-of. 
pack!'t eXnl'llPl's. The establilhment· charge8 of thi8 Adviser are RI. 716 p. m. which are' 

.Dlet by Government. 
Ie) Yea-. I may add· that acarcit.y of cement for civil nepdl and conditions resulting 

th(,!l'tIfrom an not. confined to Bihar alone but exi,t in all parts of Indi... due on the cma' 
bend to the heavy Defence Services demand, and on the other, to tilt> shortagl' of coal 
nlUlt.iDI in reduned produo'tion. 

(f\ The information aaked for by the Hon'b!e Member cannot be ,upplied without an. 
e%!JI'Dditure of time and labour wmch would be unjuBtifiable in war timl, but the civil' 
MICla of Bihar in l'8Ipec't of cemeDt 'and iron a.d ,teet. receive enctly the lame considera. 
tion al of other parts of India and are judged on their merits, irreapeC'tivp of the aocialt 
.tatu. of the applicants for lIuppliea of. these articles. . , . ..' . Al'POINTJlBNT OF OITIOlDBS ,UiD STAFF IN THE FOOD ~ . 

51 .•• Jla1l1vl Kuhammad Abdul Ghani: Will the Honourable ~ Fooct. 
Member plt'!tse state: --

(a) whether the appointments of offie.rs in the Food Department have been: 
completed; , 

(b) t.he number of officers appointed with their ranks and sAIRries; 
((') wtiether the Department (,Rned for Rnv Ruggestiona from the Muslim-

r.'i!HgueJ»nrt:v; if so, if any oneao nominated lias been appointed: if ee. to wbaw 
. post and on what salary; and . 
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(d) the total· number of ministerial officers appointed, 
Muslims ~  

'lI 
and the number of 

The BOIlOurable Sir .Twala PruadSdvastava: (a) No. 
(b) and (d). Statements giving the requiredtinformntion are laid on. ~. 

table of the House. • 
(C) Yes. The suggestions are still -under ~ . 

STATEMENT I. 
Serial Name. Designation. Pay. 

No. Deportment oj Food (Stcrf!tariat). Ra. • 
1 Mr. R. H. Hutohings, C.M.G., C.I.E., Secretary ~ 

I.C.S. 
2 Mr. W. H. Kirby . . . . Rationing Advder 2,1160 
3 Mr. W. H. J. Christie, O.B.E., I.C.S. Deputy Secretary 1,70& 

S.P. 400 
4 Mr. N. T. Mone, I.C.S. Deputy Secretary 1,600 

S.P. 400 
II Mr. N. N. Wanohoo, I.C.t!. Under Secretary 1,275 

~ . 115,0 
6 Mr. S.)I. Yuauf, I.C.S. Under Secretary 650 . 

Under Secretary 
S.P. aoo 

7 Mr. S. R. )laini, P.C.S. 760 
S.P. 300 

8 Rai Bahadur D. N. Maitra Aaaistant 8eoretary 1,100 
(InclusiVe of . 

9 
10 
11 
12 
13 

1 
2 

3 

, 4 
G 

6 
7 

.8 

9 
10 

'11 

12 
13 
14 
lIS 

16 

17 
18 
19 
20 
21 

22 

23 

Mr. N. G. Abhyankar, M.Sc. (Lond,) Statiltical officer 
peDlion). 

600 
Mr .• M. Y. Qureahi, B.A. Superintendeut • ISOO Mr. S. K. Sen, M.A. Superintendent . 1100 Mr. I. J. Malhan, B.A. Superintendent . 600 
Mr.A.A.Sh&h SUperilltendent . 600 

• DireclmtJle General;· 'Food. 
Mr. B. R. Sen, I.C.S. . 
Mr. A. P. Hume, I.C.S •. 

Director General of Food. . 3,000 

S.P. 400 
Deputy Director Genera. I (Military) 1,800} 

- O.S.P.l30 
Brigadier E. J. Boughton, O.D.E;., Deputy Director General (Purchue) 2,500 
I.A.. - (Pay of 

HOIl'hle Someraet But.ler 
001. L. J. L. Addison, I.A. 

Deput.y Director General (Grain.l) 
Asdjstant Director Genet-al (Pur-
chase). 

MI'. J. R. H. Bartlett, F.A.C.I., }'.G.S. Chief Teolmical Adviser . 
Mr. E. W. Mathew . . . Director Foodatu1fs Supplies 
IrIajor F. P. M. O'Sullivan, R.I.A.S.C. Director of Pllrchase (Military) 

rank). 
2,750 
2,205 

(Pay of 
rank). 

1,800 
1,500 
2,000 

Mr. Blois Johnson 
Capt. A. M. ThO'lll8On 
Mr. M. D. ApOlitolides 

• (Provisional);, 
Director ProctII8ed Foodatuft"a. 1,7110 
Director of Purchaae (Foodgrainll) 2,000 

Mr. J. F. Morse 
Capt. H. !(han . 
Mr.D.N.Khurody 
Mr. Nazir Munad . 

Mr. Ijaz Ahmad . 

Mr. T. G. Rama Iyel' 
Mr.lJ. 1.. Sahney 
Mr. ~. N. Sikand . 
Dr. H. S. Bhai 
Mr. N. C. Mukerji 

Mr. A. E. daCOlita 

Capt. E. W. Hart • .' 

Officer-in-Charge, Karachi Food- 2,000 
grains, Reserv. Depot. 

Deputy Director . 
Deputy Director . 
Dy. Director of Purch88e. . 
Dy. Director of Purchaae (Food-

grains). 
0,.. Director of PurchMe (Food-
grainl). 

Deputy Director 
Deputy Director 
Deputy Director 
Deputy Director . . . 
Assistant Secretary and Adminis-

trative OfBcer. 
Aaaistant Secretary and Adminis-
trative Officer. 

Inspector of Oontrolled Flour Mill., 
and Grain Depots. 

1,750 
900 

1,:.100 
1,125 

1,200 

900 
7110 
750 
800-

1,00& 

24 Mr. C. R. V. Subhan • 
21i. Mr. H. R. ~  

Aaailltant Director (Tobacco) . 
Aasiatant Director of PUloh_ 
(Milita.i')r). 

1,130 
(payor 
rank). 
I,OOQt 

1SIS6: 
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No. 
26 

27 
18 

29 

30 
81 

II 
as 
.• 4 
sa 
16 ., 

:38 

Ie 
~ 

41' 

·41 

.... 
" 46 

,-41 
-', 
-48 

" ao 
al 
II 
al 
14 
~  
aI 
.,47 
.68 
.~  
·.eo 
II 
II 
18 

-e4. .. •• 67 
68 
Ie ..,0 
"71 

1 
S 

3 

4 
6 ... , 
8 

\ 

Name. 
~  ASPIIBJ.!' 

DelignatiOD. 
[9n Nov., 1948 . 

Pay. 
RI. 

Capt. N.Ii!. Gidwani 

Mr. H. R. Khan . 
Capt. R. malley . 

Mr. X. Gopalazi • 

Mr. G. Chaudhary 
Mr. P. P. Nair . 

lrfr. M. N. Daa Gupta 

Mr. J. S. Narayana 

Mr. I. U. Lakhia . 
Lt. M. G. Abhyanbr 
Dr. D. V. Xarmarbr 

Mr. E. M. Bee '.' 
Mr. M. A. H. Khan 

Mr. S. A. Qureabi • 

Mr. B. Mitter 

Mr. Barkat Ahmad 

Mr. D. D. Gupta 

KI\ Brij Raj ~  

• 8. P. JoUd'. • 
Mr. T. M. BamaAiyenpr 
Mr. W. D. Saleem • 
•• Haroharaa Singh Bai 
Mr.M. A. Kabil'. • 
•• 8. R. Jobri 

Mr. P. B. Kaahyap 
•. Y. A.lIebta • 
Mr. S. R. Swarup • 
•. Imtiaa Ahmad 
Dr. D. Y. Raja Gopal • 
Mr. B. S. Lalia • 
•. 8. K. Srivaatava 
•• Sannukh Singh 
Mr. P. G. Kurup • 
Mr. P. TOOthadari 
Mr. Abdul Hamid • 
Mr. K; K. P. NaraaiDgharao • 
JIr. ~  Rahim Khan 
Mr. Y. V. Salpekar 
Mr. G. Vaawani • 
JIr. Tuimul Haq 
Mr. R. Parikahit . 
Mr. Bala Ram Dhawan • 
Mr. Hohd. Sadiq. • • 
Mr. Jon Benediot Chitambar • 
Mr. Mohd. Ikramullab 
IIr. A. N. Chaddah 

A_iatant Director of 
(Military). • 

PurobaIe 830 
(Pay of rank). 

• 600 .AlBi8tant Director 
• Allllistant Director of 

(Military). 
Purchale 960 

(Pay of rank). 
Aaaiatant Director of 

(Foodp-aius). 
Purchaae 600 

Aaaistant Director 
Aaaiatant Director oC Purchue 

(Foodgraina) • 
Aaaistant Director oC Purchue 

(Foodgraina). 
Aaaistant Director of Purohue 

(FoodgraiDI). 
A_istant Director (Grains) 
Aaaistant Director (Grains) 
Auistant Technical Adviser 

n,chDical Adviser . • • 
Deputy As8iltant Direckn' of Pur· 

ohaa, (Military). 
Deputy Aaaistant Director of Pur· 

chaae (Military). 
Deputy .Alsistant Director of Pur· 
ohaIe (Military). 

Deputy .AlsiBtan* Director of Pur-
ch8lle (Military). . 

Deputy Aaaistant Direckn' of Pur· 
ch8lle (Military). 

. Deputy A_iltant Director of Pur· 
chaae (Military) . 

IndUBtrial Planning Oftloer • 
Indultrial Planning Oftlcer • • 
Aaailltant Industrial PlIuming Oflloer 
AleiBtant Industrial PlanniDg Oflloer 
.A8Ntant Industrial Pleaning Oflloer 
ABsilltant Industrial Planning Oflloel' 

(Tobacco). 
Aaei.atant IndUitrial Planning Oflloer 
Aaaiatant IndustrialPlanning OfBoer 
Aaistant Industrial Planning Oflloer 
AaaiBtant Industrial Plalming OlBcer 
.Aaaistant Induetrial Planning Oflloer 
Aleietant. Industrial Planning OtBoer 
Aaei.a.t IndUitrial Planning Oflloer 
Aaai'Jtan't Industrial Planning'OfBoer 
AMiBtent Industrial Planning Oflloer 
Aaaiatant Industrial Planning OfBoer 
AnisCant IndUBtrial Planning Oflloer 

• AiMistant Industrial P1anning Oflloer 
" Aaailltant Industrial Planning Oflloer 
• AMiatant Industrial Planning Oflloer 

Aaai,tant Industrial Planning Ofllcer 
Aaaiatant IndUlItrio.1 ~ OlBoer 
AllsiBtant Industrial Planning OlBcer 
AaaiBtant Imill!Itrial Planning OlBoer 
ABsiHtant Induatril)l Planning OlBaer 
ANistant Induatrial Planning Ofllcer 
Aaoista.nt Induskial Planning Officer 
AaaiAtant Industrial Planning Officer 

400 eoo 
600 

eoo 
600 
~  
3110+ 

76 
600 
350 

350 

350 

350 

350 

350 

300 
300 
226 
200 
226 
300 

200 
!GO 
250 
200 
100 
too 
100 
JOG 
200 
176 
176 
sao 
100 
200 
100 
200 
200 ' 
200 
200 
200 
200 
175 

Sugor ControUer jor I",Ua. 
:i[r. N. C. Mehta, I.C.S.. . Sugar Controller for India • 3,260 l,lao 

S.P. 160-
MI'. S. A. Iyengar, I.C.S. Dy. Sugar ControUet; for India 

. . 
-S.P. 250 

Mr. B. C. Srivastava, B.Bo., O.B.E.. Technical Ad"'iser 

Raj Sahib S. K. Dikllhit,B.A. (Hoult.) AllBistant Bugar Oontl'OllerforIndia 776 
Mr. Shaahi Kiran. M.A .• LL.B. • A8'li.tant Sugar Controller for India 626 
Raj Sahih I. H. De.ai, B.A., LL.B.. At.sistant Sugar Contro1ler for India 1,000 
IIr. I. P. XI\tbur. X.A. • • Il)IIJI6Cltor .' • 300 
Mr. S. N. Gupta, M.A. .' • Inapeotor •.•. 800 

• Pay not debitable to the budget of the .S.C.L 
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Serial 

No .. 
Name. D,,"igna.tioo. Pay. 

1 

J 

3 

" I 

~ ., 
• 

Regional FoorJ Oomm",,;oners. 
Sir CnlinCampbell Oarbett, K.C.I.E., &jI"iona1 ~  ~ . Pun· 

C.B.I., C.M.G. jab Re;riClII. 
Mr. K. R. Ghulati Deputy· Rdgionnl FIlOd Cdtnmis· 

sioner, Pur.j"b Rogion. 
Rai Bahadur Col. Dina N¥b, C.I.E. Regional Food ComlIJ.u.sioner, U.P. 

n,e Bon'ble Mr. Justice B. B. L. 
Braund. Bar. at-Law. 

lIr. P. K. Baeu 

DewlUl BahadUl" Q. P. ltaruna.kara 
Men •. 

Region. , 
Regional Food Commissioner, 

Eastern ~ . 
Daputy Regional Food Commia-

aioner, ElMItern Region. 
Regional Food Commissionor, 
Madrae RegiClll. 

Mr. J. B, ROllI • • Regional Food Commiasioner, 
Bombay Region. , 

Khan Bahadur Sir Abdul Hamid. Regional· Food Commissioner, 
C.I.E., O.B.E. RaJputana. Region. 

Group LiGillon OJ!lcerlJ. 
Group Liaison OIBoer. Punjab Btatee 
Group LiaiKOll QIBoer. Eutern 

Btates. 

Ml". Balkriaben • 
Mr. 0Ilkar Nath Bajpai 

Rao Bahadur B. V. Kanungo . Group Liaiaon OIBee!". Central India 
8tate6. 

8T&1'.1IIBX1' II. 

Re. 
2.750 

1.000 

2,300 

2,650 

J,lSOO 

1,000 
ISOO • 

1,000 

~ 

Name of the Department/OIBae. 
Total No. of 

Ministerial Officei'll 
appointed. 

Total No.' of 
MU81im Ministerial 

:Food Department (Secretariat) • 
JiJireotorate General, Food • 
Bupr- CoDtroller for IndiA 
.Betri0D&l Food Commiaaionen 

133 
336 
44 
38 

B.ur ON THB SAILINGS OJ' Pu.oBDI SHI1"S DOM INDIA. 

otBoers. 
33 
75 
11 
8 

• 

II. ·.awab SiddiqUI All :Bhaa: (a) Will the Honourable Member for Indiana 
.overseas ,pleae state whether the announcement by the Central Government; 
.made on the 10th August. 1948. imposing a ban on the, sailing of pilgrim ships 
~  India. has been widely resented by Muslims in this country? 

(b) Have Muslims protested against that decision and asked Government to 
·make arrangementB for pilgrim ships? If so, wDat action has been taken on 
1heir demand"? 

(c) Is the Honourable Member aware that the RonourRble the Defence 
Member tooK the courage to tell the House on the 12th August, 1948, that if . 
1,he route, this ~  became safe and the lives of Hajis were not in danger, he 
woula again raiBe the question in the Executive Council and with the Member 

'for Indians 'Overseas? I 
(d) What action ha.s beeD taken on his promise? 
'l'b.e, . ~  Dr. l(. B. lDlare: ( a) and (b). Dissatisfaction with G<,v-

'ernment's aeCislOn. and requests for the provision of pilgrim ships have been 
-.expressed by certam MUidim Associations and individuals. Government regret 
·they have been unable, to alter their previouB decision. , 

(e) and (d). Yes. The position has been watched hut it has not been pos-
sible to reopen the matter aB the route is still unsa.fe. 

PILoBDIAGE TO ABABIA BY LAND ROUDS. 
U. ·.swab Sld4ique AlllD1aD: (a) Will the Honourable Member for Indians 

Overseas pleue state the number of persons who have applied, for permission to' 
perform pilgrimage to Arabia by land routeB? ' 
. (b) Do Government propose to make Batis!actory' arrangements for their 
journey? If not, why not? . 

ftl BaIlourable Dr ••• B. Khan: The' question should have been ~  
to the External Affairs Department. 

·PaATIOlfOJ' WHOLlDSALlD AND RETAIL ~. BY GOVBBNkBNT OF BDGAL J'OB 
PA.DDY AND BrOB. 

. M. ,"JEr. E. O •• ...,: <a) With reference to the order of the Govemment ot 
~  fising II graduated ~  of muimum wholesale and retail prices at which , 

• 
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paddy; nn4 rioe oan be ~  or purohased with effect from different ~  and 
penalising 'any breach thereof on the part both of the buyer and seller, W1!! the 
Honourable the Food Member be pleased to state how far the object of this order 
has in practice been realised? 
(b) Does the nonourable Member propose to make a statement showing, for' 

the different periods in respe6t of which the different rates have been fixed by 
the aforesaid order, the actual prices for whioh the prinoipal ioodgrains were-' 
available in any quantity to the civilian population generally in the city of 
('alcutta and the different district headquarters of Bengal? Is it n fact that-
1\'hile this order has been rigorously enforced against, cultivators from whom 
purchlASes of rice or paddy are made at the instance of Government, the prices-
aut.horised under the order for retail sale o£ rioe and paddy to the general con-
Bumer bave proved altogether illusory, and that one of the immediate results.. 
of the promulgation of the said order has been the almost, complete disappear-
anoeo: stocks of rice 'from almost all the important centres of oonsUmption? 
(c) Is it s fact that the afore&aid order bos 80 far, in effect, put Il premi\lJDl. 

.on black market operations? To what extent have the summtlry ~ given 
to the executive put into operation and proved successful in bringing out hidden. 
stocks?' . 

The KCIIlOurable Sir .Twll. I'ruad: Srlv ... V.:. The material required for a 
complete reply to the Honourable Member's question is not available with 
the Central Government. An inquiry has been mnde from the Govemment of" 
Bengal, .ndtheir reply is a.waited. 

SUPPLY OJ' FOODGIU.INS IA,T OONTBOLLIID OB OON0lII8SION.u. PmOBS TO N'OJI'-
Mu.ITABT EJIPLOYBBS OJ' CBNTIU.L GOV_UKBNT A.IlD GoVUldlllBT OJ' BBIGAL; 

U. "Hr. It. O. -1011: (a) Will the Honourable the Food Member be plessect 
to stat-e what the different classes are of non-military employees of the Central 
Government, including those of Ra'ilways, employed in Bengal, as well as the 
employees of the Government o{ Bengal, that are in the enjoyment of a conces-
sion under which foodgrainsare supplied to them at controlled or reduced prices?" 
(b) What is the total number of, slIch employees of the Central Government 

and the Government of Bengal, separately, and what quantities o! rice, whea_ 
and other foodgrains have been supplied to them at controlled or concessiona!' 
prices, month by month, since January last? 
(c) Who ure the authorities. in Bengal charged with the duty of furnishing-

supplies for the benefit of these Government employees, and what is the ap-
proximate extapt of the stocks that they haTe maintaihed from time to time to 
ell able them to discharge their obligation, and through what agencip.8 in 'Bengar 
have 'these storrks peen acquired, and at what prices on an nverage, month by' 
mont.h? 
, (d) lR it a fact that persons ~ to Qertl,\in official or semi-offioial' 
organisations. such as the Air Raid Precaution SerV'iceR Rnd Civic GuardCJ, have-
also been given the benefit of the nforeRRid ('on cession ? If so, who arl§ the· 
authorities in Bengal chnr/!ed wit,h the ont,v of furnishing s,mplies ror the bene-
tit of these persons, and what 'is the approximllte extent of the stock!! that they-
have maiutained from ~  ~ time to enable them to discharge their obligation, 
and through ·what agenCIes In Ben1tBl have these stocks been aoquired and •• 
what prices on AI). average, month by month?' ' 
. (e) ~  the acquisition and mai.ntenance o! stocks for ~  the afore-
said pnvlleged classes of persons With foodgrams at concessionsl or controllecl 
prices, contributed towards the creation of scarcity conditions -Bnd the ~ 
enop of, high prices in Bengal? . ' 

ft. BODOU1'&ble Sir .Twala Pruad, Srtvlltan: ,(8) All Central Govemment 
Civil aervants ~  in BAngal who .are in ~ ~  of pay of Rs. 800 p.m. or 
less, and all Railway servants and thetr famlhes are entlitled to get foodgrains 
at ool1cels1'ooal rates. 

• i' (b) and (c). The total bumber of eligible Central Civii Government em-
ployees, including the PQBts and Telegraphs and Railways, in Bengal' is Doout 
1,62,000. In Calcutt. arrangements for supplies have been 'made by-" 
l' 
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Supply Department in collaboration with the ~  Director ~  ~ Sup-
plies, and in the mofussil by heads of Departments m. ~  With the 
local authorities .. The Railways have their own purchasmg 'orgamsatlDn,' whose 
.duty it is, in the first instl)nce, to buy .locallyfor . their.requirements,. but the 
~  for ensuring that the Railways receive ~ .  supphes rests 

-with the ProV'incial Governtnent. , 
, In regard to the quantities ~  the ~  ~ .  and ~  ~  

at which purchases were made from time to time, details are not readily aVSll-
able I"ld the Government consider that their collection would involve 00 amount 
-of time and labour that would not be justifiable in existing conditions. • 

(d) Information regarding Bengal Government employees and the official 
and semi-official organizations such as the A. R. P. . ~  and ~  ~  
has been called for from the Bengal Government and theJr reply 1S awa1ted. 

(e) No. 
, STOOXS OF FOODGRAINS HOARDED BY EMPLOYERS IN BENGAL. 
66. ·lIIr. E. O. HeoO': (a) Has the attention of the Honourable the Food 

Member been drawn to the following statement made in the Council of State by 
-the Honourable Mr. Parker in the course of the Food Debate, on the 12tli 
August. H)4H:- . 

"I must say that my impression is that there is a large amount of hoard-
ing, but that a large proportion of it is w\lat I would call unintentional. I will 
tell you two cases where I have been a hoarder myself. as an employer. When 
I found that my employees could not get grain. ,I went out and bought grain 
in larger quantities than I or they had done before. I had never bought such 
large quantities before in normal times. Why did 1 do that now? Not a,o much 

~  I was frlghtened about the future, but because I wanted to start my 
-own organisation of grain shops to supply my employees with foo<l. 1 natu-
rally had to stock the required food grains in fairly large quantities in order to 
make sure of supplies for a reasonable period of time. Not only did 1 do that 
for a few thousand people whom 1 happened to be' employing as manager of a 
o('ompnny, but I also did it for my own personal staff. I started a little. grain 
shop in my compound which was run by one of my servants. There also I had 
t<? keep a stock of grain. That is all very harmless, in general terms. But 
the fact remains that it gives the impression that large stocks are being bought 
and taken away"? 

(b) I!'I t,he Honourable Member aware--
(Ii) that the practice ~  to above has been· followed almost universany 

by all the important and in,fluential employers in Bengal, either directly or 
through their organised Associations and purchasing agencies. and that the 
~  stocks of foodgrains' available within the Province of Bengal were 
~ . .  at Jiifferent times by them at comparatively high prices for ~  
bUlldmg up such stocks and replenisMng them from time to time; and 

(ii) that these hoarding operations have materially helped in the withdrawal 
of a very large 'proportion of available stocks in Bengal and the creation of con-

~  of scarcity throughout the Province and prevalence.of continuallv soar-
ing prices?' • 

(c). Was any attempt made at any time to impose official control ,on such 
operatlOns. or even to obtain accurate information about the nature and ex-
tent thereof, and their bearing upon the food crisis in Bengal? 

(d) Is ~  a fact that prior to the ','recent" amendment of the Foodgrains 
~  O!der. referred'to by the t4en Member-in-Charge of the Food Depart-

ment 10 h1S reJ?ly to .mj starred question No. 148 on the 2nd August last, there 
-was DO author1ty enJoyed by the Provincial Government to require returns of 
~  of foodgra,ins hoarded by employers, far less to require them to take out 
lIcenses for the storage 'Of foodgrains? What information has been obtained 
~ regards the ~  of the hoarding resorted to by the aforesaid employers 

smce the promulgat1on of the aforesaid amendment of the Foodgrains Control 
Order and what Government control, if An... baa been UnlVCAd upon their • ati09ka1 . --. r-

• 
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(e) DQeS the Honourable MemDer propose to make a detailed statement., 

giving intormation &8 to the extent of ~  of foodgrains a'Yailable in the 
clliIerellt areas of Beugal obt8ined as 'a result bf the ~  .. food·drives" 
undertaken by tbe Government of Bengal in respect, ~  of t.he mofussU. 
districts and rurll-l ,.reas, and, secondly, of the Calcutta and Howrah areas? 
Were the hoards of foodgrains held by employers referred tQ abbve fully com· 
prised within the scope of these food· drives , or was any exception made in.. 
favour of any single party or interest in this Qlatter in the actual coutse of the 
food-drives? 
, '!'he JIoDom'able SIr "wala Prllad Sriv .... va: (110) Yes. ' 

(b) The Government of India are a,ware that there has been large scale 
purchasing in Bengal and other provinces by employers of labour as an insur· 
aace against shortage of foodstuffs. Thei)' have no reason to ~  that such 
purchases have on the whole been excessive for the purpose in view, and they 
have consistently advised Provinoial Governments and employers,' through their' 
regional Food Commissioners against the holding of excesB'ive reserve stocks. 

(c) Yes. . ' 
(d) The Provincial Government have had since November 1941 powers under 

the Defence of India Rules to make orders regulating or prohibiting the keep-
mg, storage, distribution, acquisition, use or consumption of foodgraina. Mate-
rial for a complete reply to all partij of the Honourable Member's question is. 
Dot readily available with, the Government of India. 

RBPATBlATlOli OJ' DBSTI'l'UI'lD PlIBSOliS I'BOM: CALOU'l"rA, 
IT. ·Mr. ]t. O. 118011: <a> Will the HODouraole the Food Member be pleased. 

to state whether he is aware of any proposal of the Government of Bengal 
for the promulgtltion of an ordinance authorising the repatriation of the desti· 
tute persdhs frOID towns to their respective villages? If so, is the Honourable-
Memher iu 1\ position to state the approximate number of people who may be, 
refatriated under ~  a measure? , . 

(h) Is the Bonourable Member aware'that an increasing number of destitute 
,"Villagers have been pouring into the City of Calcutta and other towns, big 
and small, particularly because of the absence of anything like adequate relief 

i ~ in, their respective ~  
. (c) Will tbl" enforcement of the proposed Bengal measure against such per-

sons take plu('c only after necessary arrangements for famine' relief in the· 
~ rUfal areas have beer: made on the basis of the relevant provisions-

of tl:Je Benga! 1!'amine Code? HBs any such or other eonditioJls beenugrced 
to bythd Government of ,Bengal in any consultation, either formal or infamIal, 
thF.t may' haw, tUKen place between that Government 'and the, Food Department 
of tha CeDlrH ~ Government? 

The BODourableSir Iwala Praaad Srivastava: The material requjred for a 
complete reply to the Honourable Member's question is not available with the 
Central Government. An inquiry has been made from the Government of 
Bengal. and their reply is awaited, 

8TATJlJIJIIlITTS BY SBOBBTA.B.Y OJ' STATB :rOB INDIA. ON FOOD SITUATION IN ~ .  
as. ·Kr. 1[, O •• ~ (a) Will the Honourable the Food Member be pleased 

to state whetber I,he recent statements me.de by Mr. Amery, the 'Secretary of 
State! for ~  (In the food situation, particularly thl'>Se made in the House 
of Co'nmoils on the 12th and 14th October and in a public speech at Birmingbam 
on the 15th Oc·tober, were based upon information supplied by or through the 
GOVI-rnment of Jnnia?· . 

(b) '1'0 which period does, Mr. Amery's statement that the 'deathrllte in 
Bengal wn,; f'r·,i.imAt,ed at about 1,000 a week, including Calcutta, but it J.l11ght 
be high"r, J'elale? ' _ 

(c) W1'st (.TEl tbe detailed figures in respect of Calcutta, and the different 
districts of B:m!!8J, separatel,?, which went to ma.ke up the above number 
during the period in questinn? . 
• (rll HilS 4;he attention of the Govemment of India beAD dra.wn to the edftcri!l.l 
ariicle in the Bunday Statesman, dated the 17th October last, under the ~ 
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j"Tbe Death roll" in which the estimated death roll from starvation in Bengal 
was PU$ between 9,000 and 11,000 per week on the basis of official statistics (1.11 .• 

indicated particularly in the following extract therefrom:- : 
"adtlpt at under-statement, Mr. Amery admitted ~ Bengal's weekly 

deat11-roll tr'.lIXl starvation "might be higher" than biB 1,000; the very imperfect. 
officinl statistics available suggjlst that it might be higher than our 9,UOO or' 
11 00') which figures have those· official statistics. alone as their shaky basis"? 

, ~  'HI'Vt' thE' Government of India taken steps for the ~~  of ·verifying 
~~  statistics, and conveying to Mr. Amery the ~  posltlon.m the ~ 

'!'he Honourable Sir .Twr.1a Pruad Srivlltava: In reply to (a), (b) and (c), 
She GovernJllent of India have supplied information on the food situation in-
India, regularly, ~ the Secretary of State, but ~  is. ~ known whether Mr. 
Amery's statements have been bosed 011 . that informatIOn, not whether the: 
'press reports of these statements ore correct. An inquiry has been made from. 
His Majesty's Government and their reply is awaited. 

(d) Yes . 
. (e) The Government of India have made and will continue to make every: 

effort to supply correct information. 
BJATBMBNTS BY SBoUTABY OJ' BTATB FOB INDIA. ON FOOD SiTUATION IN INDu'. 

159 •• Xl'. E. O •• 'OU': (a) With reference to .Mr. Amery's statement at 
Birmingham 011 the 15th October that the dangerous possibilities of the situa-
tion wer" fully realised by the Government of India as soon as the loss of-
Singapore Qud the invasion of Bunna showed ~  India could no longer rely 
upon her customary rice imports from Burma or easily ~ wheat cargOes" 
from Australia, will the Honourable the Food Member be pleased to state what 
pret'llutioIlsrv measures in regard to augmentation of food supplies were tek!'ln 
~  thE' lOSE! of Singapore and before the fall of Rangoon? Was the-attention, 

of the Go\Terllment of Bengal drawn by the Central Government to the neces--
Bity of augmenting or conserving supplies of foodgrains in the Province, parti--
cularl;,; for the benefit of the civil population, at any, time withip. this period' 
as a prec8lltiousry measure? If not, were ~  other precautionary steps sug-
gesteJ to the Government of Bengal during the said period? If so, to vrhnt 
effp.ct, nnd on what dates" 

(b) Wit.h reference to() Mr. Amery's statement in the House of Common .. ' 
on the 12th October last, that at the beginning of the year His Majesty's Gov-
ernment provided the necessary shipping for substan,tial imports of grai.a to 
India in order to meet prospects of serious shortages which were subsequenHy 
relieved by thl' excellent spring harvest in Nortbem India, when was such, 
shipping provide4, and were suob shipments on their way ~ Indio.. and actually 
rea'lbcd any port of India at any time? What quantities of foodgrams were-
~  b) these shipments? Was any opinion conveyed to His Majesty'lr 

Government sim'e the .aforel>Rid provision of necessary shipping that the ship-
m'3Tltg were nOl needed in India? If so, on which. dat.es and on who!!e advice 
was such opinion cornmuIlil'nted, and with what result? ' 

(.0) Does the Honourable Member propose to explain fully the position 
referred tu in a Reuter's ~  quoted by Lord Strabolgi in the House of-
Lords on the 20th October to the follow_iug ~ 

.. ':In t,hs ~  part of this year the Indian Government realising the po9si-
~  of C'ontmued shortage pressed for large imports of food into India and 

received 1,50,000 tons. This was only part of the amount asked for. With· 
~ .  in North Africa -and U _ Boots sinking, the position became acute-

and 111 Vlf>W of theRe facts coupled with the bumper harvest in the Punjab, ~ 
Government decided not to press for Iurther imports. It is now admitted 
that t.his was a serious mist,ake "? 

The Honourable Sir .J'awala Prasad Srivastava: (a) The period between the 
loss of Singapore on 10th February and the fall of Rangoon on 7th March wag' 
only 20 ~ ~ action taken by the Government of India was not' precisely • 

~  to thIS perIod, nor specifically addres8ed to the Government of Bengal • 
. Dunng the first four months of 1942, three important ~  attended.bi\· 
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representatives of provincial Governments, were ~  by the ~ ~ . of 
India at which were considered the control of pnces, conservation of supplJes 

: and the increased product,ion of foodstuffs, with special reference to the e.mer-
gency caused by Japan's entry into the war. !I'hat Emergency ~ ~  

_and the steps ~  to increase the country's food supply outhned 10 .the 
. speech 'of the Honourable Member -in charge of. the Department of ~  
Health and Lands, in opening the Food ProductIOn Conference on the 6th Apnl 
.'1942, a copy of which will be found .in the Library of the House. 

(b) and (c). Sh'ipments of wheat from Australia amounting to about 
160,000 tons, in all, arrived in India between November 1942 and the .end of. 
April 1943. 'fhis quuntity did not ~~  the full sl"!:lOunt for. ~  th.e 
.Government of India had asked, but 111 vIew of the very dIfficult shlpp\ng pOSl-
tion of the United Nations at that time, as 'well us the serious shortage of food-
.grains in Ceylon. (loupled with the success which hud attended tBe efforts of the 
Government o.f Ind'ia to procure old-crop wheat .earlier in the year s.nd ~  

..of a good rabl harvest, the Government of Ind18 agreed to forego . ~  shlp-
. mellts of wheat, on the understanding thnt n claim for imports later in the year 
might be favourably considered. We have had Ito make that claim, and ship-
'ments of wheat are nbw arriving in Indian ports. . 

STATEMENTS BY SECRETARY OF STATE FOB INDIA ON FOOD SITUATION IN .hWlA. 

60. ·Kr. E. O. 11801)': (8) With referenclil to the speeoh made at Birmingham 
by Mr. Amery, the Secretary of State for India, on the 15th October, melltion-
,ing the gradua! increase of population of India as a factor contributing t::: the 
prt:sent food situation, will the Secretary for Education, Health and ~  
'be pleased to state when for the first time the steady increase of population 
.of Indio. same to be..realised· by the Central Government, and how far the efforts 
-of the ,Central as well as Provincial Governments have been successful ever 
siI\Ce in ~  the production of essential food grains so as to keep puce 
with the [laid increase of population? ' • (b) Wnat are the'reasons for not. initiating the "Gr9w More Food II Campaign 
.earlier than April, 1942? 

~  Will the Honourable :Member refer to the aD.swer given to my unstarred 
question No. 51 on the 5th August last, indicating the increase in area and 

.Yield of ~  in 1942-48 over 1941-42 in different Provinces, and, explain 
the decrease recorded therein in the case of' Bengal of· 660 thousand acres under 
Kharij food grains and' 701 thousand acres under rice, and a falling off of 2,608 

-:thousand toIlS in the production of Kha.nf food grains and of 2,905 thousand tons 
in that of rice? How much of the said deterioration is expmined by unfavour-
ab1e weather conditions ,or natural ,calamities. and how much approximately is 
'by the denial policy followed in certain parts of the Province, as weH as eVl\Cua-
{ion of r.ivil population due to military reasons or occupation of tracts of land 
on behalf of thEl fighting forces? Is the Honourable Member in a position to 
~  detllils approximately ~ the acreage of hom,estea.d, cultivated. 

1IJld C'ulturnble waste lands in Bengal occupied by the military or vacated by 
the civil pnpulo.tionfor reasons of security, and assess approximately the 'lffect, 
:if anY, on thE'. "Grow M ~ Food". Campaign in Bengal by military policy? 

(d) What steps have been taken in different Provinces to re-instate the agri-
. eultul':1.1 popula.tion of areas compulsorily evacuated fo! military rel¥OllS and 
oocupi .. d un bebalf of the fighting forces. in other aress· and provi,de them with 
all facilities of . finance and equipment, so as to enable them to resume. their 
-activities of farming; and what is tAe acreage thus brought into cultivation u. 
-compared with the acreage vacatt>d as stated above'? , 

Kr.l. D. '.l"yaon: (8) and (b). The pressure of a growing population on the 
1mpplies of essential foodgrains produced in India has been realised by the Cen-
-tral and Provincial Governments for some decades. Efforts bave been made 
,over a long petiod to counter this pressure by the initiation of such schemes 88 
,financial resources permitted for the extension of irrigation ana the development 
.of egrioulture by meaua of ~  research and the application of the results 
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of research to the land of the cultivator. Judged by impor,t figures India's nor-
nll1l production of food grains. fell short, of her normal re9-Ulrements ~  no ~~  
tlwn 4 per 'Cent.' This defiClt we.s easIly made good by. Imports, mamly of ~  
from H\U'l'nu,'which, t'ill Hl37 , was a part of In.dia. ~  ~  ?f hosb-
litietl in the J.4'ar East there was no difficulty 1n making foodgI1uns available to 
the people of Inwa at a reasonable price. The need for an . ~ ~ ~ 
More Food" Campaign, prosecuted at the expense, to some extent, 0: ~~ s 
valuable cash crops, did not, therefore, arise until,. in ~ course of tht: war ~ .  
JU]JUlI, India was threatened, in tbe sprin'g of 1942, With the loss of supphell 
from Burma. 

(c) In the "statement attached to the reply to un starred question N? 51 of 
the 5th August last, Khan! foodgrains included rice. The figures for . ~  
also given ~  to ~ ',the ~  or ~ ~  u,nder . llCe. The 
decrease in the area and productlOn of khan! foodgralllEl III Bengal m 1942-43, 
was mainiy attributable respectively to un 'increase in the areB under Jute and 
to extensive damage to the rice crop' ~  the cyclone of October 1942 and .by 
insect .pests and diseases. Details are not available of the effe<.:t on production. 
of. the other factors mentioned in the question, but that they could not have 
affected the production to any appreciable extent. will be evident from the fact 
that. this year'A first fOl,'ecast of rice acreage in Bengal shows an increase by2 
million acres over the 1941-42 acreage and by 2, million acres over the 1942-43 
M ~. . . . ' 

(d) The information asked for is not availableaud is ~  collected from 
the Provinces. 

POSITION OF SUPPLIES OF FOODGBAINS IN BENGAL. 
61. *Mr. X. O. lfeagy: (a) Will the Honourable the Food Member be pleased 

to muksa comprehensive statement, indicating district by district, ~  far as 
. possible. the position of the supplies of foodgrains in Bengal during the lal!t 
monthf' of -\ugust. September and October.' ~  

(b) Has any instruction been given by the. Food . Department , formally or 
infL,rraaH y, to Provincial authorities for the purpose of ensuring an improvement 
in the metlJodF of distribution of foodstuffs and organislltion of relief measures 
in t·he districts, towns undrural arells of Bengal? If so, to what effect ,and 
with what re\ult? -«') To what extent, on material points, does the present scheme of relief 
inaugura.ted by the Government of Bengal differ from the requirements of the 
Bengal Famine Code in regard to (i) the controlling organisation, (ii) relief 
works, (iii) allowances of food to different classes of pe'l'8ons, and (iv) speci!ll 

.~ for the relief of poorer families among the middlE) class? 
(d) HB'!!., the Honourable Member Rntisfied himself about the Ruito.bilitv· of 

the standard gruel Berved from free kitchens to the destitute population in 
Bengal at ~ ~  centres, from the points of view • .firstly, of suffioiency 88 
regards the mlmmum human requirements, and, secontUy, of its witability as 
. ~  its ingredient.s and their effect upon the health of the people served, 

~ regllrd. t? thell ages and varying degrees of continued privation? Has 
any expert opmIOn been obtained either by the Central Government or the Gov-
ernment. of Bengal, on these points? If so, what is the substance of that 
opinion, and by whom has it been expressed? . 

The Honourable SIr Jwala Praaad Srivastava: (a), (c) and (d). Material'· 
for a reply to parts (a), (c) and (d) of the Honourable Member's question is no1* . 
readily available with the Central Government, and has been caUed for 'from 

~ ~ ~ of ~ . The ~  of the standard gruel ill at present 
under exammatIOn and I do not wish to make any prooounaement until that 
examination is concluded. • 

(b) The Government of India are closely and continually in touch with the 
Govern!llent of Bengal with the object of improving methods of ~  ~ 
a,nd ~ . ~  ~  assistance and cd vice have been given; rail and 
rIver ~  has been Improved; a ~  military officer has Qeen appoint-
~  as. Director of Transport m Benga,l; local rationing schemes have been • 
~ ~. and over 5400 relief centres have been ~ . Reports· from cer-

tam d1stncts ~ that there has been 1\ percepilible improvement in conditiI!Jnl_ 
o • . 
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FBEDlNG OJ' LABQUR ENGAGED ON MILrrABY, Woaxs IN BBNGAL BY MlLITA.RY 
, AUTHOBITDDS. 

C •• JIr. X, O. lfeolY: "(a) With reference to the AssOciated,Presl message, 
• dated New Delhi,r the 19th Oatober, 1948, to the efteat that arrangements are 
bemg made by the Military authorities to relieve the Bengal Government of 
its responsibility for feeding labour engaged on military works, will the Hon-
ourable the Food Member be .pleased to make a statement: . 
(i) fully explaining the alWangementsthat were hitherto in force betweall 

tho Military authorities and the' Government of Bengal in this matter; , 
(ii) giviog the qU&Iltities, month by month, since January last, of the food-

grains supplied by the Government of Bengal for this purpose; and 
. (iii) showing the average prices paid per maund for diffez;ent kinds of food-

grailtS by the Military authorities to the Government of 13engal during this 
period, comparing them: with. the average prices' paid by' the \Government of 
Bengal for procuring such supplies 1  . . 
-(b) What. quantities had to be acquired and maintained by, the Government 
bf Bengal. month by month, for carrying out its responsibility in this matter, 
ner sincc it was ul,ldertaken by that Government 1 
. (c) What independent arrangements for the procuration ,of foodgrains in 

Bengal will be made·hereafter by the military authorities for feeding' labour 
engaged em military works in that Province 1 . 
fte JloIIo1Irabli Sir Jwlla PJuad. Srlvutava: (a) and (b). No final'deci-

sion has. been reached wUh-regard to the arrangements referred to in the Press 
message. In the case of mo,t of the works in question tlte Military Aut,hor-
itnes have ~  no direct responsibility for providing the requirements 
of Civilian labour; this responsibility rests with the employers of the labour 
tinder the" Civil Department concerned, and with the Provincial Government. 
The ~  Material for a complete reply to parts (a) and (b) of the 

question is not readily available and a report has been called for from the 
Bengal Government. 
(c) None. 

UNSTARRED QUESTIONS AND 'ANSWERS. 

ALUJlINA IHPORTJl:D DUTY FBEB. 

2. Sllams-ul-Ulema Kamal1UldlD Ahmad: Will the Honourable the Com-
merce Member be pleased to state the quantity of alumina that has beeD 
admitted duty free in this country since' 19891 Is any action under 
contemplation for withdrawal of the facility for importation of ~  free 
from customs duty? . 
'l'he BCIl1OIIl&b!e Sir ¥. Amul Buque: The information asked for in the 

first part of the question is being collected Ilnd will be laid on the table in dne 
course. 

-'J'he reply to the second part of the question is in the negative. The atten-
tion of the Honourable Member is invited in this connection to the Govern-
ment of India, Commerce Department Resolution No. 6-T ISim/4f), dated the 
OOth July 1940, published in the Gallette of India of ~  same date. 

Suppl4YoFRATIONS TO THE MILITARY IN BENGA.L AT CONOESSION RATES. 

8. Kr. K, o. BeOlY: (a) Will' the Honourable Member for Food be pleu6d 
to state' what the different classes are of personnel of the military forcel, 
combatant as well as non-combatant, stationed in Bengal, that are entitled 
to free rations or the supply of eSIential loodstuffs at concession rares? 
(b)' Does the Honourable Member propose to make a statement indicating 

the quantity of rice, wheat (including flour) and ot4er foodgrains that had to 
be acquired iI). Bengal, month by month, since January last. for the benefit 
,of sllch personnel? Through what agencies were such supplies 4cquired in 
Bengal, and at what average prices, month by month? What stocks had to 
be carried by the supplying agencies 01' any other authorities respon.sible for 
l'r'J8intaining these suppUes from time to time in Bengal'? . 



UNSTARRED QUESTIONS lND ANSWERS 81 
(c) To what extent has the acquisition and maintenance of '5tocks for 

supplying the above privileged cl.asses of ~  ~ ~  in Bengal with ~ 
grains, ~ . to the' creatIOn of ScarcIty conditIons and the prevalence 
41£ high prices in Bengal? • • 

The Honourable Sir .fwala Prasad Srivastava: (a) The necessary information 
will he given by the W Ilr Dep"art,ment. " 

(b) No foodgrains hi\ve been purchased for the Defence ServiceS from 
Bengal !:Iince J Buuary last. 

(c) Does not arise 
,SUPPLY OF FOODGRAINS TO EMPLOYItES OF THE DEP.ABTMENT OJ' COMMERCE AND 

INDUSTRIES AND CIVil. SUPPLIES IN BENGAL A!r CoNOESSION RA.TES. • 

4. Mr. X.a. lfeogy: (a) Will the ~  Member for Commerce and 
Industries and Civil Supplies be pleased to state the different claStle'S of 
t.tnployees ~  the control of his. Departments. and emplo}'ed in ~ that 

~ in the enJoyment of a conceSSIOn under whIch ,fooaerams are suppliec1 to 
"them at controlled or reduced prioes? 

(b) What is the total number of such eJlJ.ployees and what quantities of 
rice, wheat and other foodgrains have been supplied to them at controlled or 
reduced prices, month by month, since January last? " 

(c) Who are' charged in Bengal with the dutJ of furIiisAing supplies for 
t.he benefit of these employees, and what is the approxi:rnate extent of the 
stocks that they had to maintain from time to time to enable them to dis-
-charge their obligation, and through what agencies iD. Bengal have tbese 
stocks beena.cquired, and at what prices on an average, month by month? 

The Honourable Sir II. Azizul Huque: The information is not readih aV:lil-
able 'but it': being collected and will be laid on the table of the Housel in nue 
course. 

:SURLY OF FOODGRAINS TO ElIIPLOYEES OF THE LABOUR DEPARTMENT IN BENGAL 
" AT CoNOESSION RATlIISo 

5. Mr. E. O. -1011: (a) Will the Honourable M ~  for Labour be 
pleased to state the different classes of employees under the control of his' 
Department and employed in Bengal that are in the" enjoym8Jlt of /:I, conoes· 
SlOn under which foodgrains are supplied to tb.em at controlled Ilr reduced 
pric!es? _ 

(b) What is the total number of such employees and what quantities of \ 
'l'ice, whea.t and other foodgrains have been supplied' to them at Controlled Or 
reduced prices, month" by month, since January last? 

l (c) Who are . ~  in Bengal with" the duty of furnishing suppliBs for 
F the benefit of these employees and what is the a.pproximate extent of the 
~ "stocks ~ the! ~  to maintain from time ii? ~  'to enable them to dis-
[charge the,lr obligatIon, and through what agenCIes m Bengal have thpse stocks 
~  acqUIred, "and at what prices on an average, month by mont.h? " ' 

The Honourable Dr. B. :B.. Ambedkar: The attention" of the Honourable 
M ~  "invited to reply given, by the Honourable the F{>Od Member to 
starred question No. 55 on the 9th November 1948. 

:SrnLY OF FOODGRAlNS TO EMPLOYEES OJ!' THE FOOD DEPARTMENT- IN BENGAL 
A.'l' CONCESSION RATES. " 

8. Mr. E. O. Heogy: (a) Will the Honourable Member for Food be pleased 
to state the ~  classes of employees under the control of his Departmenti 
and employed in Bengal that are' in the enjoyment of a co&cession under which 
foodgrains are supplied to them at controlled or reduced prices? " 

(b) What is the total number of ~  employees and what quantities of 
-ric('. whoat and other food grains have been supplied to them at l'-Ontrolled or 
leduced llrices, mt-nth by month, since January iasti1 

(c) Who are charged in BengfLl with ~ duty of furnishing supplies for the 
I"'nefit of these employee .. and :what" is the' appro'fimate eXtent of the stocks 
thllt they had to- maintain from time to time to enable them to dischal'l8 
"their obligation, and through, what "agencies in Bengal have thClse stocks" 
be"en acquired, and at "what prices on >6ln ,verage, month by month? 

02 
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The ~  Sir Iwala Prasad Srivast&va: (a) I am replying to this 

question on behalf of all the Depat:tments of the, Government of India other 
thRn the Railwnvs to whom the HOllouruble Member has o.ddres£led it. All ~  
Civil Hoyennnei1t servants stutioued in B,engul who are in receipt of pay of 
R". 300 per month or less nre eligible for, a concession of the nature indicated. 

(h) and (c). The total number of eligible CentrRI Civil GO\'ernment employ., 
(les, including the llosts lind Telegraphs b,ut excluding rnilways st:'rvnnts in 
Bengul. is about 22,000. In Calcutta amlllgelllents for supplies hnve been llllld(; 

. by the Supply Department iu collaboration with the Provincial Direotor of Ch'il 
Supplies and in the mofusail by hends, of Depnl'tments in consultation with the 
100al authorities. Iri regard to the quantities supplied, the stocks moilltuinea 
and the prices at which purchases were made from·time to time. details nre not 
readily uvoilabll:! :md Government consider tll.nt their collection weuld invoh'e 
an ~  of tiU1e and labour thl/.twould not be justifiable in existing' ~ 
tions, '. . ' 

SroCKS OF FOODGRAINS RELEASED FROM ARMY RESERVES FOR CIvILIANS ~ BENGAL. 
T. Mr. E. O •• 1011:' (a) With reference to the statement made hy Mr. 

Amerv in the House of Commons on the 14th October that some stocks of food· 
grains" have already been released from Ar'l1lY reserves for the benefit of the 
civilian ~  in Bengal, will the Honourable the Food Member be pleated 
to stnte the .. qunntities of the stocks thus released during different periods and 
in differant !U'eas in Bengal, and what proportions the stocks 'thus released 
roughly bore t6 the amounts' of Army reserves of foodgrains held in Bengal 
during 'the corre'llponding periods? 
. (b) Since which' date has the Food Department been responsible for the' 
procurement of foodstuffs for military requireJIlents, and what are the di.llerent 
kinds of foodstuffs that the said Department .. procures to meet these ~ 
ments? Is the said Department solely responsible for the P1'9ourament of' 
focdstuffs for such requirements in respect' of . the fighting forces stationed 
within India, as well as the export of foodstuffs for the benefit of Indian 
forces stationed abroad? 

(c) How much of the military requirements have been met by the-
, procurement of foodstuffs of different kinds within the Province of Bengsl sincE' 

Jenuary last? What qUl}ntitie'll of rice have been procured in Bengal ~ 
DlPeting such requirementlf, month by month, since January last, and whar. 
WE're the average prices paid for it in the respective months? 
, (d) Is the lIonourJ!.b1e Member in a ~  to satisfy the ~  that the 
procurement of' foodstuffs in Bengal for miijtary requirements has not contri· 
buted either to the . shortage of foodstuffs available for civilian populatil)!l or 
tI.i the ,high prices thereof? 

The Bono1l1'&ble Sir I"ala Prasad ~  (1\) About 28,000 tons of' 
wheat have been released for the civil population in Bengal this year from im· 
ports specially ordered for the Defence Ser,·ices. ,It is not in the public inter· 
ept to dificloBe_ the Army Reserves of foodgro'ins in.Bengal. , 

, (b) The Food Department has been respensible for procurement of foodstuff!;; 
for the Defence Services since its creation on 2nd December 1942. 

'}'he t:vpes of foodstuffs procured for the Defence Services include all grains 
and p!'oducts thereof tor. men and animals of the Defence Services and, in addi· 
~  !'neh 1tems of processed ,foodstuffs for men 8S are availab1e from indigen. 
on" sonrces, 

(c) Certain qpontities of Shllkapllra Biscuits. tinned' and bottled provisions 
~ clmtnP'Y, nickles. i!ondiments ond 0. few other minor ~ . are obtain· 

ed fl'om Bengal. PtA l'egnrds biscuitlil. wheat products for the manufacture of' 
~  nre sllnplip.d from Defence Services Rtocks' and RIle not' drawn from the· 

resonrces or Bengal. No rice has been purchased in' Bengal. 
(d) ~ 
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BANNING PUBLIOATION OF· BOGAL GoVERNOR'S ORDER ~  THB AmrUtJ 
Ba"ar Fatrilta. 

1Ir. Preltdent ('1'he 'Honourable Sir Abdul" Rnhiin):Sir' Abdul lIalim 
Ghuznavi has given notice ,of Ii motion for the adjournment of the business of 

12 N 0 the Hou$tl for discussing a definite matter of urge.t: public import-
o N. l.nice, nUllIely, the prohibition under Sub-rule, (1) of ~  41 of t.he 

Defence of India Rules, by the Chief Press Advit;er to ~ Government of 
India, of the publication outside the Province of Bengal of ,nn order ~ ~ 
to be applied oniy within the Province of Bengal) served 011 the Ewtor of.the 
Am.rita Bazar Patrika under the Order of His Excellency the Governor 01 
Bengal on 8th October, 1943 under. the clause (b) of the sub-rule (1) of Rule 41 
of the Defence of India Rules prohibiting the printing or publishing within the 
Province of ~  only. any document ~ ~.  ~  hy way of, com-
mentor otherwIse, relatmg to the economIc condItIOn m Bengal, the "food and 
supply situation, reliEd and distress, etc. 

T have not been 'able to understand the l)osition clearlv. I should like to 
~  what the facts are. ~ 
Sir Abdul B:a1lm GhulDavi (Dacca· tmm ~  Muhammadan Ru-

ral): Sir, the facts are that the order of the Government of Bengnl wus limit-
eO. to Bf'ilgal only. May I read the Order? 

Kr. President (The Honourable Sir Abdur ltahim): Yes, if it is .not u very 
long one. ' .. 

Sir Abdul Hallm GhulDavi: It is not. It runs thus: 
~ exercile of t.he pow.r conferred hy Clause (B) of Sub.Rule (11 of Rule 41 of the 

Defence of India. Rul., the Gowmor ie pleaeed to. prohibit t.he prmt.ing or pubtiahiDg 
withir, the Province of Bengal of any document contammg a referente by way' of co.mment 
or otherwille to Order No. 928-Pr., dated the 8th Octo_r, 1943, of which a copyeis ~ 
aDJJexed. " ' . . 
, The annexed Or4er iR absolutely clenr; it only applies within the Province of 
Bengal. 

1Ir. l'reJ1dent (":rhe Honourable Sir Abdul' Rahim): What is that Order 
referred' to? I. , 

Sir .AbdUl H&1bn Ghul11avi: I w'ill relld that o'lso: ,. 
"In exercise of t.he powef conferred by Claullt' Ia-) of Sub-Rule ~  of . Rule" ~  of ~ 

(If India Rules, the Governor is pleased, for the purpose of ~ ~  the ~ safetY.: ~  
~ maintenanc.e of public ol'der, ~ ~  that. any ~  rela-tmg' to ~ . ~  

in Benga.i, t.he food Ilnd Bupply': . ~  ~  and ~ .  a.nd '. ~  Defence ~  
or organisat.ions, s'ball, before hemg ~  m ~ AmTlt,a BMO;T Patrr1ca ~  till 
further orden be 8ubmit.ted for scrutllly to ,the Spec181 PreIS AdViser, Calcutta. , 

It is ~  clear that this Order was intended only for Bengal arid not 
Qutside Bengal. Therefore, I . . ~ ~  the . ~  Press Adviser had no 
bURiness to kill this news by prohlb'itmg Its publIcatIon throughout the ~  of 
Indin. Of course it cannot be published in Bengal, that is admitted. The 
Order has clearly defined thnt it has only to be· used in the Province of DE'n.gal 
and nowhere else. . . . . 

IIr. Preaiden\ (The Honourable Sir Abdur Rahim): I l\'ohld like to InlOW 
why it was eonfined. to Bengal. . 

Sir Abdul Hallm Ghumavi: That is the Order. I have rend' it to YOll. 
The Government of Bengal have only applied it to their own pro'vince. , 

lIr. Preaident (The Honourable Sir Abdur Rahim): . Would the slime reasons 
~  for other parts of 'India? 

Sir Abdul Haltm Ghul11av1: Not necesSarily. 
The Honourable Sir Sultan .Ahmed (Member for' Information and Bi'olld-

l\Hst,ing): 'flIP Ilssumption that uny Ordel' was paRSed by the Chief Press Ad-
"it::e1' pr6hibiting,unqer Rule (1) of Rule 41 of tIle ~  of. Inrlia RuleR, the 
printing or pilblishing of ony pa}ler or document or anvthing liko thnt. is in 
itself unfounded. There 5s no such order. '. 

Mr. President. (The Honourable Sir Abdul' Rnllim): In view or ~ state-
ment. made by the Lender of the Rouse I rule the motion' out of order. . . 

( 83 ) • 
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. Dr. P. N. Banerjea (Culcut,tn Suburbs: Xon-MllhamQladan Urban): Wlil'!. 
there any advice .... 
JIr. President (The Honourable Sir Abdul' Rllhim): Order; order. 

. . , ----
FAILURE TO tllVE PuBLICITY TO MORTALITY DU'E TO STARVATION IN BENGAL. 

Kr. Pr.,ndent (The Honourable Sir Abdur Rahim): The n'ext motioll is ill 
the llame ol Mr. Govind V. Deslllnukh. He says that the business of thE> 
Assembly be adjourned for the purpose of discussiIig a definite ~  of urgent 

& public import.ance, namely, the failure of -the Government of India to give 'true 
and erlensh'e publicity, ~ time, of the ~  in Bengal due to stnrvation. 
-It is rather general. Besides, this question can he ~  on the 
days which will be allotted for food debate. 
. Kr. ~  V. Deahmukh (Nagpw' ~  Non-Muhammadan): Sir. 'I 
do not WIsh to move this arid the ntlxt adjournment motion which stands in: 
my name. 

FAlJ.rRE TO TAKE TIMI':LY AC1'IOX FOR PREVEXTIXO ACt:TE }i'OOD (JRISltl IN BENGAl •• 

JIr. Preaident (The Honourable Sir Abdur Rahim): The next motion is in 
the llame of Mr. Essak Sait. He wishes to move for the adjournment of the 
business of the Assembly to discuss OIJ. urgent. matter of .definite public im-
portance, namely, the failure of the Government ot India to take timely action 
to prevent. the acute' food crisis which Hpngal is undergoing now the possi-
bilityof which ~  have been in G::"<Vf:>l'nment's knowledge previously. 

That can also be discUjsed in the food debate. 
Mr.B. A.. Sathar B.:lJI&k Salt (West Coast a;nd Nilgiris: M . ~ 

I understand that the Leader of the House has to make a statement in con-
nection <with the allotment of two days for food debate. 
The Honourable SIr lwala Praaad Slivaltava (Food Member):. I have 

already stated in: answering q,uestions that I am going to get two days for food 
debate. . . 
Xan)' Bonourable.embers: We WSllt three days. 
'!'he Honourable Sit Jwala. Prasad Srivastava; I will agree to three dap . 

provided 'no Resolutions' are moved. . 
Sir Muhammad YamiD. Khan (Agra Division: M:llbammadan Rural): We 

will agree to that. . , 
JIr. Govmd V. Deahmukll: The announcement should come through the 

proper channel. The Leader of the House should make a statement in this 
connection. 
Kr. N. M. loshi (Nominoted Non-Ollicinl): May I ask which are the three 

days allotted for food debate. . 
Kr. PreI1dent ~ Honourable Sir Abdur Rahim): Order, order. 

FAILURE TO CONSt;LT THE 'LEGISf.ATURJ;: re 'AGBEEMENT FOR UNITED NATIONS 

RF.f,lEF. Aim REHABH.ITA'l'IOX . ~ . 

lIr. President (The Honourable Sir AMul' Rahim): The next motion is in 
the name of Mr. Krishnamachari. He prcposes ·to move for an . ~  

of the business of the 4ssembly for the purpose of discussing a definite matte!" 
of urgent public importance, namely. thr. .failure of the Government of India 
to consult the. Legislature in the matter of the agreement for United Nations 
relief Bnd rehabilitation administration. 
I think this matter was brought IIp before the House once before.· 

Mr. T. T. KriIIImamachar1 (Tanjore rll'nl Trichinopoly: Non-Mutlammndau 
Rural): The Resolut,ion tabled in the last Session was subsequently withdraW)} 
and it happenfl tha.t today the Agent General to the Government of Ihdi') at 
Washington is signing the Agreement. It has also transpired . that the depart-
ment ha.s communicated to several booif':s, like the Federation of Indian 
Chambers of Commerce, that before thp. final draft is. ~  the Legi'lla-. 
ture's approval will be obtained." I now see an announcement in the .papers 
-a "Press Note-and it says that the 'sigUllture of ~ ~  General win be 
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subject to the Legislature approving. It is an unheard of procedure. -I think 
the Legislature is entitled to discuss thh; matter and voice its views on the 
action of the Government. 

The llaDourable Sir 1[. Aztsul Buque (Commerce Member): I ~  

explain the whole position; it ~  in ~  ~  that ms ~  ~ 
ernment invited the representatives ,.If the DommlOns and ~ to consider 
the question of post-war relief. and thereafter the ~  ~  Government, 
the Government of China, and the Government of RUSSIa. considered all these 
matters from different points of view. It was before the last Session t)lat t.oo 
-question came to us whether India is prepared to ~  an agreement. w.e 
raised from India from the vrwy start that in any questIOn of post-war rehabI-
litation of devastated areas we in India have a special liability towar.ds 
those ~  in Asia which have-been under enemy occupation and. in 
which tnere js a large Indian population; and ~  is the attitude which we 
took all along; and then we actually ~  a Resolution before this House in 
which we desired the approval of this House. But thereafter there w!;Ire 
certain further inquiries to be made in ~  of the discussionS' which we had· 
with several Members informally. These points required to be clarified, ~. 
at that stage we did not anticipate that tlhe conference would be called, as 
it, has been called today. In bet.wc,en that tilDe, there has been 
a new principle, namely, our signature to . that agreement nowhere 
binds India to any effective action. In other' words, it is merely a c,onfor-
enee of Dominion representatives and the United Nutions and. lndia to put 
the signature. to a document that in case the J:.egislature approves of auy 
further action, India will partioipate in the details. Till then India wiij b& 
a member, and at any time if India ieels that she cannot thereafter agree to 
any decision, we will stand out. It has been consistent with the attitude of 
India from the very beginning, not only during the war, but even before, thai. 
India is always associat.ed in all int.ernational conferences. We t.ook 
part in int-ernational conferences and I may Bay that this question 
was taken up by the international conference (lot Geneva also. In 
view of that we t.hought t.hat at least our agreement to· the extent of sigllature 
subject to legislative simction at a later stage, will be the proper action, 
cOl1sist,ently with the attitude of India; and I feel that there is nothi!1Q> to 
fear. We have consulted Chambers of Commerce; we propose at the propEn' 
stage to consult the Legislature for any" effeotive aotion to be taken. 

Mr. T.  T. Xriahnamach&rl: I would like to submit that that. is not 
exaotly as it has been stated; the Honourable Member has not told us about 
the urgency of subscribing India's signature. to this document. 

The Honourable Sir II. AmuJ. Huque: What more urgency is there excep, 
that the United Nations ~  not India, that the conference will be held 
on the 9th November and there was n) time for us to table a moti.)n before 
this House. ' 

Mr. T. T. Krislmamach&ri: In that case, I submit that it would not have 
mQ,ttered at all if the signature had not been -given and India. had bt'eD 
allOWed to enter into an agreement after the Legislature had disoussed it. 
Besides, it forces the hand of the Legislat.ure. ' 

The Honourable sir )[ . .AalluJ. Huque: No, no. I can assure the ~ 
that it would be the free decision of this Legislatw-e whether India will be 
isolationist or will be a participant in international cooperation not only for 
the post-war ·world rehabilitation but in other matters also. 

Mr. T. T. Krlahuamachari: I wouid like' to 'state one ~  with your per-
mission, Sir. If the Honourable Member will say that the approval of the: 
Legislature shall be that the elected nU'Imbers of this ~  alone dec\de 

lI[f; Presldent (The Honourable Sir Abdur Rahim): That is not allowed .. 
On tile facts stated bv the Honourable, ,Member for Commerce aDd tht' 
assurance given by hiin" I hold that the motion is nof ib order. 
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HUNGER-B1'BlKB OF POLITICAL PlUSONBBS IN BRAGALPUB CAMP JAIL. 
JIr. 1'rIiId.8Ilt (The .Honourable sii- Abdur Babim): The next is Mr • . ~  

Behari Lall's not,ice.· He wishes to discuss a de.tinite matter of urgent pubhc 
importance, namely, the assault by lathi charge on the political prisoners, 10 
llhagalpur carnp.jail on 21st October, 1943, and the consequent hunger-strike 
of some of, the prisoners in the same J8il since then and the failure of the 
GoverD.Jl1ent to resolve the seriousness of' the situation to save the li'Ves of 
the hunger-strikers. ' 
• This happened on the 21st October; what has happened since then.to these 

hunger-strikers? . . 
lIIr. Eallash Blhari Lal1. (llhag&lpur, I>urnea and the Sonthsl Pazganal:i: 

'Non-Muhammadan): That is'-not yet known; all" far as my information ~ 
tb'ey are still on hunger-strike. ' 

Kr. President (The Honourable Sir Abdur Rahim): What are the Jacts? 
" '!"he Honourable Sir :aegiDald .owen (Rome Member): I have no inforJIla. 

tiOD as to whether they are on hunger-Rtrike or not. The lllatter'is entirely one 
.falling within the provincial respon.sibility, and the Government Of India have 
no information on the subject, nor have they any responsibility for passing any 
,orders in such a matter. . 

lIr. President (The Honourable' Sir Abdur Rahim): The administration of 
jails is, I suppose, a provinoial subject? 

The JlODOarable Sir JAIInaJd JruweU: Yes. , . . 
" Mr. Kat'. Biharl L&ll: But at present the Bihar Government is under 

section 98 of the Government of India Act, and there is no responsible gov-
ernment there; the Government af India is responsible lor law and oEder in 
the province and these prisoners are all political prisoners on account of the 
political movement' there which was controlled by the Government of India, 
and the Govel'nment of India owes some duty for the welfa·rtJ of those prisoners. 

Mr. Prelld.ent (The Honoura.ble Sir Aodur Rahim): Very well; it has been 
ruled, more than once that the administration. of ja.ils, being a provincial 
subject, DO motion can be made here on that matter. I therefore hold thai' 
the motion is not in order. ; 

CONTINUANCE OF CENTRAL GOVER:.iIlENT'S SUBSIDY TO SIND. 

JIr. PrelidlJlt (The Honourable Sir. Abdur Rahim): The next one is in tDe 
name of Mr. Jamnadas Mehta, He wishl's to discuss a ~ matter of 
urgent public importance, namely, the continuance by the Government of 
India. of the payment of a subsidy to the I")rovince of Sind in spite of the 
. highly improper conduct .of the Government of that province in profiteering 
in the supply of food grains to' the other provinces who are bearing the burden 
of. that subsidy. ' 
· I ~  not. know whef:her the ~  are correct. or not, How ~ a qlles-

tlOn lIke thIS a fit subJect for an adJournment motIOn? The objeot of the 
motion seems tobo. to ~  that ('ertn:in action should be taken by the 
Government of IndIa with respect to the Smd Government's subsidy. Tl.1at 
surely can only be doq,e on a Resolution; it cannot be the subject of an 
adjournment mdtion, ; 
· JIr. oT&mlladu lI. Mehta (Bombay Central Division: M ~  

Rural): May I subhlit that it could be 'd9ne by the Government of India by 
some Ordinance immediately? . . 

Mr. Prealdent (The' Honourable Sir Abdur Rahim): I do not know that. Y,'u 
had ,better ~  the . proper authorities for that purpose; the House does 
not Issue any ordmance, I hold that the motion is' out of order, 

NOMINATION OF THE. PANEL OF CHAIRMEN. 
. IIr. Pruldent (The Honourable Sir Abdur Rahim): I have 'to inform thp. 
House that under sub-r.ule (1) of .rule 3 of the Indian Legislative RuMs, I 
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'nornuiate Syed Ghulam Bbik Nairang, Mr. K. C. Neogy,. Mr. Hooseinbhoy .0:\. 
Lalljee and Sir Henry Richardson on the Panel of Chall'Dlen for the curreDfI 
Session., 

RESOLUTION BE STABILIZATION OF ~ . 
'JIr. President (The Honourable Sir Abdur Rahim): Furtber ,discussion of 

:the followiIig 11e801ution moved by Dr. Sir Zia Uddin Ahmad on the 12th 
,Augllst, 1943: \. • 

",That this Assembly ~  to' the, Governor General in C.o!IDcil to ~  their 
,currency policy and to concentrate their attention more on th, stablllty of priCes than on 
;the stability of the bank rate of interest." 

That has alrea.dy been lIloved and three M ~ have ~ . , . 
. JIr. Jamnadaa K. Jleht& (Bombay Central Division: Non-Muhammadan 

Ruml): I rise to support the object of this Resolution although ~ text of the 
Resolution is somewhat lacking in ,precision and is even inconsistent un(l ~ 
ent. Some of the statements which the Honourable Doctor made ure in efleC\t Ii , 

,contradiction of what he wants to he done, and he has announced certain eco-
nomic doctrines which also show that he is not really supporting his own 
Resolution. The learned Doctor is so transparently l)onest th8t in one 'place he 
-confessed that he, never studied economics at college; he says that he has now 
'started reading Marshall and Ricardo; I quite agree that it IS never too late to 
learn, but I doubt'very much whether'his learning has progressed very much if his 
'speeoh is to be the test. He has. in' fact, far Jrom supporting his ,arguments, 
weakened his case by making admissions. For instance, I shall only mention 
'one. In one of his arguments he has said that Government should take the 
utmost care that the ptirchasingpower of t,he rupee should not increase. If 
there is anything notorious to-day, it is 'this that the, purchllsing power of the 
l'upee has declined by 80 per cent. At ,such ,a'time he wants Government not; 
to increase the purchasing power of the rupee. Does that show that he really 
FlUpports his own proposition? , , . 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions:' 'Muham-
madan Rural): On a point of order. Sir . 

. Kr . .Jamnadas •• Jleht&: I am not giving way. I have got only ~  
mInuteR. 

Xi. PreSident (The Honourable Sir Abdufl-Rahim): The Honourable M ~  
Tais.es II. point of order. What is the point of order? 

Dr. Sir Zla Uddin Ahmad: He is not quoting me correctly. 
lIr. Pre81dent (The Honourable Sir Abdur Rahim): That is not a point of 

'Order. The Honournble Member knows that. 
JIr. Jamnadaa •• JIellt&: Let my Honourable friend read his speech. He 

nas on page 686 definitely mentioned that the Government should take every 
eare to see that the purchasing power of the rupee does not increase. (Interrup-
tion.) Let him say that he has committed a mistaKe, but let him not say he 
did not Ray that. I can read from the text of his speech but I have no time., 
Secondly, he has paid compliment to Government; I do rtot mind that but he 

-'should remembe1.' that the 'Honour\,ble the Finlionce M'embex: is such" skilful 
gentleman that on 90me' occasion he will use them against us. As R matter of 
fnct. there is not much to compliment about as I will show hereafter. The 
Honourable Sir .Teremy Raisman's speech was applauded on the floor of t,he, 
House. He rec.e.ived a 'good press; the impression created WRS' that he had made 
such 8, oogent and oonvincing case for Government that nothing remained to be , 

~. I am reminded of the ~  which 8 gen'tleman by name ~  
in Dickens' novel "Nicholas Nicklebv" prObably a Chancellor of the Exchequer' 
R'8ve to hi!! Seoretarv as ~ what pointR !!honld he takAn in preparing his speech., 
Mr, ~  ¢ves inRtrllctionR for hiR Rpeech like, 'thiR. He sayA: ' . 

"I ahnul<1 expf'ct him (Ser.ref,/11't/' now and then tn IrO thl'oullh " few tllrorrs in the 
printf!d tab"'s. and 'to 'pick out 0. few 'l'e8qU-II, 80 that J might comp. nut nrettv wen nn • 
timber·.dutv Questions. and finance oUMtions. and 80 on : arid I' shomd like him to get up 
~  litt.le ~  about thr. diSAItroUR 'effpet. nf ,A \oetllm to cash jDaYlMntB and a 

• 
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metallic currency, with u touch now aud than lloout the exportat.ion of bullion, and the 
.l!:mperor of BUlBia aDd bank notes and all tha.t. kind of thing, which it ill only neceal&ry 
to talk flueutly about, because nobody understands it. Do you take me!" 

.• I think I wfderst&nd," said Nicholas. ~. 

When the Honourable Sir Jeremy Raismon gavA int;tructlons to Mr. Jones 
to prepare his speech, he said something aliout this inflation, ~  about 
mopping up savings, something ahoutbears and bulls, he was ~  the bulL, 
And he was to talk eloquently because nobody understands .... 

The Honourable Sir leremy B.IiImIoD. (Finance Member): Nobody prepares. 
my speecbes except me. • 

. Xl. Jamnadu If. Kehta: I am siplply assuming. I lUll glad. You said to 
~  then, "I will ouly say something about bear arid bull and make the 
most sweeping statement eloquently. nobody will understand me'and everybody 
will appla.ud it." He had the peculiar advautage of speaking 'at the last 

. moment of the last Resolution ~  Of the Session so that there was nobody to. 
reply. He eould say what he liked, it cannot be replied to for' a periOd of more 
tllllh two months,-therefore he felt himself safe and made II. speech extending 
over seven pages in which· he spoke so much and said so little;. it 
is one of his master performances on all ~  if inconvenient 
wlltters IIrt! under discussion. As 11 matte. of fact the whole 0f the speech 
of the Honourable Member was full of imaginary triumphs, of irritation 
with his critics., nnd there "Was no hope held out for lower prioof1; and 
there was no real reply. For instance. what does it matter, he aAked. in a countrv 
like India whethpr ~  currency in circulation is 180 crores or 1,000 croTes? . '1 
WOndl:'T ~  he did not say 10,000 crores. Does he really wish this House to 
believe that it makes no difference whether the notes in circulation are 100 
millions or 200 milliolls or 500 millions? I say that it makes every difference, 
when even n crore of rupees of currenoy is added to ~ existing volume. A#er 
the dehnte i.n the House of Commons now, he will have to admit that inflation 
iF: at the bottom of this great tragedy of starvation of Indian masses and that 
. ~ prices hlLve grown and grOwn'DOt so much beoause of the many extraneous 
circ.umstancell, but definitely and clearly on account of the unbalanced inflatioil· 
thllt has gone on dl.ll'ing the last SI years. My Honourable friend not only 
denounCed those who weTe complaining of . inflation but claimed. some victory 
over inflation. I say that his victories are imaginary. The London Economist" 
describes his financial methods as methods of crude infl.ationary finance. My 
Honourable friend thinks that it makes no difference what i.nflation there may 
be. I shall tell hilll what difference it does make. He could not have forgotten 
Ricardo, thougb Dr. Sir Zia Uddin Ahmad has not understood it. Ricardo more 
than 150 years ago made it ,quite clear that every unit of currency in circulation 
carries out transactions worth 20 units. That was in the days when soielltific 
invention and industrialisation of the world had not made much progress, when. 
the number of trlOlsactions wall few. To-day it must be, not one rupee to 20 

. rupees of transactions, but one rupee of currency to 50 "'peeS of transactions. 
And ,,-hat dOtlH that imply? It implies that for every rupee note in circulation 
50l'llpee!'! wort·h of tranSllctions are gone through.' ,Further 8S the Economist" 
points out -that it is not a question of any sacrifice India has to mAke but it ·is a· 
sacrifice alrendy made in terms of servic.es and of commoditieR by the masses ill 
Indio. by which sterling accumulation bas taken place in England. If you 
calculate the growing sterling accumulations they work out. according to my 
calculation to no lesR thAn nearly 1,800 million sterling in thre.e year!'!. If :VOl' 
multiply 1,800 by /;0, it comeR to transactions of goods andser\'icefl worth 
£00.000 million!'!. . 

'1"h.e. Honourable Sir Jeremy Ballman: What about the distance of the sun 
from the earth? ' 

Kr. Jamnldu •. Jleht&: ., That is aD astronomical picture, buliyou'have' ~ 
mOTe than 'tha.t.You RTe capable of achieving more than the. caloulation of' 
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ast.ronomical figures. And I assure the Honourable Member that according to 
the Economi8t and according to the calculations I mllde-I am willing to he suh--
ject to correction-the people of India have. as a result of the currency in1lation 
during the last four years, denied themselves 18 thousand crores of rupees worth 
goodl'uml services. I am making this statement on the flooreOf the' House and: 
if the Honourable Member wishes to correct me, I shall gladly accept the c0l!ec-
tion, if I am wrong. " . ' 

Dr. Sir Zla l1ddin Abmad: He has omitted three "eroes. 
Mr. Jamnadas J[. J[ehta· You said that you were still ~  the ~~ 

but my figl,lres are quite correct-eighfeen thousand crores of rupeelil worth. 
denial to ourselves of food, clothing and other necessaries of life. That is the 
('ontributioll of India to the war-stRrvation and denial of food, ,goods 'and ser-
\'ices to the extent of 18 thousand crores of rupees. Do you wonder when tbe 
priee", huve gone up RO high, ~ a large number of people-many millions-are· 
tmahle to obtain food und they have lost whatever of blood and flesh ~  had, 
that only t.heir skin and bones remain. 'That skin has also become very 80ft now 
und the bones have become brittle; indeed, no country in the world has sacrificed. 
more .than the people of this country from the point of vie,,' of denial of goods 
nno ~  of the most essential character. That is the fllct of the matter and' 
the fte,.;olution 'has onlYlI.8ked him to stabilise the prices. No. Sir. I want him· 
to lower tllP prices, Stabilising the price meRns ~ the present, starva-

. 1!on of the people. 
The Fintmce Member hod also boasted of the severo I triumphs he had 

:whie\"ed, Let him look at page.90 of the Report of the Gregory Committee. 
"Vhnt does it ~ ~  The Honourable Member promised grent victories over the· 

~ pl'ofiteen;; in the months of March and l\pril. (An Honourable Memb,.r: "What 
is that. ,·eport plcnsf'?") 'It is the Food Grains Policy Committee Report. It haf;: 
heen published in the Press. (An Honourable Member: "We have not seen 
it".) It has been published in the Press. You have not read it, If you have' 
l'ejlrl .it, :vou will find that in March and April . . . . . • 

\, Mr. T. T. Krllhna:Qlacha:ri. (Tanjore cum Trichiuopoly: Non-Muhammadan 
Rural): We are not members of.the National Defence Council. • 

Mr . .TamDadas M. Mehta.: Th-i.s is a more tragic subject, You may have' a. 
joke a80ut the National Defence Council of which you are so fond but I wish to 
read the figures of the triumphal march 'of the tiuccess of the measures taken by 
the Honournble Member. He,boasted that from April he had been savaging the 
bull. Let us !>ee. The price of rice was in April 634 8S against 100 at the 
beginning of the war. The, price of rice in July, after three ~ progress of 
hil..; :slIcces9, was 951 points, that is, it had risen nearly ·317 points after the 
~  Success began. The price of .wheat rose by 134 points after his 

trIUmphs started. The price of kerosene rose ·from 194 to 203 points since he 
beg'an ~  suppress ~  and the price of cloth had ·risen by August from 
469 pomts to 493 points since he boasted on the floor of the House that he had 
takt'll stenl measures and that there was no cause for deleatism. No,,',· that 
kind of thing which simply beHeves in ·words, ,while the facts are quite contrary 
~ not worthy of m:v Honourable friend. . 

The Honourable Sir Jeremy Bataman: Does the Honourable Member deny 
that· there has been a fall in cloth ~  

I(r. Jamnad .. J[.llehta: I am quoting from an authoritative Committee's 
~ . • 

The .Honourable Sir Jeremy Batsman: Will the Honourable Member kindly 
,·"tote hIS figures to BOme precise period of time? '. 

Mr. JamDadaa 1(. J[ehta: I am giving even the month. 
. The ~  Sir Jerem, B&fsman: Is it the ~  Memher's sugges- , 

hon that SIne'e Government began to coot.-ol cloth prices. the pricell have moven 
up? . . 
. Mr . . ~  .. ~. Mehta: Let the Honourable Member rend his speech. r . 

• ~ read It mAny times. If he reads his speech, I do not thinlc he will be able· 
to challenge me. He was speaking in August. when the figures for JulYlllom" , 

• 
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were ~  other figures-and I say that his boast. c;m the floor pf the 
House that he will crush the profiteers WII.S made in March. It is the profitecrY 

, who ~  him by July when the ruling prices of cloth were 498 points against 
469 points in MaJ;ch. I am in sY1l'!pathy with him. I do not ~  that it is his 
fault that the profiteers are there. It is the fault of the Government of India 
but let him not indulge in imaginary triumplu;. What we wsnt is 8 reduotion 
of prices. A reduction of prices alone will give some oonsolation to the poor 
¥Tho have to ~  500 per cent. for cloth, one thousand l!er cent., rise for rice 
and similar rises. My friend it;; very fond of mopping up the purchasing power 
which does llOt exist in the hand&: of 99'5 per cent. of the people. The mopping 

'up of the power CRn only he done in the case of '5 per cent. Let him do it 
IlIld he will hove my full" snpport but, in season and out of season, to have t,he 
-poor working classes' wages in hie mind and to talk of mopping up purchaSIng, 
power \\'hich only the '5' pOilsess is li1te Mrs. Partington ~  the Atlantic-
with her broom. I cannQt.imagine t,hat the Honourable the Finance Memher 
.will ever'be able to mop up fugitive purchasing' power unless he goes against the 
,real perpetrators of these high prices. I' 

The last thing I wish ~ say is this-that the Governinent will not succeed, by 
the ~  that they have t.aken so far. They nre good mensures, they ure 
measures in the right direction but they are measures whose effect can only be 
to the extent of 10 to 15 per cent. If they want to produce real effect, it mllst , 
be in two directions. One is to lower the prices of foodstuffs nndoijler essent,isl 
supplies by stopping inflation. The Eccmomi8t has said. it. He can' have the 
cutting from, me if he likes. Mr. Pethick Lawrence has said the snme thing in 
bis speech. My Hqnourable friend has .consistently tried to ridicule thoRe who , 
talked of·inflation. Th(lt is at the bottom of the rise in prices and the second 
thing in connection with the rise in prices is profiteering. He has not yet renlly 
touched this latter. In his speech. I find that any appeal to him to touch ihis 
profiteer will be considered by him as hostility to the profiteers. What a 
-<l811mity to the people of India. that .the Honourable the Finance Member ~  
think that in asking him to take measures against the profiteerll we are showing 
any ~ . We are hostile to the deedR, not to anybody personally. 

fte HOD01U'&b1e Sir Jeremy B.aJtm&ll: Whe'n did I say that? 
Mr. l&DUl8du][. Mehta: You have said it, in describing the action you have 

token in lowering the prices of cloth: I shall reie! you to your speech .. Do you 
want me to read it? I 

, '!'be. Honourable Sir ~  lta.Ismlia: Surely, I did not deprecate hostility. 
The pomt was whether It would sucCleed in getting the pri('e of cloth reduced. 

Mr. l&mnadu x. Jleh&&.: You warned us against hostility which does not 
E.'xist. On page 695, five lines from the bottom of the last but one paragraph. 

-the Honourable Member says:, ' •. 
I ".U the Ame time, ~  WB,S ~  .true .that you ~  dealing w.th one of the mOlt' 

~  ~  molt orgaDlHd lD!1llst.rres. ~ thiS country and that if you were to proc.eed '0 
,deal wlt.h at. by methods pnrely of hoetIllty and force. . . . . . • . . . ." . 

!'he 'Hcmoura.blellr Jeremy Ballman: Go on. 
Kr. "amnadu X. Mehta: ~  is what he soy. But no one has suggested 

1,he rnf'thod of' force or of hostihty. . , . 
!'he KoRoura.ble SIr •• AslJ:ul aaque (Commerce Member): Where is the 

profiteer? He says 'organised ind.ustries '. 
JIr. lamnadas X. Mehta: But they are the biggest ~ . YoU' must 

pardon mp. because I am in earnest about telling the Honourable the Finance 
Memher. ~ there. iR no queF.ltion of hostilitv or force to tnp profiteers who 
hnv.e ~ the ~. of cloth 500 per cent. Do you describe Any protp!'!t, 
~ ~  ~ as hostlhty and force? Ami what will yon do? Will you g-iyp 

them n bOUQuet of flowers for robbing- the 'public bv 500· 'Per cent.? 
Xr. T. T. KrllhIlamacha1ll: That is what t,he Civil Supplies Deopartment 

: i!ol now doing.. ' 
1Ir. Jwadu X. lIeh&&.: I'sm telling the Ooveri1n:IEmt of Inili'il' that . ~ 

,iR no, mdhod of violence or foree in ~ .  T am Raying. Tt ~ an appenl to 
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th!':'Tll that the profiteers deserve no mercy. Today the greatest thing to do 
III India is ·to lower the pr:ces. You have really suffered the biggest dis!lster 
of the ~ 'by the rise in the food, cloth and other prices in this country. 
Thert!fol't:.', the reply to this debate should not have been: "Never mind. if 
the unit of currency is one thousand mi1liolls. h the GoveT-nment ~ go on 
cOUl'ltillg the currency figures 'or to conduct the v..1lI':'" Is not this mere 
rhetoric;) Will vbu lose the war ~  \,ou looked ufter the currency statistics:' 
Ou the contrnry: if you' do not look lItthe blouted currency explLlls{on, you will 

~ the war. Therefore, your rhetorical exprellsioll tbat n Govenlment 
NJllponsible for the conduct of the war cannot go 01\ watching the curren c.\" 
statillticlS is. in ,my humble opinion, a mere flourish and as an argument, 
absolutely bottomless and is indeed against the effective 'prosecution of the 
war. For these reasons, I beg the Government of ~ tl) apply their mind 
in cl.Trying out the latest foodgrilins policy und other. controll'l ~  "effective 
fiction without loss of any time because 'the time is heavily against yO\1. ~ 
hundred millions of the people of India are involved in t4e war and you must 
lower the prices. 110 alllount of temporising nnd no amount of ~  will. 
do. Theproblelll is far too ·trngic and far'too important. It goes at the 
bottom of the war effort. AU our publicity and all our National War Front 
work CDIIllot carry nny weight with the people who have to think of their food 
next. n:orning. .Children do not get their milk and the. whole generaron is 
gettmg stulltf'd 111 growth :llld will he not Al population but Z26 populfltion. 

Mr. President (The Honourable Sir Abdul' Rahim): The Honourable Mem-
berhnq already exceeded his time. 

,Ml': Jamnadas K. Mehta: I shall conclude. Therefore. my ilubmisf':oll, to 
the Governl!Jel1t on this Resolution which '8 ~ . accepted is that the 
acoepvuncf' IS only verbal, the argument being all against taking aftv action. 
The m"gument is that the Government is doing all that it can and that it is 
~ ~~  this is. a sad illusion. Government are not succeeding; they are 
to,.:.1I1g ~ du:v. The profiteer goes scot-free and unless they arrest the 
~  of Infll1510n ~  ~  the progress of the profiteers all their ~ 

WIll be a ~  agamst dlsastez: which awaits this country. Sir, I support 
. the HesolutlOn. . 

Dr. P. N. Banerjea (Calcutta Suburbs: ~M  Urban): Sir,' I 
have full sympathy wi.h the sp:rit of the Resolution which was moved by my 
Honourabln friend, Dr. Sir Zia Uddin Ahmad, but unfortunately the Resolu-
tion wus not very happily worded. '£0 far as I lmow. my friend himself wns 
not happy about the fonn of the Resolution and he wanted to move an amend. 
ment to hi!'. own Resolution which was not permitted by the Chair. 

Npw, Sir, what my Honourable friend really means is . this. that the 
Governor Genernl in Council do modify their currency policy and to con-
cent,rate their attention on tThe stability of prices after bringing them down 
to the normal. and I do not think he insists very much on the stability of 
the bnnk rate -of interest because that \S somewhnt:rrelevant. If thnt be the 
real purpor.t ofbis Resolution, I fully support it. More thUll a year ago l in 
the course of putting a question in this House, I asked ~  Honourable the 

~  Member to guard' against the inflationary tendencies which were 
manifesting them!'lelves at the moment and. I also told him that such safe-
guard:ng was being taken in other countries such as England and America 
against inflation. My Honourable friend at. that moment,. thought that I 
WitS referring to the actual steps which were being taken in .those countries. 
I was not referring to the actual steps which were being taken in the Uqited 
StateA of America and England in order to guard against inflation, but my 
abject was tOI :nvite his attention to the necessity for providing against;. inflation 
in ~ country in accordance with our own needs. Then, a few months ago., 
when t.he Finance Eill was under consideration I discussed this question at 
considerAble length and I pointed out that the 'sole cause of the phenomenal. 

~ in prices ,'as not currency· inflation. On the other hand, I thought thAt· 
• the" inter·connect:on between demand and supply was maiply ~  for' 
it. And. I .. also warned the Government against the expansion of cUrrency 
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which was going on and I warned the Government against what might take' 
plaCE: in future and I mentioned the fate of. the mark ill Germany. The Holl-
ourable the Finance Member in reply said that he a.greed with me to a very 
lin'ga extent nnd '11e had the goodness to compliment ~  on my views and he 
told us that he would take effecti'Ve nleasures against inflation. • . 

Shortly afterwards a- number of economists headed by Professor K'ale, an 
old friend of pUne, wanted to issue.a manifesto nnd a cop;,-' of this manifesto 

. ,VOas sent to me for my signature as I wus ~. . one time a University Professor 
lind a President of the Indian Economic Conference. Now, Sir, this manifesto 
appeul'ec:1 to me to be too theoretical and very 'one-sided und I did not sign 
it.. In that maniJesto, the authors placed too much emphash; on the currency 
side of the rise in prices and the remedieK. which they ~  
were of the old qrthodox type, namdy, increased taxation ,and inCJ:ease!l 
sin·ingi'. Shortly afterwards I read in the papers that the It'Qnourable the 
Finance Member took two steps, one relating to' restriction on capital iss.ues 
and thE- other relating to the excess profits tax. These t",'o meaS\lres taken 
by thl'Tnselves ~  quite 'unobjectionable, but they did not go far enough in 
my opinion. Subsequently he took other ~  also of ~ somewhat modest 
chara.cter, namely, his attempt tQ check control of cloth prlces. But I do not 
dieny that the steps which he did take were in the- right direction, but they 
did not go far enough. He was faced 'with this problem of how to finance 
the war purchases by Great Britain and the Allied Nat:ons in this ~ . 
FOI that, money was ~  s,nd where would this money come. from? Tha.t 
.would come from the expansion of currency. He was himself placed in a very 
difficult polition and -that WQS why he said that WRr effort of the Allied Nations 
sho1\ld not be ignored altogether. But there were certain steps which he might 
have taken in order to overcome the fix of expansion of currency. The most 
imPortant of these were greater production of goods ~  ciWIian consumption. 
That was a'great need of the hour. That would have at once brought down 
the price level, at Ie aRt the price level of goods consumed by the ordinary 
people Bnd would have checked the inflationary t,endencies. 

Sir, it· is lmown to everybody that inflation breeds inflation. Unless ~ 
atteuJPtS are made to check inflation, it goes on, from more to more. What. 
do I find? 'In ~  last year, the Rmount of notes in circulation was some-
where about 550 Cl·Ores. In August it amounted to nearly 700 crores and now 
it is neliorly 780crores. When it was put to him whether the expansion of 
currencv had ceased, he said, no. the volume of currency expanded has not 
~  reduced or ceased to expand, but the rate of >expansion had decreased; 

But that is not enough. Yau should go further. You will h",ve to take 
~ steps' in order that within a reasonable 'period of time the prices should 

be brought down.to the normal or something near normal, if not exactly nonnal 
and, t,hen the prices should not be allowed to go up higher:. Now; Bir, for that 

~ as I have already said, the first thing that is necessary' is to increasE\, 
the JJroductivity of this country, production of industrial goods for civilian 
consumption and greater production of u.gricllltural food grains and other 
products in order that starving people may be saved from death. ~  are 
the two most important suggestions which I have to make. Besides, I may 
suggest that if he wants money for financing the purchase of WRr ~  
by the Allied Nations, the sterling balances at London may be ~  for tbis 
purpose, by utilising them for buYing up some of the capital assets in' this 
country. Now, all these steps taken together would ~  only give immediate 
relief but would produce a new atmosphere Ilnd lihere will be 1\ gradual down-
"'ard tendency of the ~  level and the people of India will ceaSe to starve 
and will cease to die of cold. ' 

. My Honourable friend being a. Member of the C'TOvemment of India has hiR. 
"responsihilitv far helping the war efforls of the Allied Nations. What I ~ 
. . ~~  td him will not hamper his' activities in that regard. oIf the sterling 
hnlanr.pB R", utilised tnr the Tlllmose mentioned by me, well, the war effort' of 
the Allied Nations will not he hampered. H greater attention i. ilarto+oI3d to 

\. 
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ll;he production of goods .for civilian consumption both on the manufacture and 
.on the agricultural side, no greater impediment will occur in the ~  of 
;the war. Now. Sir. you 1)11 remember ,that this subject was diseussed in the 
British Parliament II few, days ago. and 'an economist of the calibre of Pethwick-
Lawrence .said. that indation was one of the causes of the famine in Bengal. 
So, it will not do to ignore the' effects of indation altogether although I do 
m8lintain that indation is not the sole cause of the. present height to which 
prices hav£; risen. But if you take the steps wh:ch I have mentioned, you.' 
will not only help the people to ge.t food and other necessary articles, bt:.t· 
.you will bf' able at the same,time to reduce infla.tion and guard against further 

. flights of the currency which might reach the heights whieh were reached by 
:the mark in Germany 25 years ago. Sir, my Honourable friend the ~ 
Member is not an unreasonable man. But it seems that his hands are tied: 
If his hands are tied, of coPt-se, he is helpless. but he should take courage 
in both hands Q.t;ld say that this is the way to sllve the country. . 

The BoD01irable Sir X. t,ulBul Kuque: Sir, I would not have liked to parti-
I cipate in this debate but for the fact that there have' been certain 

P. •• misstatements about the price position and the control position, and 
speoially with reference to cloth. It is impossible for me to imitate the similes 
and ~ of Mr. Jamnadas Mehta. Sometimes I feel that the hest 
saying I have ever ~  'is that of a Scotch poet who said: 

, "0, wad lOme power the gift-ie gie. us, 
'1'0 88e ourael's as others _ us." 

1. will leave· the matter there. I will' only say that the Department uf 
Industries and Civil Supplies was made a' separate department only about the 
ot.nd of April and therefore we had barely six months' time to tackle the cloth 
position of India as a whole. It is well known that at an earUer pa.nt of the 
year, even in April, May and June, the cloth position was' as acute as the, 
food position itself, and it was towards the end of June that we convened a 
-conference of the provinciaol and State representatives- to- discuss the whole 
cloth position. We immediately took up the matter and we came to an agree-
ment. in consultation with the trade that, in the best interests of the c6u-
lSumt:rs we should push on with the scheme of standard -cloth. The industry 
.had been putting forward for' some. time past that it would fall into line with 
Government in the production of standard cloth of the>' 'requisite quantit.y 
desired only if adequate and· sll.tisfactory, arrang3ments to distribute it in the 
provinces could be made .. We consulted the provinces and devised a scheme. 
and the Provincial GovemmeQts and, State representatives ~ to dis-
tribute it in al5 satisfa.clory 0. manner as loce.l conditions permitted. After that, 
it is. well known ·,that we have been going on with the cloth control scheme a.nd 
we ~  tha.t all the qua.ntity which was lying in ~  with the dealers all 
over India should be unbaled, and we stood finnly by that because we' keew 
that ~  the interest of the consumer we nlUst not allow any time to the dealers, 

~ dealers w?O had been saying only four months before that there was not 
S?ffiClent Btock 1D the country. Sir, it is now well known that at lea.st about 

. ~  months of the total production of textiles in ~  was in the hands 
of dealers when there was .cloth famine in the countrv. We gave a.bout two 

~  time and we fOUlld taat it was a physical [mpossibiiity to sell tlie 
eutire quantity of eight, ~  product.ion in die eourSe of two months; II.Ild 
therefor(' we have allowed another two months to sell all this cloth. . In the 
m!'ontime we have placed orders with ·the mills for the production of standard 
cloth and its production has been ~  on. 

lt will be interesting to the Houlle to .lmow th"t. within the last two months 
or so we ha.ve sent to the'difieren.t provinces and States standard cloth to the 
extf1nt of about 218 million yards. This has been distributed all over the pro-
vineeR, and w quote only a fe·w examples, U.P. has. got over 31 millIOn 
yards, Madras over tn million yards, . Bengal a.bout 27 million yards, Bihar 
lib out 22 million vards, Assam a little over So million yards, and so on. This 
will sqow .that we have been ~ for the quicker 'dispatch and production • 
of· standard cloth; and I believe Mr. J amrt a.d as Mehta. will at least admit that 
We hnve, also been able to bring before the public the stock which was lving , 
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~  with the deale,rs;, find' this distribution of 218 million yards of cloth 
throughout India has undoubtedly ~  .to case the cloth situation, evell 
, though. we would like .much further progress to be ma& in this matter. There 

~ Olle thing which should be realised, and that is that in, economic life we 
hayo often to contend against human natUl:e and ugainst the elements at work. 
Mt,tt(o\rs which take' some .time to be completed cannot be done in. the course 
of a few weeks. In any case all I am ooneerned with is that we have taken 
the step of distributing the standard cloth, nnd if .Mr. Jamnadas Mehta had, 

~ in the 1.:Jst Session during which I informed 'the House that sample,;; of 
stundard cloth were on exhibit in one' of the. rooms of th& Assembly Chamber, 
he would admit, :!s would be admitted by everyone who ssw the sample;;, 
that standard cloth was bdn!! sold at a ('ompal'ati'gely much cheapeJ; price in 
comparison with the prices raging at that, time. Our aim is to.,distribute 2,000' 
miUion yards all \hrough tbe year. We have alreidv placed orders for the 
next six ~  of a thousand million yards \vhicti tht: mills are producing 
. and We have been distributing as much as' we could to the different provinces 
and 'states. But quite apart. from that it is well knmvn that at the inception 
WI;' succeeded in fixing a ceiling price for certain kinds of cloth, i.e., of certain: 
counts and yarns; and thereafter we found that '\'e had made some progress 
, ill the matter. 'At the lm,t meeting of the Textile Control Board, it was 
decidpd to fix ceiling prices for fill varieties of cloth and yarn ~ the market 
with ~  fr:>m earlv next veal'. If we have succeeded in that I think it 
must be admitted tJnit we have done something at least to enR,C the' present 

~  and we are oonstantly st work to und out what further steps may 
be token. Not only that, we are fully ('.ognWant of the fact that something 
should ~ d()ne to supply yarn nt cheap rates to the handloom' iridustry; ulld 
since we have. thought of this question we have decided to have a eonference 
of all the. provine'ial representatives about the end ,oj this month at Madras, 
which is one of the largest hllndloom industrial are&8, to see what steps should 
he taken for distribution of ~  ynrn and whllt control, if possible, c0uld 
be {;xf'rcised over the prbe of hundloom cloth .. Quite apart from that we 
found tha.t at the present moment ~  WB\! nothing in the nature of a law 
to deal effectively with profiteers in any form. The House is aware that. an 
Anti-Hoarding and Profiteering Ordinance has been promulgated; though it 
is not even 1\ few weeks sin('e this ~ been done we have alreadv succeeded 
to thiR extent that only yesterday I was told that' a·bout 20 to 80 'trade repre-
sentatives JDet together at 1\ certain place and decided smong themselves that 
they should' try their best to. see that no profiteering was indulged in and that. 
they keep within the limits of ~  profits which are laid down under 1(1e Inw 
or whir-h may be speCIally permltted by the ~  General. It is too early 
for me to say what will be the result. The question affects the whole continent 
of Indh and the millions of people who are distributed all over India.' But we 
hove taken up the task and I can assure the House that we have taken it up" 
with R view, to keep a check over profiteering and to keep ('ontrol over prices. 
Apart from theRe two things the question of high prices of drugs and' medi-

cine!; ar(' not onlv under active consideration, but I believe Honourable Mem-
. bers will be able" to know ill a few days the nature of the steps we are pro-
. posing to take to control the prices of drugs and medicines all, over India on the 
same principle that we have been following in the.case of cloth. I 

Apart from drugs, medicines and cloth, we have taken Istep,s to ${e£ ~ 

cORRumers' goods into the country. W'e are tryiQg our best to see that more. 
. of these goods are available and produced in the country, and I can assure the-
.House that the question of ,.high prices cannot be tackled solely at one end. 
You oannot deal with it, as was said by the Honourable the Finance, Member, 

~  by hostility against the industrialists; you have to attack it on aU 
frontl'>. And we have been trying-Jor some time past to deal in this eflective 
"ma!lner with all these problems, i.e., not only the supply of consumers' '{oodsr 
but th(· availability of more of these ~  better distribution ~  .. 
better supply of cloth, ete. 
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Ali regards food, the Honourable the Food Member will explain the' position 
to th" House when the matter is discussed, but we in the· Industries and the 
Chi! Supplies Department have been constantly watching to see that the posi-
~  is Eased. And I claim that at least so far as textiles are concerned, we 
have succeeded in bringing down prices, even though. we would.lilte the pricu 
to gf) very much further down. Economic factors, as I said before, depend 
on VArious circumstances. We have been tackling the position -as best as we 
can, and I can assure the Houee that we in the department and its officera 
arc3 determined to see that the price racket is stopped and that as soonae 
possible. 
1la1IlVl KuhNl'mad Abdul Qh&Dl (Tirhut Division: Muhammadan): Sir, th" 

question of price of cloth has beElD introduced. In this connection I want to 
submit that on the one side. it has been pointed out that an Ordinance has' 
been passed ·against profiteering and also regulating and contralling ~  prbe 
of cloth. Subject to correction I say 'that the last. day for cleanog old 
stock of cloths was fixed as the 81st October last but has now been extended 
till December. The result js that whatever tendency had been shown by the 
cloth merchants in the reduction of the prices, now they have raised it to the 
exorbitant, ~. They ure openly saying: "Let us make as much profit 
I\S posllible within the limited time at our disposal". This is because the time 
has been extended by the Government. I think this was not fair on the part 
or tht: Government. The atten'tion of the Government was drawn during the' 
'last Session alld thev wera asked not to extend the last date of clearance of 
tilA old stocks, :aut'they paid no heed to . those words. The result is,that t.he 
poorer classes nre suffering. ' , _  ' 
We have read in the press that all Ordinance has been issu(:d to control 

the price of cloth-I have not seen the Ordinance myself-if so it is quite 
welcome. But we have a very sad experience of the • controlling. agencies. 
VnleSR they are put right aU the efforts of the Government of India will be 
frustratl,d !Lnd what will l'emain will be 9, pious hope' and nothing else. We 
tind from our experience that corruption is rampant in every comer of the 
eountry......!whether the manllgement is in the hands of officials or non-officialli,. 
Indians 01' anyone else. Unless thi", is checked, no Ordinance will be of Rny 
help to the people. 
I will say a word about the change of Government's currency policy also. 

On account vf ~ absence of silver and gold coins the peQple in this coUntry 
have got very little attraction for the slips of .paper currency. It discourages 
p,eople. nnd the purch!Lsing price has been reduced. People going into the 
market with paper currency ·have to pay more than those carrying silver cur-
r6ncy. There should be Borne satisfaction given to the public that there. is some 
reserve. at the back of currency papers. With these words I support the 
~~ .  , 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Syed GhuIBm Bhik Nairang (one of the Panel of Chairmen) in the. Chair. 

-Mr. ~  Alhar .AU (Lucknow and Fyzabad Divisions: Muhammadnn 
Rural): Blr, these Resolutions on the currency policy that are put before the 
Roust· off and on are the result of the extreme trouble and difficulty which 
India is and has been experiencing' not only nQw but for a long time fast. 
You. are, of course, ~  following the footsteps or the dictates from 
~ . on the currency polwy. We have objected' to it several times, but the 
hme haR now come ~  we must raise our' voice of protest, very serioUsly 
and strongly about thiS ~  ,policy of the Govefllment. The Resolution 
has bMu moved bCiCause there is a lack of a centrally administered policy for 
the ?ont;ol of essential commodities, We all know that there ie a qreat 

~  lD this. country !low of essential commodities; not to speak of our 
fOod only which IS ~  mrunstay of every human being, the.re is also the Bcarcitv 
of. ('Ioth, the scarcIty of ~  oil, the scarcity of . fuel , and the ~ 

'D 
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of Merytlting imaginable which sUltait'.B the lile of a hwnan being. Under 
these COIldltions, if we come before this House and raise qUestiOnB of currency 
policy, we submit that we ought to be heard more patiently ~  the Govr-rn-
ment &houlde ~  its currency policy. The oount.ry Buffers and there 
ia a likelihood. of a crisis, just as we find todty in ~  in other provinces too. It is not, simply because there is not sufficient foodgraills in the country 
--we find somEl time back in this very HOUle it was said that there was RUm-

~ food to be found in this country j but the fact remains that tbere is 110' 
sufticilmt food and there is not sufficient cloth to cover oUloSelves. 
I t will bE: a . very serious affair if the CrISIS CQm.el throughout 

~ whole of India; and the Government will have perhaps no· time to 
• meet thf' .crisis if it comes on suddenly. We ought to take, some 

~  from the conditions in l!engal and we ought to be prepared to conside: . 
again the cnn'encv policy of the Gov:ernment of India. We find that an un-
workable price control schedule has been fixed by the Government, but we kr:ow 
how it hall .been counteracted by the bania of the country and also by the 
Government contractfDrs by hoarding apd profiteering. Nobody can ,deny that 
there is hoarding ~  the bania. that there is hoarding by the military depart-
ment, that there is hoarding by the 'contractors of the Government and that 
due to all this, we are in a fix now. In fact, if the Government arranges for 
regulatEd supplies and consumers rereive sufficient supplies through effective 
cont,rol, then it is possible that the crisis on some oltcnsions may be averted. 

I find that in one of the speeches of Sir George Anderson recently madtl 
in the House of Commons-it is in every way instructive and Indian politicillns 
and (!(!ollomists ought to take a lesson. from that and I hope the Honourable 
the. r'ipance Member will remember what Sir .Tohn Anclerson Mid-he said: 

"I aincerely believe lire bAve reached thE' peak of inflationary prict'8 which hAve been 
Going GIl." •. ., 

If that is the sfntement of such R high authority in' the House of Corn-
mom;, how can it. be denied here in India t,hat we arE'! not labouring under 
,·en' serious inflationarv evils? 

'y also hold that there are not sufficient consumers goods nor 'capital goods 
that can be imported ,for their manufacture; therefore in future WP. ought to 
btl mora careful about ~  crisiR which may come. Unfortunately if price!! 
in future will not decline illld the present condition is as it iR, how are we 
going to manage the government of this country, and how can we hold that 
there'is no inflntionary profiteering going on in this country? In the markets, 
at. least in 111)' own province, if I go with a rupee in my hand and want, io 
buy grain, we get not more than 4 seers for a silver rupee . 

.An HODOIlrabl, Kember: Five seers? 
Pandlt T·1rIbm' KaDtI.. K&iva (Presidency Division: M ~  

Rural): Where do JOU get 5 BeerS? , 
Dr. Sir Zla Uddln .Ahmad: Five seers for A. silver rupee. 
Mr. Kuhammad ,Uhar D: If I go with small, change in my hand, I get. 

not· even four seers. Every one knows that ii:l the U. P. there 18 such It 
scarcity of small coin that it is absolutely impossible, not only in the urban 
'arena hut also in the agricultural areas and small towns, to have a two-pice coiri 
or an 8nnR coin or n two-anna coin. It is absolutely impossible to get any.change 
anc1 IW any grain in the market. If I tE'nder a rupee, note, they will never 
give me more than ~ "leers of grain. Under these conditions, what more 
proof 'do )'OU want that inflationary conditions are prevailing in India? Thcse 
Rre verv seriou8 conditions Bnd circumstances. The Government ~ not ~ 
Bny purchasing power for I.bis our rupee by any executive order or ~ . 
J ask why? ~  it the policy of the Government that the present conditiolH! 
should prevail and !'emllin as they are? Government' oUlilht to fix 
at least some purchasing power for the present rupee so t.hat the preHent celldi-
tiC'ni may not continue. At the same time we find tha.t there is DO metR11ie 
pellerve for all the paper currency that is existing in, Inrua.. There are 780 
.... Ort'. C'f currency t;Jotes at present oirculating in India, whereas we h8\'e oply 
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« ('rores worth. of gold to back that ~ ~ . ~  know. where 
th<l stock of gold is or where the stock of silver lS, ~ back this ~ . In 
these ~  what are we -to do except to brmg to the notice of the 
A .. :;emhly that the country is in a very ~  ~  that a crisis may COllle 
any ~  not only ~  of 110 ~  but also .for the ~  
)'Clllions which I have just placed befort' t,he House? We aU know that ~  

are going up higher ~  higher ~ day to day, and to say that the ~  

are dediuing-I submit· that it is not to the ~ of the p.eople Clf thiS 
cc untry, though it may be to the knowledge of the offiCIals of the GovemD\ent. • 
In thA ~  it is stated, "more on the stability of prices than on the 
stability of the bank rate of interest". If the GoverUIDint is try,ing to st-abi-
lide th6 bank noie, then the Govemment ought to bow that the poor people 
of this country have not enough money to() put in the bank. ~  t.hat stabHisatiQD . 
of these bank notes can make any difference. But stablhzatlon of the pur-
chasing poweJ of the rupee is more necessary. Of course, in the ~  of ~  
Government bunk notes lIlay ~ of very great value. but to the people of tihlS 
cOllntry, to the people at large, the bank note is only Ii paper. If anybody clln 
come with me to the United Provinces I can show him that the villager does 
not attach any great importance to the value of the note at all. These. bank 
notes have llut the face value even which is fixed by the Government. With' 

~ words I support the I{esolutioll . 
. Sir Abdul BaUm Gh1llD&vi (Dacca cum Mymensingh: Muhamll1udan Rural}: 
I would make only a few obllervations with regard to this Resolution. I woulc,! 
contine myself to the fil'tlt part of the Ue60lution WhiCR says: 
'"That this Auembly recommend. to lhe Governor General in Council to modify their 

currency policy and to l'Ollcentl'ah! more on the stability of prices .  .  .  . ." 
Sir •• that tlrere is fnflation everybody I!dmits, I believe, Government too. 

1 listened with very great interest to the speech of my Hono.urable friedli. Mr. 
~  Mehta. He charges the Govf:rnptent of India with this, that. 
although the l""wunce Member said several times on the floor of this House' 
that every step was being taken and had been taken to reduce .. the . prices 
of commodities ~  u\"e required for civilian usc, Illy Honourable friend 
thinks that nothing has been done in this respect except making speeches on 
the "floor of this House and making various statements. I myself do not think 
that they have done nothing, but I feel that they have done things which will 
never reduce the prices. I will tell you why. The whole trouble is our 
sterling l:>lIlances in London. Unless ,YOll dcvise means to absorb those sterlinl 
balances which are in our favour in London, nothing else on earth will give 
you that result which you and I and everyone else want. na.mely, & :reduc-
tion of the prices of commodities. Now, Sir, I will give a few figures. These 
I have obtained froQ'} the Government publications. Index numbers. of whole-
sale prices in Calcutta were ih ,'fune 1940. 114; June 1941, 137; June 1942, 
182; June 1943, 319; and September 1948, 343. Look at the rapid rise ill 
prices of the commodities. The Reserve Bank of India agrees with what I am 
saying now. .. ' . 
Pandit IMIhmi Kania llaitra: In Great Britain it is 122. 
Sir Abdul Jlalim GhUmavi:. These rapid and ~  upward movements 

~ ~  are an inevitable. ~  tll£l economic· and monetary sit'Jation 
m thIS country. The growmg SCarcIty of consumers and producers goods avilil. 
able for civilian use and the expansion of money and supplies both arising in 
the process of diversion of resources to war ~  is. as I said, con. 
firmed by the Reserve .~  ~ India report .f?r the year 1942-48. What; i5 
the root cuuse of the mftatlOtl.? Everybody says and I think it is ~  
that it)ies at the door of Government's policy both in regard to ~  ~~ 
well 8S production aspects. The fundamental orob]em lies J.IOOted in . tli. 
evel'-growing accumulation of the huge .. sterling -balnnces in London. The 
~  dispesal of that alone can lead to II right and proper solution of infla-
tion in this country. A large am51unt of expenditure, is incurred in India on 
behalf .of the British and other allied Governments in rupees, and wit.h the 

»2 
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developuumtof the reverse ieWl,-1ease or ieatle-Iend the ~ of ~  
the A,menCIm army aiso iuvolves ~  dlKlIU!scmeutti of rupetlll by we Gov-
ernmeut of -Indio.. 'l'he rupee .tinance l'tlqwred for l;ul tbese is Drst. found by 
the ~ of ludia. 1r.. rtls],Iect ot Iudill Ii export;; lind ,t111:1 lU,liJtllity tI 

British. Q-overnment's purchases'w J.lldia nOG only on tueir behalf ~ on IltlhaWl 
of ~ Allied Governmeuts, india QIi a returu has obtained credits iA 
sterling in London. While sterling' thus goes on accudlUiating to the credit 
of the country in Londou, it itl aU ~ time a continuing ],Iroctlss of increasing 

• note circulation in this country. That is the problem. 'l'he whole proiJlem 
'is 'the prob!em of these tlterling b\llanoes in London, and it is soin&' on da1. 
to day increasing. Although iii would 'be argued-and this is Jibe . ~ 
which' Government makes-that legally. India 'a note circulation is amply 
covered, in fact more than amply covered, it is not realised, that receipt of 
steJ:llUg by lndia is responsible tor the tlver-mcl'tluslllg note Cu.cWU.tlOU' W ~ 
country and logically therefore these very sterling balances shoUld be utilised 
insucb a way that the utilisation invoh'c& withdrawal of note circulation' from 

. the country. , 
How is that to be done. The Federation of Indiun Uhawbers of UOlllUlerce 

and Industry have repeatedly urged ul'on the Government that the tlterling 
balances 'should be utilised in such 110 wa..}' that it would prove beneficial ~ 
the country's economy, ut' pret;ent, ill till:! immediate ~ us 'weH Uti III tile 
1000g term, Part of the sOiution of the inflationary situation in the country 
lies in her using the aterling Qalancetl in the same manuer as other Govern-
ment's have' used them or would use them. ' 

If the Government of India had insit;h·d to purchase inveatmeuts of Brilii.'ih 
national& in Indian industrietl, against. the sterling credits that had beeu 
accumulating, these investments would have been purchused by the Indiu.ul 
in ,the couutry and thereby the contraction of currency would have been auto-
matically provided for. Such u policy, if vursued in- a manner to achieHl u. 
gradwl ~  of British invtliitment in the country, would have 
ensured stability of commodity prIces, as well 8S the stabilisation of Indi.'s 

~ . _ This was aud still is the most effective cure against the evil ~ 
of the inflationary tendencies in the cOllntr;y caused by the processes' of Bri$itdl 
and Allied purchases of Indian goods. . 

I would mention that. even in the House of Commons Mr. Pethiek 
Lawrence said that the Government of lndia is responsible for inflation, .a 
everyone knows. That is the aspect I want to place before this House. The 
in1lation i!'l there and is admitted and unless you can absorb the sterling 
balances. which are in our favour in l.ondon, in such a manner u to reduce 
the ~  of Bates, you will never be able' to achieve the object, namel,., 
the reduction of the price. " 

,JIr. 0hIIrmaJl (Syed Ghulam Bhik Nnir8Ilg): I understand there is an agreed 
amendment to this motion. ' I 

JIr. ¥ubammad ,!lUIIIiD OhOWdbmJ (Bakarganj cum Faridpur: ;M;uhatn-
madan Rural): Sir, I move: 

"That for the orillinal· Belolution the following ~ 8ubititut.ed: 
'That. tbU .Auembly recommendl to the Governor General in Couooil to give foremOitt 

place in the monetary policy to the ltabilization of pricN on which the prolperity of the 
'JOuntry ~  dependl'." 

1Ii'. 0ll1U'lDlll (Syed Ghulam Bhik Nairang): Ameudment moved: 
"That for the.orisinrJ RelOlution the foUowing lrcl substituted: 
'That this Auembly recommends to the Governor General ill Council to give foremOit 

place in the monetary policy 'to the stabilisat.ion of pricM on which the prosperity of t. 
c:oaatry larg£l... ~ .  

Dr. Sit Z1&'UcldiD Ahmad: Before- I touch on other points, I would 1ik-j 
to say a few warda about Mr. Jarnnaqas Mehta, who, has left the Opposition 
Benches and has now become a camp follower of th'e Treasury Benchea. 

Mr • .Jaamadu K. Kehta: You may con-aole yourself for ~  ignorance bI 
'liha' a.MIllen'. 



.. ~ (,B P&1CBf ~ 

Dr. Sir Zia Uddia Abmad: I am not accustomed to h.,.h !aqua,e. 1 will 
just quote a few sentences fro;tn my IlpHOh to' which he referred. which be 
quotcC1 or ~  IJllllquott!(i. .1 SUld in .1Wl that the prrees ~ vt:ry ~. too. 
low and we had to raise ~. , 'I'he prices at the present momeDt arts ~  

high. and we have to lOwe1' them. Latfl!'· onl slud very cl.early. that. ~  
pnce should be ~  at 'not 1llor,e thawl. 50 per cent. of the prices lD ~ . 

'.1'hat is, prices should in 110 case be ..uo",ed to go beyond 50 per cent. hliher 
than they were befort the war in leS9 and. on this basis. I· said thajj Dew ... 
llahudur I:::)ir A. Uamas,wami Mudaliar 1:ixoo' the price qf wheat at Bs. 4-10 II. 
maund, which it> about 50 per cent. b.ighbr than the price which prevailed in 
1939.: ' , . 

Now, my friend ~ . ~  gave 'J8 to ~  that ~ read ~  ~  
vcry carefully. But he Dllsrepresented, or ~ lDJsunderstood It. . ThIS re,1Ullldll 
me of the statement mude by a memoor of the House of Parliament I can 
give my friend the argument but I C:luu·)t supply him with the brain to 
appreciate and. understand it'. ~  is noli the only ~ ~  ~  be w' 
misl'ead !lnd nU8represented the views expressed from thiS Side of the House • 
. dther intentionally 01' otllt:rwise. It has become u habit with him, a habit 
that has been uufortunately created on accuunt of the' flattery of the 'fre:lsury 
Benches of which he has now become a cnmp follower. Therefore I leave ~  

alone. 

I will tell my friend another thing. 1 challenged him as an eCODomis, 
to ~  intlutiou. 1 said that when you talk of inflation there ~ be a. 
border line which is the starting point. Anything above that must be called 
ini:1utiOll und anything below thut would be deflation. 'fhe border lrne lUay 
8qift with the change of conditionlt. Lt!t us say that 300 crotl!s is the 
border liuc. Anything above 300 \\'111 be iutlatiol1. 001 will be intlation, and 
299 will be deiiatioll. '{'hen I could have understood him but he did not 
care to understand aud entirely misrepresented what I said. T4en the othe: 
thing to which 1 drew uttention on page 084 was this. I don't know ~  

he, read it really or simply pretended to have read it. I said that indatioo 
does uot depend upon the quantum .:>f the currency notes.· It depends upon 
the velocity with which they are circulared and'I said on that occasion that 
the speed o£ circulation ill Wo9 \yas 16'7, and now it ie only 5. ThiS really 
means thllot there are u large number e!I Fersons who have been hoardin, thelle 
3 M currency notes. This we knuw definitely. that the hoarding 01 
P  " currency notes is a very common thing nowadays. I think evt'ry-

body. understands that there is a good deal of .corruption at present all rowd 
and those persons who got these. currellby notes not by the front door but 
-by the back door will hide them from the Income-tax officer ~  So thev 
do not like to ~  them. in the bauk lest they may be found out. ' Thai 
keep these notes m the stock and hoard them in the same manner as SOIJJ" 
other ~  hOll:l'd grains or metaUic coinl!. So. when you talk of currene.f 
notes III ClrculatlOn, you must deduct the quantum of those notes which have 
been llOarde!i by these persons. The number of notes which are hQarded 
can be ~  by the velocity in circulation. If the velocity of circulation 
of notes IS small, then currency notes must have been frozen somewbere. 
, ~  Honourublc friend, Mr. Mehta, poses himself to be very good at calcula-
tIOn except, that he ~ ~ the three zeros whenever he gives his figures. He 
ought to tell us by findmg out the "'peed of circulation as to bow many 
curreney notes have now Leen frozen nnd were put out of· circulation by those 
persons who acquired t.hem in an illioit manner. This is a thing whioh I 
expected Itom him as an economist toealclllMe Bnd comment: If he can find 
out the number of these frozen notes. tlu.n he will 'find that number of note» 
in ~  will he reduced tQ a figure which he will 'not call inflation I 
hove repeatedly challenged him and· I challenge him again today that t.he 
,word ',inflation' is really used by economists without understanding. When. 
CVl:!r you 'use the word ~  must define it IUld. you mUlt; fis .. 
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limit which is neither ihtlat.i.on or .~ EverybQdy knows that a uuit. ;11 
such matters cannot. be defined. They do not de1ine the wit but they talk 
of .inflation simPly. to find an excuse roc ruiliing the priceIJ. Those persons who, 
desire tQ raise the prices always talk of iJ:itlation and give it a reason for 
increasing the prices. '!'his is reu!ly a device which sood many industriallafis 
and good many merchants use and ~  always hire out the economists to 
support their views . 

. Now. Sir. I come to my ResolutioP. l'his Resolution which 1 have ml)ved 
stood in the name of Mr. Ahsan. .At that time I wanted to move an amend-
ment but as I took it up I was not allowed to do so. Of course. I would 
like to put the amendment in the form in which now my ~  friend. 
Mr. Piracha, hus given notiC4;l. Now. there ts no doubt that there ~ a deprecia-. 
tioo of the rupee. The rupee now' hall not got the dUme purchasing power 
and' I appeal to the }<'inal1ce Member ,th'lt it should be his first business to 
taise. the purchasing power of the rupee Ilnd attempt to bring it at par. or at 

.... least not beyond 50 per cent. to ~  it was before the war: The wage of 
a. labourer is thermometer by which purchasing power of a rupee can bo 

, judged. The ~ of a labourer before the war, at ~  in my part of the 
country, WilE 5 annas per day; it is now Rs. 1-8 per day. Therefore, it 
means that 5 annas before the war is· practically equivalent to Rs. 1-8 r.t the 
prese\lt moment. This really means that at least the value of a rupee has 
now been depreciated to about 4 annus or less. It was t) alUlas when \\e 
discussed this Resolution lust time an!i it has now been further reduced to • 
annas. l.,think it is the responsibility of the Finance Department of the 
Government of India ,to see that the paper currency which they are now 
using should be maintained at its ~ level and should hl:we definite Il'ld 
stabilised lJUrchasing power. When in, the original motion we put down the 
bank notes, it really meant on this becaUF;e the bank notes determine the 
value of Government securities. I lent to thti Government of India Rs. 100 
about 5 ye'ars ago when that amount had a certain purchasing power. If I 
get back my Us. 100 today, then I will get them in terms of paper notes and 
their purchasing power will xeally be that ofRa. 25. 80, the Government 
securities have been depreciated by 75 per cent. and the value of a hundred 
rupee secw:ity is now only Rs. 25. 'filis is what I meant when I said that 
the bank rate of interest should be set "side and we must concentrate our 
attention on' the stabilisation of ~ . We said on the' .previous occasion and 
it haE 110t ~  challenged by anybody that Itt present the security of the paper 
rupee is the prestige of the Government. It is not the metallic reserve or 
anything' else which used to. be at oue time. Therefore, if the purebasiq 
power of paperruJfec diminishes,. then it reully meaDs that the prestige of 
the Government' also diminishes proportionately. Of course, the law of 
mathematical proportion does not appJy ·to this because .there are dO many 
other factors to be taken into considerl&tioll. Therefore, in order to maintain 
the financial prestige of the ~  it is the duty of the Finance Depart-
ment to see· that the ~  power of the rupee remaina' approximately 
the same .1S it was before thEl war. The maximum that could be allowed is 

• 50 per cent. higher and nothing \>eyond. 
I will discuss in detail when' I hav(.; no time-limit that even your food 

problem cannot be solved without stlfobiligirig the purchasing power of the 
rupee. It ,vas mentioned by several ~  here that the' purchasing power 
of the silvf!r rupee is quite different to the purchasing pClwer of the paper lV:{lee 
or of small coins. That is ~ repeated experience of every dlty. Supposmg 
you want to purchase somethmg worth Hs. 1,000.' If. you pay the amount 

. in terms of silver rupees, the price will be Rs. 1,000,' but if you pay' the 
'amount in terms of paper money. the price will be Rs. 1,500. The price goes 

~ if you apure the man who sells the article that, he will be paid,in 'erma. 
of silver and not in terms of paper mouey . 
• 
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There is one point which I would like to make quite clear ali there ia. a 

good deal of misunderstanding· amongst the statesmen both ~  and In 
Europe. I have heard and read that some people are under. the. ~ . 
sion that the recruitment for the army depends upon the hIgh pnces. Now, 
I agree wifJ1 the Finance Member that at. present our wllr· ~ . must taktl 
the priority to every other problem, Hut If you overlook the stabihty .)f your 
rupee, then the war effort will also imf'fer and in this way. At present the 
labourer who used to get 5 annas a day is getting Re. 1·8 a day and he does 
not like to go to the front and leave. his home and family unless he ~  
much more than what he is getting as a ~ . If my ~  ~~  

, wm inquire from the Recruiting Officel's be wlll find that the recruitment 18 
not going on in the same proportion ItS it used to be about some months &go, 
1lt is not on account of the fact thp.t those people who wanted to go to war 
have already gone, but it, is due to the filet that they can earn almost the 
same amount at home which they would earn by going to war. . 

Now, I implore the Honourable the :Finnnce Member that for stabilising the 
prices or fl)r fixing the purchasing power of the rupee the first step he should 
take is to Rsk America to give gold a,nd silver to India under lend·lelis::! system. 
We' ought to make some kind of arrangenwnt that for every paper rupee, we 
should be able to give one tola of silver. Then, as soon. as this thing can bE'I 
done, people will come to know that they cnn get silver for a paper rupep und 
confidence will be restored. We heard '1 good account. from the Honour-lble the 
Commerce Mt'mhel' ~ morning about cloth, though qf course the reply given 
b;y the Food Member was disappointing. Our position as regards fovd will still 
remain the same unless the value of the paper rupee is stabilised and some 
effective steps are taken. 

Mr. Jamnadas K. Kebta: Sir, the learned Dr. Sir Zia Uddin Ahmad made 
a persona.l attack on me. I wish to give II reply. 

Mr. Ohairman (Sy.ed Ghulam Bhik Nairang): The Honourable Member, Mr . 
. Jllmnadns Mehta, made certain l'cllIllI'ks in the cOllrse of his I'}leech thi" morn-
ing and it was only with reference to th£'m that Dr. Sir Zia Uddin Ahmad 
replied. ' 

Mr. JamDadulllt. lIItehta: But he did not quote his ,own speech correctly. 
JIr. Ohairman (l:\yed Ghulam Bhik Nairang): I will not allow the Houour-

able Member to reply. . 
The Honourable Sir ~  Raiaman:.Sir, I wish to make just a few remarks 

on what hu.s been said in the course of tllis debate and in particular, I should 
like to define the attitude of the Government to the revised Hesolution. In 
speaking the other day in response to the desire of this House that I should 

~ early, in speaking on the Resolution as it then stood, 1 deliberately 
reframed from dealing with the ql:lestion of the rate of interest, what was called 
the jjhnk rate. I presume that what was meant was the l'IIte of interest on 
Government borrowings. I did not deal with that aspect of the mutter because 
I understood that it was the desire of the Honourable the Mover of the Resolu-
tion to, put his motion in a different form, in the form in fact in which it has 
now been embodied in the amendment. I feel it important to make it clear 
that the Government's policy in regard to the rate of interest on GO'l.·ernment 
borrowings is quite definite nnd deliberate and that they have no intention of 

~  from that policy. It is a policy which has been vigorously criticised 
In certam quarters.' ~  which on the whole, I think, has the overwhelming 

~  of the maJ?rlty ~ ~  in this country. 1 need not go into details of 
why It would be highly undeSirable to depart suddenly from the cheap money 
~  which we have followed hitherto. We should of course thereby be inftict. 
mg very heavy loss on. the investors, and particularly the institutional investors 
who have been our mam cUAtomers for Government loans. We should be 
infticting loss on insurance companies· who represent the interest of large num. • 
hers Of small investors. A sharp increase in the rate of interest ,would mean 
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t.hat the value of their investments would go down and would have to be written 
011 in their balance sheets at this time. l'hat is .bardly a gestUl'e which is likely 
t.o encourage inQljpl&sed lending to 9overnment, which is agreed au all hands to 
be one of the 1l10st important remedies for the existing situation. Besides, the 
policy uf increasing the rute .)f interest is not even likdy to secure the ~  of 
uttracting more borrowings. It hillS been found as a psychological fact that if the 
securities market gets the impression that the rates of ~  are likely to rise, 
investors are at least as likely to hold off as to come forward, in fact they are 
more likely to hold off, and in that respect the position is very similar to the' 
situation in regard 'to food prices. We have always found that while food prices 
Ql'e rising, it is extremely difficult to procure our requirements and in order to 
procure food, you ~ either maintain a stability or preferably a downward 
movement in prices. It is paradoxically enough at times when prices are 
flllling, that stocks come out of hoards for sale, and nn exactly similur process 
. takes place in regard to purchase of Government securities. I will not. labour 
tbat point ~  but I thought it important to make it quite clear 
what the policy of the Govermnent is in regard to the only rate of interest which 
ie directly relevant to this discussion, namely the rate of interest on Government 
'borrowings. I need only add that in regard to securities which are specially 
devised to attract the small saver, there is, of course, some departure from that 
policy, and slightly more ~ rates of interest are offered in order to 
attract the small man. But that iF! not a contradiction or R serious departure 
from the general policy. 

I feel that I too must have a word or two to say about some of the observ-
ations of\ny Honourqble friend, Mr. Jamnadas Mehta, and I take leuve to snp-
• port D\Y Honourable friend, Dr. Sir Zia Uddin Ahmad, in depreentillg the px-
tremely cavalier and arbitrary WRy in which Mr. Jumnudtll> M ~ regularl:\' 
handles statements of other Members of this House. lfe complimented me on IlIV 
skill in some field or other, but I could never hope to emulate the incredible 
dexterity with which he handles the astronomical figures which he manages to 
produce out of his hat. He managed to establish hy !l process of complete und 
absolutely· irrefutable mathematiCal argument that this Qountry had been called 
on to supply 18,000 orores of rupees worth of goods and services. Well, T mTI 
very glad to feel that we have clone better than the United StateR of America or 
Great Britain or any of the wealthiest belligerents in the world. At the sume 
time, I would ask Mr. Jamnad8s Meb,ta to endeavour to import !;ome sense of 
ordinary proportion into his handling of figures of this kind.' I do not. wish to 
make a rhetorical or debating point, but I do think that Mr. Mehta permits 
himself a .good deal more liberty or even licence than he would he prepared to 
admiil to any of the other participants in a debate of thiR kind. 

,III'. lamDlllu •• Ihhta: I am more moderate. I assure you the figures are 
much larger. 

'l'he BOIlO11rable Sir leremy Jtailmq: It if! surely n very large figure, in the 
absolute. Eighteen thousand crores of rupeef; reduced to millions is lAO,ooO 
millions, that is to say it is 180 billions .. Now if we Pllt it into doll?l"S it is I 
f about 60 billion dollars. . 

lIr. lan1ftlll .. II. Mehta: If yon reduce it tonnnns or 'pies, it might be much 
more, 60,000 billions. 

'The ,KOIlOUl'able Sir lenayBlllmlll: I do sl,lggest that us the figures 
~ .  jn quantity ~  ~ to getrnore a?d. more remote from any reality 
Jl1 whlohwe can poss1bly be mterested. Now It I'>, not. pArt of my contention to 
hay that this country has not been called upon to make extremely large contri-
butions in the' ·way of goods and services to this war, Rnll it is quite cleRr that 
the ~  which has ~  takiag place is ~  in ~  for these ~  we 
have ~ ~  money whlCh at the pre8ent time we are unnbleto use. We lim 
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unable to use that money because the outside 'Yorld is 80 engaged, as we are, 
in the proseoution of the war that they,Bl!onnot pay us in the goods whicn we 
would like to receive. We have the utmost' difficulty in ~  either capitlJ,l 
/ifoods or consumer goods. There is nothing mysterious about ~  process. 
What has been happening iJj that goods an:d services for civilian ~  
have grown less whereas the money which could buy these goociH and services 
has grown greater. It is a process which really is very easy to understand. For 
.the time being large sums of money are avauable for consumption spending but 
goods are ~ available for the same process., ~  ~  is ~  I . ~  
.agraed with my Honourable friend, Dr. Baneljea s diagnOSIs of the sltuatlOn. 
It seems to me that you have to take both aspects into account. It is equally 
'wrong to 88y either that the situation arises .merely out of scarcity of goods or 
to say on the other hand that no,hing else is the matter excepting the inflation . 
.of currency. It is a combination of both these 'processes, and that· suggests ~  
.the appropriate method of trea.tment is a treatment which applies to hoth aspects .. 
You have to apply monetary remedies; you have to try and reduce the amc.unt 
·of money in Clrculation by taxation and borrowing and at the same time you 
have to try, as far as . possible, to increase the quantity of goods Ilvailable for 
consumptIOn. Or, if you cannot do that, you have to t.ry Wld control the prices 
.at. which these goods Ilre sold. Well, control ot commodities in the conditions of 
India has, as nught have been expected, proved extraorainarily difticult, and 
particularly in regard to the main commodity, {qpd .•. I hope we are ,naking pro-
gl'ess evtln in regard to the treatment of that highly intractable problem. We 
have at the last· !<'ood C()nierence secw'ed a re'markable degree of unanimity of 
view about the policy that should be followed in regard to price control of food; 
but of course we still are in the dangerous position. that the province which pro-' 
duces the largest surplus of food regards: the whole idea of· controlling the price 
of food as anathema. It is no use disguising or hiding the faot that that is one, 
of the most serious and fatal weakuessesof the whole position in India .. Unless 
the proviuce which is the main producer and supplier of surplus food to the rest· 
of India can take a larger and wider view of. its responsibilities, unless it ceases 
tu pursue the idea that as the intensity of distress and demand increases, so the 
price which it can exact shall udvance,-until that stops we are faced with an 
extremely great difficulty in dealing with the situation. It is a difficulty internal 
to fuecouutry and it can only be overcome, or rather, an alternative remedy 
call only be sought by going elsewhere for the supplies of food for ~  
arens,-Iin extremely tragic diversion of resources and a" most lamentable ~  
.(If affairs. This is not the proper time to go in any detail into the food position, 
but I am merely making clear the attitude of the Government of India in regard' 
to the inflationary problem, ~  the food problem and inflaliion are very 
closely connected. You will never solve the infintionary problem if you cannot 
-do anything ~  food, because food underlies the whole price structure of the 
.country; and you may as well try to erect a castle without having a fciundation: 
You cannot deal with the food problem also unless you can control inflation. The 

. two things are really two aspects of the !lame problem; but you can attempt to 
tackle hoth simultaneously; arid that is what the Government of India to the 
best of their ability have been trying to do. , 

Now, Sir, Dr. Banerjea quite rightly drew attention .to the immense import. 
ance of production of goods, and it is quite clear that if the pl'oduction of goods 
could be stepped up to the requisite degree you would not have a currency or a 
price problem in the country. But here aga.in you are faQed with the fact that 
the rest of the world is at war, and although you have foreign exchange to pUll-
·chase the ~  of production, money' ~ ~ will not : now buy them. 
They are not aVBllable because ~ . are, not bemg produced at the present time. 

_The prod,!ctive forces of ~~ world ~  engaged in ",roducing guns, tanks, heru-
planes, and So ~  and not m producmg factory plants or even agricultural 
.~ ~ . If all those resources which are necessary to step up production 
.In ~  to the requisite level were available inside India, then the .Govel"Jimen'-
-of ~  Would indeed, stand COJldemned for ~  failure to increase production J 
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~ the present time. It is true that there are still lares resources of untapped 

lfbour and in sOIl-e respects there may still be oOllsiderable resouroes - of raw 
material, but we have not sot ull ,the too1st11at we l'equire, to ,mush that job; 
we have not got all the instruments of produotion m the oountry, Ilnd thOle 
iustruments which are here. are already tullyempioyed. , ' : ... 
• It may be asked; what then? Does that. mean that we must submit to the 

(.'ootinuauce of the illtensincatlOn of scaroity of the ptesent kind? I say, no. 1 ., 
think relief will oome in two ~  it will come by some expansion of,Froduction' 

, jn tp.e country even durmg the ~  dlincul1iies; Ilud the .(iovernment of 
lnCiiu. are comwually on t1lt alert to 'prowote und assist such expansion whereVer 

,poSsible. It would also oome, we lllny hope, by some increase, in ~  shipping 
whioh can be ullotted to 1ndia in the turther t>tages of the ,war. And, nnaUy, 1 
must admit Wat we ha.ve to attempt now, even to some extent at 'the expense 
of India's, war effort, to switch back the productive reBOurces ,of the 'qountry to 
supplying the clamant needs of the consumer. We realize that. The o-ovem-
mentof lndia realize that a stage has been reuqhed at which the needs of the 
home'front have hecome extremely important, 'at which the internal ecoIroIily of 
the country must be preserved; ~  we must cater for it and that, in fact, we 
oould not go further w:jthout endangering even the'war effort. That position is' 

~ . '1'he situation is very difterent' ~ whut it wus in the earlier days 
when there were surpluses of \l&l'ious kinds ltvailable which could be rapidly 
8\l1'itched over to meet military demands. The position now is that we h,!lve 
reached a stage' at which, in order to maintain the war effort of the country, it 
iE; necesS:ry to cater for civilian requirements,'Otherwise the civilian morale 
will undoubtedly suffer. These are cOIlsiderations which ure very present to the I 
mind of the Government of India. But on the other hand, I would ask critics 
to realize that there are many factors which are beyond our controL There are 
many factors ~ we cannot even estimate. We here cannot estimate the 
compara.ti'te importance of diverting gqods aud shipping from other parts of the 
world to India or to some other sector of the war etlort. It is natural that we 
should always cltlim 'that our demandR und our requirements are so serious that 
they should be given p'riority. We' do daim that. Some day, when the history 
of this war comes to be written, it will be found that the Government of India 
have been clamouring months ahead of most of its criti9s ,for all the things which 
its critk·1'! said it should have insisted ob getting. But the ~  of the,whole 
w:.or1d situation and the necessities of the prosecution of the Will' can only be 

"truly judged hy those who are fahiiJiar with the picture on an sides. and one 
of the problems of ,this war has been so tQ organize. the United Nation's effort 
that the ,knowledge of these things is brought together in a single point:' As H 
. member of the {;nited Nations we have 8S loyally us we can to accept the deci-
sions which are'taken at a ~  high level. But we continue to pr.ess our 
demands Jor the requirementr.;, of the civilian consumer of this country Rnd 'we 
'do hope that we shall be able to produce a very marked improvement in the 
situation. That, I think, will be n great contribution to dealiI\g with this very 
important 'problem. 

For the rest, on the hlonetary side, I may say that the response to ~~ 
ment loans in the J8S\ few months has been ~  encouraging and that if the. 
volume of loans to Government continues at that rate, we are far from taking l\ 
discouraging view ot the matter. The smlill savings oampaign in the provinces 
has also had sn exceedingly faVtluro;ble response and we 'hope to develop that 
and intenlify the driye. I must' differ ~  ~ that point from my friend., 
Mr . .Tamnadas Mehta, who always seems to think that there is no scope what-
ever for securing savings from the small man. 'fhere are many competent eco-' 

• Domists wbo hold that unless you can secure the savings from the small man' 
you cannot deal' with infiation. It; is precisely the purcha8ing power in the' hands 
of the 8.11 consumer which e%erts a disastrous eftect on prices. The large 

"proftteer is capable of putting his money aside, of investing it in various wa:yll 
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and' waiting till after the war, but the smal1 man is liable to try and tum his 
-mOney into eoRsumption goods as soon all he can, and that is why a savings drive 
amongst cultivators and even industrial workers is of the utmost importance. 

I did not mean to traverse the whole field again, but merely-to touch on a 
few ~  of the various fronts on which we-are trying' to tackle this problem. 
I will only say ,that I have no difficulty ~  in accepting the Resolution as 
r,nmended. < , 

ID'. 0h&Irman (Syed Ghulam Bhik Nairang) The question is: 
"That for the original RMOlu't.ion the following be substituted:, ' 
'That. t.bi. .A.asemblf recommends to thB Governor General in Council to give foremoat 

. place in the monet&ry policy 'too the stabilization of prices on which the prolpBl'ity of tift! 
• country largely depend.'." 

The Rlotion was adopted '. 

I[r, Oh&lrmm (Syed Ghulam Bhik Nairang): The next Resolution on the 
ugenda stands in the name of Nawab Makhdum Murid Hossain Qureshi. Has 
he authorized any other Member to move it on his behalf? 
An Honourable Member: No, Sir, 

P&Ildlt' LaJrsbmlK&Ilta Jlattra ~  Division: Non-Muhammadan 
Rural): I am not moving the Resolution which stands in my name because it is 
in connection with the foed situation in Bengal. ' 

Mr. Lalchand lfava1r&l (Sind: ~ M  Rural): I am not moving 
the next Resolution which ill in my name. 

Mr. K. O. ]leGgy (Dacca Division: Non-Muhammadan Rural):-I am noti 
movIng, either. , '. • 

. # 

Mr. Muhammad Alhll' All (Lucknow and Fyzabad Divisions: M ~  
Rural): I am not moyjng today. '  - , 

. Mr. 0haIrm1l1 (Bved Ghulam Bhik Nairang): Are you moving the next 
Resolution, Sir Abdul Halim Ghuznavi? 

Sir Abdul H&Um Gh1llD&vi (Dacca. cum;Mymensingh: Muhammadan Rural): 
No, Sir. . 

, 
STATJ!1MENT OF BUSINESS. 

'!'he JloDourable Sir Sultan Ahmed (Leader of the House): Sir,,_ we ha«J 
proposed to allot Friday and Saturday in this week for the general debate on 
the ,food situation and to 'include nIl the Government legislative business of 
the Session in a 'combined list of business for Monday to Thursday next week. 
Now that we have agreed to allot, three days for the Food debate we would liave 
proposed to a1l6t Friday. Satlirday and Monday for the same and to take the 
legislative business on Tuesday, Wednesday and Thursday next week. We 
have however, been informed of a desire in eertain quarters that Saturday 
should not be one of the days allotted for the food debnt.e and in deference to ~  

desire we are prepared to put down the food debate for Fr¥lay. Monday and 
Tuesday and to take part of the legislat,ive business on Raturday. This involves 
ohe complication, namely, that _the' Honourable 1 the C<>mmerce Member has 
lID important engagement on Saturday which will precluile his pr!lsence in the 
House with the result that we will not be in II-position to p.ut down the Tea 
Control (Amendment) Rill or the Indian Companies (Amendment) Bill on that 
day. The other threE'! Bills introduced yesterday (the Bill to amend the Victori!!, 
Memorial Act, the Bill to amend the Indian Trade Uniol1's Act and the Code of 
Criminal Procedure (Second Amendment Bill) can scarcely OCCUP? the whole day 
ond we, theref-Qre, propose to include in the list of business for Saturday the 
consideration and passing of the Bill to make provision for APpeals in criminal 
C8ses tried by High Oourts exercising original criminal jurisdiction and of the 
Bill to amend the Code of Criminal Procedure in t,he matter of ~ 
on both Of which Bills the Report of the Select Committee was 'presented-
. ~ . These-l5ill. are not controversial and in cons.ideration of our haVing 

• 
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adjusted our programme to meet" the ('onvenience of the House we would asK for 
an understanding thut no objection will ~  tlLkeu to their cousiderarion before tbe 
expiration of the seven-day perirhl reft."rred to in Stllndjng Order 44. -

• 111'. Jamnad'as )I. )le.hta (I3omhny Central Division: Non·Muhammudll.ll 
Rural): Will the change in programme. menn extension of the Session? 

'!'he Honourable Sir Sultan Ahmed: No. 
, 1Ir. Ohalrmlll (Syed Ghulnm Dhik Nairang): May I take it that· the House 

agreea to this programme? -
80me J!EODOUrable .embeD: Yes, yes. 

• The' Assembly then adjourned till Eleven of the Clock on Wednesday, ,the 
10th November, 1943. 
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